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LOK SABHA DEBATES

LOK SABHA

——————

Thursday, July 27, 1978/Sravanra 5,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Telephope Directory for Jammu and
Kashmir

*163. SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of COMMUNI-
CATIONS be pleaseg to state:

(a) whether the telephone Directory
issued in Jammu and Kashmir is full
of errors and omissions; and

(b) if so, whether Government
would withdraw the Directory and
issue a new one?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEO SAIl): (a) and (b). Be-
cause of some changes incorporated
in the telephone numbers in Srinagar
after the printing of Information
pages, there are some errors in the
entries in this page. A supplement
is under print giving the latest num=
bers and will be distributed to the
subscribers.

SHRI MOHD. SHAFI QURESHI: I
would certainly ask your indulgence
in this particular matter because the
reply is not only incorrect buy is mis-
leading. What the reply says is that
there are mistakes only on one page
because the matter wag under print
and, therefore, certain numbers were
left out.

1810 L8-1.

2

1 hope the hon. Minister has been
the Directory, if he has got one; gther-
wise like Socrates, the great philoso-
pher whp died with the jmpression
that women have dirty teeth and
never asked his wife to open her
mouth gnd count the teeth, i the same
is the plight of the Minister, 1 only
have pity for him. Kindly see page
1. There the number of Srinagar
Ambulance is given as 74592, Am I
correct? Now you turn to the infor-
mation page—page 2, where the num-
ber of Srinagar Ambulance js given
as 4592. So this information that
there has been some mistake while
printing is not correct because the
ambulance number is given wrongly
at two places.

His contention that certain printing
mistakes were committed is not cor-
rect,

Then, not only this, what are the
numberg that are missing? Ag you
know, a large number of tourists
come to Jammu and Kashmir. The
numbers that are missing are the
numbers of the Indian Airlines, the
city office, the airport, the hospitals,
the railways, GTU, electricity depart-
ment, telegraphg and the telephone
department. Some are incorrect num.
bers,

Then he sayg the mistake is only
on one page. May I ask him to kind-
ly turn to page 51. You have put the
names of the Members of Parliament
but not one single number is there.
You have put the names of MLAs
but not a single number is there.
Same is the case with MLCs. So, it
is not only one mistake on one page,
your whole Directory is full of errors
‘and omissions.
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My submission is that this shows
the inefficiency of your Department
and I am not satisfled with the reply
of the Minister. He should be hauled
up for giving a wrong reply. First
of all I would like to know whether
thiy error is only on one page or on
many other pages, gnd the omissions
are on only one page or at other
pageg also. After getting the reply,
will ask my supplementaries.

oft wrepfe o guiw ww: &
Ay TEer ®Y oy wav g e ag oy
g 7o 1 & Famd 7 fafoe ¥ v vt
wd) frar &, A Ao 1 WX 2, TEH o
gw 7g faz @Y w1 91, ug e
vo. . (wowsT )

[~

MR. SPEAKER: He has been
pointing out a large number of mis-
takes. Why don’t you re-examine the
whole matter and if necessary, re-
print it?

it aregfie srame g W : ¥ Ao
181 2 1 §, g% fadr. . (vwwwrr )

SHRI MOHD. SHAF] QURESHI: A
number of hospitals, the girport, the
railways their numbers are not there
and what are you doing?

You are showing your inefficiency.
I am ashamed you have not given the
numbers of MPs and MLAs. I know

you are not bothered about your
constituents,

MR. SPEAKER: Instead of entering
into an argument in these matters. ...

st rgte ey guRw A &
Y T $, 9A AT T v
wTH | ¥ 1o 2 ¥F o fafor gwy
gy 71 fFY § S Azl gw 2
QY AT LY §, W I FY
# 1 gHF AT QHoTgoTo  YTUTo dTo
Wt afee g, ag ) 8, g wmar-
w*ﬂeﬂ-‘ﬁoﬂ Ly fae
1 9 e aated AW it s
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ferar wrar qr Wi WY g5 51 F WY
o W, T g T W R O e &
art ¥ vy, o wf v urg y forw

arq g arw § 1 fos sawt g Wi
forez § ot i ot wre oY S AT A
forgrdt St e ff feg ond @,
Afier weprdfews foee & 9% w
ot §uiT Se TR N E. ...

MR. SPEAKER. If you have a sep-
arate list for them, then what is the
point in giving them alphabetically?

T wregfie ToTT guRy W 9ge
¥ 4w g W X

MR. SPEAKER: It you have not
given a separate list, I can understand.

st aregfic sTenT guiy ' IENY
gq @Er % W E

MR. SPEAKER: No, you cannot do
that. If you give g separate list for
MLAg or MLCs without giving the
numbers. why do you give a separate
list then?

it wregfie wee g aw e v
ow e g W3 o 1 ¥ Snw
T g K.

SHR] MOHD. SHAFI QURESHI: I
have a telephone. Dr. Karan Singh
has a telephone. Shri Abdul has a
telephone.

MR. SPEAKER: Please inform us
properly. I do pot think that you are
informing us properly. You examine
the matter. If necessary, print 5 re-
viseq list.

ot Wgewe e gRe A sure
¥ W sl ¥ oY A7 e e,
gafg & fgely % wwrw wedm | ek
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wgy fir-g wark ¥ ey ot ) ok
dw 19t 2 o¢, & wvnery e vt
&Y AT § | 9w w6 e 1 o wgt
. fin qepd w1 e fea § forae e
w0t %) el e Y ore e qelt gl
# TEET T W A 2 4T 4692
fimi o § oY o AT § Wi o vk
' aorg ¥ o gt § e e o
o g, WA CAEE W TR O
fiear guT & 7495, YwwT woww § fe
WY 8 qg vy G v g ek ¥
TRy Aoy g o, W WeAr AT
w1 WA ¥ TreEEy W fow w1
AT WF] ST P Y qXaTET F ae
¥ &
m:{ﬁ. SPEAKER. He is now review-
SHRI MOHD. SHAFI QURESHI:
My request is that this should be
withdrawn from circulation and a

new directory should be issued. He
should agree to it.

THE MINISTER OF COMMUNI-
CATIONS (SHRI BRIJLAL VERMA):
We admit that there ig incorrectness
therein. We will be solving that
problem and we will be giving cor-
rect numbers.

MR. SPEAKER: Not only correct-
ing that, but if there are mistakes on
a large gcale, you should revise it.

SHRI BRIJLAL VERMA: We shall
revise it.

SHRI VAYALAR RAVI: For the
last six years this Parliament had no
opportunity to discuss Communica-
tions.

MR. SPEAKER: That is probably
one of the reasons.

Moeting of Stats Industry Ministers

*184. SHRI BHAGAT RAM: Wil
the Minister of STEEL AND MINES
be pleased to state;

(8) whether the Industry Minister
of Punjab hag requested him to con-
vene a meeting of States Industry
Ministers to discuss the grave situa-

Oral. Answers 6

tion faceq by the small-scale industry
arising out of scaring steel prices; and
(b) it so, the reaction of Govern-
ment thereto?
THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK): (a)
Yes, Sir.

(b) Instead, I had taken a meeting
with the representatives of State
Small Industries Corporations on 27th
June, 1878 to sort out their problems.

&t W T ;W 7y iR, @
w o W ¥ 'nw A R 6
WY §we W7 g wAr o v §
foraer fa 3ud Semme 1 anef aegwt
Y ot Frd T wy mEE ) gad gt
o w w wfed @ o @ awt
el #) fanie o 3w wic fdw ®
war oF 7€ & ) YA Jerar ¥ Wil
W &Y wrwrae § food dw § dwrlr
a1 xufeg & ik wrerw & sy
o wdl § ug go wigen g faowr
qE W @w I W a9 § fag
e w1 gt g€ Wl w1 qew & ?

MR. SPEAKER: Will the price of
steel be decreased to help the small
scale industries?

SHRI BIJU PATNAIK: For the
first time I have introduced a conces-
sion for the small-scale industries and
they will get stee] items at Rs, 40
per tonne less than the stockyard
price. Similarly, I have increased for
first time the supply to the Small
Scale Industries Corporation from
1,64,000 tonneg to 438,741 tonnes. On
the small-scale industries Corpora-
tion's complaint that we can’t mee}
the situation we have set up a panel
to examine it. As I said all the costs
(including the surface transportation
costg from the stockyard to feed the
small scale Industries) will be made
good for them go that they don’t lose
any money. They will give their find-
ings very soon. And the price pat-
tern which will emerge out of their
findings will be applicable in favour
of the Small-scale Industries Corpo-
ration from 5th Jume, 1078.
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ot waw ;& ag T T
£ fo & &) fimd a9 ¥ ¢ad sl
aegul ¥ ¥ feat ot §, TR
w3y v Wi frate # fradt et g€
w1 fra worge 512 ge ¥

SHR] BIJU PATNAIK: 1 can sa)y

thay they are getting Rs. 40 per tonne
cheaper than the stockyard price.

MR. SPEAKER: He asked about
reduction in production and how the
workers are affected.

SHR1 BLJU PATNAIK: There s
no reduction in the production of the
small gcale industries. Because, if
there is reduction, how can I supply
them many timeg more ?

oY W TR ;. maAm wgEa,

I FqEAT FT VaTH AITET @Y
a1 & 1 # 9 quT & R = R em
A ¥ TN IeifEe awgel #F FE
faradis agt §, 5% 939 @vw wie frata
¥ foadr wav gt & vl feam woige
awrcge &1

SHRI BIJU PATNAIK: There is
no basis for thig suggestion. I have
already tolg you that I have increas-
ed it from 1,64,000 tonnes to 4,38,741
tonnes, nearly three times more. This
does not indicate that production has
gone down or the people are unemp-
loyed. 1t is the other way round.

Mo 1WA fag : OF ITH TEIL

ag Fifww #7  § v gle-gemes
wY FETHT ¥ AT A G, W A
a7 Arafes Tegal €7 Adl aEr
ar @ & "z s A mgEfy B
TETT FY FYAT T4 § 1 W7 T HaAT
waad f& #ar g9 9T F wEIAA
ATTT ! T4-3746G7 %Y, 917 @rea)? g7
et w87 gy 1, Wiz 7Y TgAOm?

SHRI BIJU PATNAIK: Steel pri-
ceg are gtill well below the interna-
tional prices. You put up steel plants

costing 1500 crores etc., und one would
expect that the cost would conform

JULY 27, 1978
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to the cost of production. Even o,
in India, saleable steel is much chea-
per that the international prices ob-
taining in those countries. To say
that it will affect production or rural
development is not correct. Such an
apprehension is. not based on facts.

SHRI S. R. DAMANI: The rise in
the price of steel items gnd shortages
are due only to fall in steel produc-
tion. He has, I know, taken certain
steps to improve production. But
what I want to know is this: By what
time the production will start increas-
ing to meet the demand?

SHRI BLJU PATNAIK: It is never
possible for all requirements of steel
to be met by internal production.
Nowhere in the world it is so. But,
as I said, we are meeting the require-
ments by our own production, Whe-
ther there is shortage, we are import-
ing. It is not for the first time that
we are importing; import goes on. All
the critical items we are now produc-
ing in this country.

Scheme for Rehabilitation of Bonded
Labour
+
*165. PROF. P. G. MAVALANKAR:
SHRI K. PRADHANI:

Will the Minister of PARLIAMEN- *
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have asked
the State Governments to prepare spe=-
cial schemes for the rehabilitation of

4 honded lab
4 !

(b) if so, broag details thereof;

(c) reasons which prompted Gov-
ernment to issue such a circular to the
State Governments and the response
of the State Governmentg thereto; and

(d) steps and measures being taken ,
by Government to help eradicate the
evil of bonded labour from the entire
country?

ww oy ww i e Swnew F e
Wit (ot wrew o) : (%) o gt )




(@)% (v). Tere i e ferew
o foar o
frwew

&firer wrar agfer (Iamw ) wiafmm,
1976 ¥ afeqar sr qafr w @arew $77
w1 a1 ¥ v & fg goH
ForaT o, STAERTYE T ST TATERS  FTa1
¥ afcwerr w7 of &) tw wiafaw
-nml;r‘c&ﬁfaﬂnﬁwmr&
®T &\ v it e AT A, faegia
Wy 7zt afuw aw agfe & fawma
g ®r gaan & 3, faerr Sfaeei w1
wfumre fe & f & wfafrow & Sveel
& Feeia & a6 S ardar w¥
W17 ¥ avaeg # e W e &l
qv aifafaw sasar aafrar eqriva s
& g g & g W e fan
war § f & g7 @Ay wATL ATEAT
¥ AT § FTT ¥ ITH( & T, A
qraY sA-gear w1 fafar 58 o
oY WA T TET T 7T A-
st wYT Faet e g qrfioy forar
#rr qraforr few st 7 § ofs dfua
wn Tfe N gaf w1 T ER 6
uravgear & yfe smreRE I W
o1 aF YT g TowA ® fag fag sma
It g gwma fear A oAk

sfaa ww agfs (vamew) wfe-
fraw, 1976 ¥ 3w & form-
TE? qw ®O¢ Tq afww st ¥
qrate & wTd i Tow FORT W WTY
gt & i faefrg o ofmaw
qeynft siEaTeat agge g€ T IR
7y wfwia frar fie grade sfwr w
¥ woir ¥ fag ¥ SgrmET s oW

ifh\t{:i‘qmmﬂymﬂm
#t 7t §, mfe g wag A afe
wfiesl & gouie § TW FOEG W

Oral Answers ESRAVANA 5, 1900 (SAKA)

Oral Answers 10

ooy et & eniwas § ¥Oa
¥T GETT SATY T SYIAAT SO O
T gk TeY /T @Iy &mT EY
o arer § Ao (%) Wi 9T
amfer, (@) deqfa o sofa
ax () v frewrd 9T snfea
0 sl & W ey sAwREATT
wte ofefeafirt ¢ fniz w00 @@
Froemet ®F duT< s ¥ fag worewt
fagr, S QI G, Ao RAT
st grafaa smwg/feaal & 90
aw &% dme frg g &, Tow
w1 ww feg M §)

PROF. P. G. MAVALANKAR: S8ir,
the practice of bonded labour, I am
sure the Government knows, is still
Jargely present in the various dis-
guised formg and is manifest in many
other subtle ways. Undoubtedly, it is
drudgery and a slavery and perhaps
more than that. In view of all this
and arising out of what the Minister
sayg in the gtatement, may I ask the
Minister how many released bonded
labour are there; what is the method
of collecting these statistics? In other
words, how do you say that they are
now released? What is the exact
mechanism that is there? That js
number one. I would like to know
arising from the statement, how many
State Governments bave asked for
such matching grants and how many
of them have been given such mat-
ching grants and what exactly s
meant by rehabilitation? He men-
tioned about the guidelines.

MR, SPEAKER: You have asked
too many guestions.

PROF. P. G. MAVALANKAR: I
am only asking my pointed question
arising out of the answer. He says
that guidelinegs have been circulated.
So, my point ig: will these guidelines
be made available to Members of
Parliament also?

MR. SPEAKER: At least those
who are bonded,
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Wt wrér W aTei e
wer oy fie  frd dqw

wgdt wr e e @, MY xw
W gRR w0 a8 g AT q-
g w1 gnate femr @)

PROF. P. G. MAVALANKAR: How
many of them have been released?

oY wré @t : S 1,05, 180 WIEE-
fewré g 3ad 91,04,749 WY gTETY
forar oY 31,844 %) TTTAT NQT |

PROF. P. G. MAVALANKAR: He
has answered in other forms, But he
has not answered my many questions.

MR. SPEAKER: That is why I
say that since you have to put too
many questions it will be very diffi-
cult for him to answer.

PROF. P. G. MAVALANKAR: 1
share your point. But only do our
cﬂorhtomkecurpohmﬁeshould
surely answer.

MR. SPEAKER: The rule requires
one question to be put. Otherwise
no Minister will be able to answer.

PROF. P. G. MAVALANKAR:
Mr. Speaker, Sir, at Gandhi Peace
Foundation Workshop on the subject
called ‘Bonded Lsbour in India’ Mr.

JULY 27, 1678
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Verma suid that there were about
09,000 bonded labourers. Out of these
97,600 have been liberated, Of these,
23,800 have been rehabilitated. That
was the figure in November, 1977
given at a Seminar.

I find from the statistics that in
Karnutaka and U.P. only a large
number of bonded labourers were
freed. In Karnataks the freed bomd-
ed labourers were 62,000 it would be
interesting to know this and in Uttar
Pradesh 19,000. Other States have
very few numbers, Am I to under-
stand that the bonded labour is con-
centrated only in U.P. and Karnataka
and nowhere else? My main ques-
tion, however, is whether a compre-
hensive all-India survey has been
conducted to assess the magnitude of
bondeq labour, particularly in rural
areas. It not whether Mr. Verma will
kindly ensure that such a survey takeg
place because there are countless
bonded labour in this country and
they are suffering Irom under-pay-
ment, more hours of work, no regula-
tions of any kind and no rest whatso-
ever. There j8 disguised slavery.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): At
the outset, Mr. Speaker, I would like
to say that my junior colleague is
equally competent tg answer this
question. But since the Hon. Mem-
bers has made special reference to
me, I shall answer his question.

What I maig in the Gandhi Peace
Foundation, 1 would say in answer
was that the main problem or one of
the main problems involved in this
question iy one of identification. My
hon'ble friend wanted to know whe-
ther there has beén any comprehen-
sive survey to spot and identify bon-
ded labour. There has been mo sur-
vey of that kind which we can con-
sider good enmough, but as the hon'ble
Member can very easily understand,
this is an operation -which is almest
of the magnitude of a census, be-
cauge there are so miny villages
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- dowolved. Therefore, to Hdentify the
wlisguised farms and the  variegated
.forms of bonded labour. the survey

- required would be of the size of a

census operation. The Thirty-second
Sample Survey which is to be con-
ducted will have specific enquiries in
this regard and, we hope, at the end
-of the survey, it will be possible to
have definite information about the
_number of bonded labour in different
parts of the country. 1 would also
like to add that the administrative
responsibility in this fleld is that of
the States, ang this is one of the
reasons why there is such a wide
range in the numbers mentioned by
‘some States. Some States have
made special efforts whereas other
State Governments have said there is
no bonded labour in their States. For
instance, Maharashtra had informed
the Government that there was no
bonded lebour in the State, but a
subsequent study conducted by a
study team in which there were
hon'ble Members of the Ilegislature
found that there was bonded labour
in Maharashtra.

SHRI K. PRADHANI: May 1 know
which are thg States in qur country
which have the largest number of
bonded labour cases?

St WTér AW : wwEw  WEey,
S F AW § AT WY AAETS
a ¢ 9w % fgam & ¥ wrEw
wedfew  gur —swew &,
(wrwer)

SHRI K. LAKKAPPA: It is like
insulting the State of Karnataka. The
Minister has not mentioned about
North India States where bonded
labour is very much prevalent.

oft wrén wwr: A qre o gwAr
wit § oft wor g
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‘MR. EPEAKER: He is merely read-

_ ing out the number given by the
Government,

State

SHRI K. LAKKAFFA: Without
collecting stastistcg from the other
States, he is mentioning about Karna-
taka. In the nothern States it is more
prevalent than we have {n the gouthern
States. I can give the figures. (Inter-
ruptions).

st gwew @ www g, §
ag et gt § fin awwia o s
¥ 15 AW off wmr oW & U e
% foufed ¥ wmorar fs oft W
wage g o fomr fawedt oy aQwTe
¥ w7 ¥ §, I ¥ wwwror e gRaT
¥ faqg oF shffer faw amdd
& ot wmgEr g 5 Q¥ wagd et
SRwm W ¥ fag W aE ¥
gA W wwm g ?

st wrén W@ AT aEer fae
T o FT QY ay dqar g
¥ gafee 7 &) a7 g
¥ gafen ¢, e angie awe
gy &) maiw wwei wy arg AR
¥ dgw wagd ¥ g § § 6w
AASTY T AT E ) W A T
g e R § i ow e
T war ar? @ gww ¥ g
W oTEeATea .. (Swawwm ) L.
gt aF e AW WA g, ww AR
ot FAgT § 9T A oeflT W o @
¥ wafaw AT E % dw g o
QW g0 weewr Wroreft) wE
wrar SRR MRS F o srafrear
ool 41 @ 2sEm Y, wE
g W 40 T WX W QY o
[N gy & ot e g
@ wrft 1 few aw ¥ vt
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Malarial Mosquitoes

*166. SHRI SHAMBHU NATH
CHATURVED]; Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is a fact that the
malarial mosquitoes have developed
immunity to medicines like chloro-
quinine as well ag D.D.T. and other
insecticides which gre therefore prov-
ing ineffective in killing them and only
contaminate the environment; and

(b) what steps are being taken to
combat the recrudescence ang spread
of the disease?

TRy WY afeare weaTw sTey

# qw Wt (ot e sreTe o) ¢
( W ¥ wfre

wqEr  dto gHe dro  F WET HH

JULY 27, 1078

farerem

gufam w0 @oAr A e
9% AR TH AT E

1 g wafar gEe FE-
w7 W awwtr afve w1 fadr A
wiifer &t & wqET g
fear war 3 1 wg®  fosi & wew
fafemar  wfawifal # w s &
mifam  =df fear mT 91 dfew o
I ®1 gmima § oy ¥ wror
% fox & o sriww & forg ey v
€ foritzrs @ammn g

2. il wr fafew e
AT ¥To Fro o, ATo THo Yo
wifagy & wfus #ar qwré ) o€
T M@y Wyt Qv awgwi
€to dto 2o (Ao THo HYo T I
way Al v 9 FhE [/ fasiowr
dnfer WieTws  TrRat W gowe
wr o ofy £

3. 97wt wrior da i gt
sfy gt wTEwr ¥ AP AT ES
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wfew Of §, Wt e W
fegwre fipar mar § 4

4. UNi/Aw wigw  daf ¥
ettt ®Y  wdfar Onft  maremt
i Ay & awr @ A€ ¥/
sl & wiafaat grae & g
w@ & fag wrww 1, 36 W Wiwfy
o & [ v SwETC @Y
AT g h g o fAi §
gfrefifadi ox  sdifes &1 Wi
v Al gw ot X FT S
dxfeqs wafar Atz qomrd
ot T

5. 7wéry  mAfeAT  FTww ¥
wa gEadr aEt & oA 8%
fearmar g1 1978 ¥ T e WY
TARTT 66 MLl F Worrar 36 W Wy
% |y Az fegrmar g

6. Gdm w@rs & faroer wTp
oo FTfaarmar )

7. 7af@r  IvET FAwW
w7 # dgfar o syrmafs W
e & % fag s I A
sret grfme egEeE 9oy
¥ gewiura ¥ 14 STEETT AorATE
wafg 8 WA wREEE & fag
Wz ¢ wafar & sEvmmeT gEee
¥ foq wrow ST

8. ¥ gy FT T qldeor
agr wfwr Qfml 9T a@E @
s & faq savwmeT  darel
Srafys ey b @i an fawa-
s sTfmrmr g

9. wgifeas SIS &
g owy, P & s wfeesig
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afr & ak & oYy g andt @,
far ¥ Qv ¥ fog o wmey
quza & sgmeT ¥ Aw ¥ gmgqdt
ga & usqgi ¥ 18 fysT § www
FH%Y muw s R T £ 1 oy
wigan 37 Wiz foei & 19 femr
AT BT OE N

10. O & are & @ fwr
& & fav afr ww% frgan & fag
FAAT W WAIW W T & fAg
frafafas waw dom av § —

(i) s=Qfees w nfeat &
faorwr & faq  owadi Wik o
wearowi w1 wifaw fegr mr @

(ii) zFzzuw 1% fre? &at &
Tl ¥ fegwi w e fgr mar g
¥@ TISYT ¥ 9% FT4 WA Heqror
fawrr & wgainm & frarar g

(iil) “fe 92" s+ % fowwr
ST €Y § Ay af oY 97 Ay
fatr  wrars ¥ @i e ¥ feawr W
U

(iv) g8 wma ¥ 9T
“gaTe-anfar g aFar g—fET
nfeat dfag ” g, o,
R g dwd WX aF qw-awd
¥ wefmmr @ g T ATl W
qoné fRgad &1

(v) ®ietm  wrardi & “R¥-
far & wvwm s Wy’ ATUw
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(vi) dwmef & weqwi WIC
dfay wt wafar o & faug
afewras  wiwesr ¥ wr ot A
2

(vii) fefeear sraarfawt &
sTTaqr §TF @R wifgy, €aE At
# ol Dee Fare w3k TGT A aoArd
feqmg § arfs & 3§ fafieear sma-
grfgey & aiz € 1 T TFL UF
o e oqwfar e w7
ofr Rarc Frar war § Wi 9¥ SIAAw,
wer fafreer  sfasfal ok o
tasre wigwfcdi § «iex & fag
st F qeArs w1 fzay mar § anfE
orimr whreifcdt vt wafan e
Agar  areardi W wEfET F@-
Ay ww &k ar & srasrd feark
T ¥ |

(viii) =afaar <Y 3w &
FAR T & fag srF WK are
arw faqs drex S@ard fefy &t
™ #

(ix) =afar = AFqm aor
THE TATH & AT AW F ATAHTD
feam % faq srwreAnh aer geeva
Foft wrww ww T fag &

SHRI SHAMBHU NATH CHATUR-
VADI: What has been the impact on the
measures that have been taken for
preventing the spread of the disease?

May I know the comparative figures
of seizures and deaths during the last
two years?

Wt Tt wwe gnw o si,
1977 & 62 WRAT % foirE arg
e & 52 1 I%-u7 fivar T AT
W W sfaw w0 ¥ orF PofyE art
B o, A qaw gl § o

JULY 2, 1978

’U_m' Anberg -

ot & wronr gt § of fin afares
¥ ko

SHRI SHAMBHU NATH CHATUR-
VEDI: 1 asked about the seigures also.
Mere number of deaths does not. indi-
cate whether the measures that have
been taken have been effective in pre-
venting the spreading of the disease.
In how many cases the measures that
have been taken have been effective in
preventing the spread of the disease?

&t et waw gEw s,
oY sriww  gaTO 3, SEA gt oW
A & W uTy wE A1 gW 9ER
9% ¥FA§ WIC O FT AT AHA § 1

1976 & 64 9T™, 68 FATT 215,
1977 % 46 9@, 81 EATT 100 WL
1978 ¥ YA % 6 W@, 64 EAIC
701 wET )

s o e far rr A ag
ygelr e Whifas gfe & faa
uF & 7 FTAE Rfews wifwat
¥ o frderd et wE 31 gEd
FroFtodlo WX dToudo o #T wiew
wrgfe wrarf &1 o gv wfv g
WATEY 9 E ¥ i %, 49 66 wEgll
W Qg qg TR WA AT WA
36 WX WEll ¥ @ w AW 6 AT
fear mar 81

ugi o wiwfy =1 gar §, g@e
I wOX & fAC S 1, 36
s vy faaoer &3 | sogesar
oA mmm e R

MR. SPEAKER: My request to the
Ministers is: answer the question, no
poliey statement or detuils. Otherwise,
difficulty arises. Just snswser the
question.

ot weelt e anew ;A
B agk ot wur ar e B ofet

| wetr Faw 93w foar @ 1 wfeg
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wvs war £ o g e
awr wax W fag, faegiy fie dw o)
_ fifgr w2 zar §, ¥5 AfRETE—

SHRI SHAMBHU NATH CHATUR-
VEDI: Are there any peculiar features &7 #ro #ro ﬁ"'sﬁ"ﬂ"‘ﬁ%m
phgmeiieBioms bW oW owt
S SR LTS e eafreamgea wY ga fadwi & woraner

fr lasmodium falci is con-
nmfm;taguw&mc::d o 4 woifs gr 3w ¥ onfe
wrar & wer Frwfor wf gor s

deaths are not occurring on acecount of
malaria in other f the .
i p gl art ¥ wet wEw & goAr A

country and if so what action has been

taken to prevent them?

ot wrEwt TEM qEw e,
g+ a7 ¥ fget s i s
wAfET 7 Tw0 wHfec T g
Q@ qW wafar Faww # far g
o Frowfto w1 Worgdm &Y a1, frelt
frft g aT @Yo TR0 Yo w7 Wordy
B mar i wg o fo o WX
Wo U0 dre w1 Yadw ﬂm&‘l‘ﬁ
Fagq W E 1 W@t oT g7 AT #T
Waedy tm & fau ac® H #rf @
76 TR oEe  wEr WY @ o
& =g wadr woata @ s gwsT &w
g I AE FTERY |

gut sy, wER wedled &
g1 1 =W, ¥RET WWE qf &
waw, Aawg ¥ &1 agi 9T 18 fadl
¥ g oA gEfer = ¥ fagqrmar
$ 1 Starfs gad vt wamr e
F ma¥ Y XA & FTO7 qET 9w A
gt &1 @0 g gy
I @ A drwm Qg

we woi fog : wouw wEwEw,
wTA IAT & g WET F wrod wgy ¢ fw
Nt & far § g e wd ¥ e
wrar & st wEd e gfvw
BT 1 war WX F w7 arr
wromwenr wff gt & 7wy wmeed-
wAw WY Sut fear § 1 wTwT
¥ TRYYZ e ¥ WY w7 A

g fs efar st g sow gragrd,
A WY QU AT g A Q¥
=0 IS t&ﬁoﬁoﬁo,ﬂo 9o
"o W WaT w1 wuy Fw ¥ Frafer
B! swEw gt W W
ot ot ww e fedeid ¥ W @
toraw framd T amdrg

sl ram A : W AE
aafear & g wEI &1 g § ¥
yuEar g f6 T age Rt ew W
SaTET WS g W% T IAEr
framgHr & w0 § gy Tl
@ -

ot dhry T :
wE

it wrrslt AT AW : oS
g A g1 & wrevgds s
argar £ v 1965 ¥ 1076 Faw W
Friarg ) gk Jur O Fog g
a1 WTIR] LYFT 9AT AX ATGAT | T
T ¥ @ AN R TGN FT A0
frer T § 1

wgt A% zATEE! &7 AW § ¥
wiforer 7T @R e T oY Fare {Y Kfiewr
feafa & garc sy Wi gur 41 &
¢ dufenw  #Y Sy wanew o
& v faady g wifyge saar Seomer
aff dar b1 ww wek o fedwy
¥ o =g T WY W Ay & gy
swR ¥ fog wrere g o § o

LGl )
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. ot qWo TR0 WY :  AWAwm
wafer gofewar swm & aafar
Y OFaW & W ¢ FOFT woaT
wd fror o ww &1 Ffew R
o 3w & & wafo A T g
g1 ww TR § qEd g fr wdf
A w Far &% st g awar
g ag 7w ¢ woww weelfe
aafar AT T AE R qar
fr wesgfea wafa v g ol a5
W # goadi g g fow § g aix
o Wud gram g s AEnT s
g?

Y rraea) sATE amew ;. wafear
forw WY TFIT T FY TEFT CATH FATR
qg § Wi ag g™ WA W@ &)
ArAAIT wEET A S FET g IEAT
foae w2 wrw 78 =i 3 1 e wgi-
T fefaedw grar & w ffa=sa
& ar  wEE A A W gEer
e W R AT war g o
am gt & fe et &) sofear 4y o
IAFT T EAT O A g |
MR. SPEAKER: Qn. No. 16T.

SHR! BIRENDRA PRASAD: I want

to know from the Chair.....

MR. SPEAKER: Nothing of that
sort, I am not going to reply. You are
not to question me here. You are only

to question the Ministers.

DR. SUBRAMANIAM SWAMY; Why

do you say, he is questioning you?

MR. SPEAKER: Some Members have
a feeling that they have a right in

every question.
(Interruptions)
MR. SPEAKER: Don't record.
(Interruptions) **
MR. SPEAKER: Qn. No. 187.

JULY 27, 1978
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Thums UP

+
*167. SHRI R. L. P. VERMA.
SHRI K. LAKKAFPA;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that his
Ministry has asked the Delhi Bottling
Company and Parle Beverages Private
Limited, Bombay to desist from ad-
vertising their product ‘Thums UP’ as
refreshing cola;

(b) if 80, has any action being taken
to prosecute the managemeny of the
Company; and

(e) if not, the reasons therefor?

ey W afoere v e ¥
e wAt (st e ey o ;)
(%) o, g

(=) Wz (@) Frmtamsit & gerc
forey Tl wrmh sriaE e
TR # fawre far amoa

Stdwae g wAf:  ow
e fear wmm & Wi ow gwwr
ware are § 3% e § w1 sy
TR &1 s ot o M qur e
TIET FTIOT WT § ITHT qAT 7

wifgw @t '

B AT a & @Tq WS W e
s S | &Y AT & 1 w47 FrET A
ST T B HfEw otee A frmtar
Feffirr wrar amr @ a7 oo w1 ot
w7 & war W e A Ay
W A §E T Y AT oA W
X N o wrdard § o § e
¥ FLHA W ITH foreg e wrdare
W7 o gwr # oiv 7 ) geeTe
w1 yarw & By gw e € i

"#*Not recorded.
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% firsg wriartgrft1 & e g
g o dwr i gk 8, et
ey wer ¥ arae # Ik freg
warg i ?

# oy oft wrwT =g g fr wima
i frmtar ®vem q€ &1 o fosor w@
g Sa¥ morTow) fead wiver omTgw
Tt faadt § T Y wyar A2 A
MY § WA Y oAt faeredlt & ?

st TR Ay ¢ gt 9%
YW waTA @ QEETEW  TqE @rnew
fawrr # mff ot | gEmwaw e
T EAW 14.6 F YA« HAT 41,
feT Ty 27-6 W1 frmm 1 gET
QAT HWT FTE | AR O A
ANEQ § ag o aF A FH g
aifes af &< g¥r i e T ¢
& adf | wefog gwk qad el
N wiwsFgwH fawfear &1 w9
oz 5% 99 &7 qg A ¢ fe qad
W O, wreeifw  gfes 6,
€t dxdfex, FHY; FRTESEEAET,
g s fraf g wff | wreag
ua AF 5 § A fawrr wreda & B
§ v ag e aYw fyw o wod )

oY iy W W wwE : heraw
¥R & WA A2 o qw@ g ITw
5775 TR QRETEN TGE Wt § Wi
A FYAT AT AL T § IR 26.25
wfterer et ot § 1 Afww qg wrer
T gEEEm wC ¥ 9 e & aw
A X R ¢ W I fawms
wriary #Y oy o wTw g3 framae
%Y T W f

oft wreet AT TN ;g as
QT IGE T e § ¥ Prew
feam oy | ot aF W W w7
garer § qaar e fear | eifeg
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gwa wyr e e Sgs faemr wr §
f5 aff waeT AW XA AW § |
AN FAEQ A wiw ¥ § Ay W S
o grr § a8 S9N I § W
dom ot feeqie Fom § d fered
W Ad g g g & o ag wifew
ud fremdsmr el o
¥ a5 |y A g I A9 OF g
4 35t faers deoT & g53 &)

SHRI K. LAKKAPPA: The minister
cannot get away by giving evasive
answers to my question. First of all,
he has admitted before you that he has
written to them. The Delhi Bottling
Co. is a subsidiary of the Parle Group
of Beverages and Soft Drinks Ltd,
Bombay. These people are not only
indulging in malpractices but are also
cheating the government and the coun-
try by advertising themselves in a
manner which is against the accepted
Prevention of Food Adulteration Act.
My question is based on his reply that
they have written to the Institute to
find out whether it contains Cola. 1
would like to read for the benefit of
the Minister letter No. 89/78|/C.P.F.A.
dated 13th June 1978 from the Director
General of Health Services to the
General Manager, M/s Delhi Bottling
Co. regarding advertisement of Thums
Up.

MR. SPEAKER: Please give the
substance of it.

SHRI K. LAKKAPPA: He is making
a wrong statement. Thig is a govern.
ment letter addressed to the bottling
company and it says:

“We are informed that the product
does not contain Cola Nut or extract
and thus this could be a case of
misbranding.”

So, definitely the government has
come to the conclusion that this does
not contain cola nut. Therefore, how
can this company advertise like this
saying “Thums Up Refreshing Cola"?
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(Interruptions). I am an investigating
officer as against the Government.
(Interruptions), I would like to know
that when the Government has come
to a conclusion, then why action has
not been taken, why the case has not
been registered wnd. the prosecution
has not been launched against this
Company. This is one question.

Another point Is that this is a case
of cheating the excise Commissioner.
I will give the extracts to show how
they have cheated the Excise Com-
missioner, They have declared that is,
the Parle Beverages Private Ltd. have
declared to the Excise authorities that
their product, ‘Thums Up' does not
contain cola extract. The extract of
thig declaration is here and I will pass
it on to the hon. Minister. If they
advertise it as cola, then they have to
pay 57.75 per cent as tax, otherwise
the tax is 26.25 per cent. The declara-
tion is that it does not contain cola.
That means, they have saved more
than 25 per cent tax and they have
cheated the Government. So, I would
like to know that in view of the estab-
lished facts, what is the soft peddling
of this Government in not launching
a criminal case and alsp in not pre-
venting them from advertising in this
manner and also not referring the
matter to the Finance Ministry to
take suitable action, Will the hon.
Minister assure this House that the
Government will take action in pro-
secuting the Company and also pre-
vent such advertising in figure?

sft et e TRw ;. e
wEvEa, A 7w A wwrHl w7 oy
2 for @ wet a% 7 v Folfr
wre o 3 §, so¥ for 19 fom-
R W 9T &, o o ey Y s,
€ qvwrr ST T g 1 gER, fewdrew
& e 9T €Y ag Sew qoT T fF IRy
QRAHANA AT wAr ar A, i aw

JULY 27, 1978
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wiw w7 werer §, gard daRed Ay
wtw 1 § e qudt O R o,
et foid wft wrk §, gt daRedr
%Y vt For § fir g o e W A g
ax wr§ fedvd wrinfr aft Y8 wrdwnfy
2 awh g, 3 S TR 7

MR. SPEAKER; Mr. Nanjesha
Gowda.

SHRI K. LAKKAPPA: S8ir, I am
entitled for two supplementaries., I am
one of the Members who sponsored
this question.

MR. SPEAKER: No, no Mr. Lakkap-
pa,

SHRI K. LAKKAPPA: Sir, the
kisan rally...(Interruptions)

MR. SPEAKER:; Do not record.***
(Interruptions)

SHRI 8 NANJESHA GOWDA: The
hon. Minister said that the letters are
addressed and they are waiting for
the reply and all that. How long he
should wait for the reply? He should
command and get the reply as early
as possible and take action against the
firm. .- When the firm is evading the
taxes, he should not talk like that. If
his officers are not giving replies or
his Secretaries are not giving replies
in time, he must pull them up. I
want the assurance from him that
prompt action will be taken in such
cases.

ot ovet oY W ¢ q9E
& frarcwcdT
(Interruptions)

SHRI VASAT SATHE:; Sir, the
photograph is here. .. (Interruptions).
Let no cola be sold in thig country.
Whteher it is referehsing cola or coca,

cola, let no cola be sold in this country

***Not recorded.
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You are favouring this company, This
is 57 per cent duping the Government.
(Interruptions)

SHRI P. VENKATASUBBAIAH:
Government has completely eliminat-
ed a: multi-national like Cocu-Cola.
But here is a company which is more
dangerous, which is having a stran-
gulutory effect both on the Adminis-
tration and outside, They are having
a lobby here. They are trying to in-
fluence the Ministry and wvarious
departments. They are evading tax
as well as jndulging in malpractices.
May I know from the hon. Minister
whether what Mr. Lakkappa has
stated, will be taken into considera-
tion and an enquiry instituted imme-
diately to go into the gamut of the
working of this industry, not only
, here but also in foreign countries
where they are indulging in all sort
of malpractices?

SHRI VASANT SATHE: I have a
proo{ here.

st ovwlt T amew ¢ ST,
AT T A W et ¥ ofcam § W) A
Ta FEOATE | gt o ey 7 aTward
w1 garer @, o et oY W ol
i woh § ) Fodfen wrer ¥ e
‘E A AW 8 oy T &1 wTeE
arer wgy & s i ot whar 7A@
EAR g0 % a1 aw § fr o Wk AR
fys woer &, T Y ww & ar W
T qg O W g A gw s
AN E | ww fwmr R aTmT g
WgF A% TEA AT w7 gEew §,
Mg frar § | 6T IAMT WA T W
TR wEC 9 |

MR. SPEAKER: You must expedite
it, It is an important matter.

SHRI VASANT SATHE: Government

is being cheated of revenue, (Inter-

ruptions). - We want a half-an-hour
discussion on it.

MR. SPEAKER: Give notice

Oral Answers 30
Primary Health Centres in Gujarat

*168. SHRI' ANANT DAVE: Will
the Minister of HEALTH. AND
FAMILY WELFARE be pleased to
state;

(a) whether Gujarat Government
has submitted a scheme under Rural
Health Service Programme, for open-
ing more Primary Health Centres in
that State ang has gsked for Central
assistance in thig respect;

(b) the reaction of the Central Gov-
ernment to such a proposal; gnd

(c) to what extent Central Govern-
ment propose to help the Gujarat
Government?

wavear Wit aficare weurer sne 3

T e (o et e w)

(v) ot gt

(=) = (7) : o doraefer givorwr

3 o weel Ao ¥ ok g sraeay
O e Ag fY qrar & 1 fiee o,
W Aot ¥ 1978-70 ¥ W ~wEw
sergEET wTw & weete wiaforr
IR W @ awr T ey
A & TN W AW AW &
fow 105.14 W9 WY T ey
s & o & | SRpw wafw % sty
1976-78 % ¥ wwd gow AT
X

W & o vt w1 fmfor w1,
10 sty qfcer< e il & Wi
Y GO W ey QT T ST
& wenTa Wy i wretor aficere et
T aqr Iq-ART ¥ HETET W wEear
s ¥ for ofot s=mor fafe &
w253, 25 AW |Y FT wiK(aw
srear w1 frew T fear o &1

off wown TR ¢ WS AP, T
ot % Wk WIS & qy AT e §
fir et Y eft g .
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€ ar aff ? wre 97 sfwg , F war
warw § W< IR e e fear g
o T wgy wiwese § el
beq ¥eq ¥ fag TaTw A A
wyr S oA Goit § e fag W
T iz W el awafe ¥
o1 @ ¥, 39T warw ¥ ¥ qorw IFA
goa & e fear § fe fowr @
Farfareq care % ag femr & )
o ot Fafde T & fr T &
firg W fre¥ gq fadt & faq frax
e Yeq wed % fag fead 4%
firg ar ATy § W Frad ec a9
gy fygam i ?

o AN WAA AMN ’-ﬂ'lﬂ[:
arorcre Gt ¥ e qr i Y safos
wmi:zgzsl I8 502 wT faar
amg, @ g w91 fs @ o dwadiy
Miﬂnmmnnaﬁﬁ
ar W & fag o odw 0 whfeg
gry g 5 o dwadfa doer #
THEY WA HA( W9X A GRT |
&y oy gw g § 15 40 GO B AAD
qT WTEwd &eq deX g a4 e
sreqT 71 AF ¥ WAET £ R0 §)
wfew g ot wnfes feafy @ &
&% ag 7d T R 1 whfwg gy
aamr e srgrd dov dex &1 ey
FO 7 afew ot Fo¥=w § A EAR
9T I BT qF EAR & T AT 9T
| FTAT T FTHHY G947 F G Eaw
wareeq sraeay o Sgd § )

ot ywer @ ¢ & g @ adf
FTAT AEAT WER WA WY S
warw e fear § 1 251 ¥ 502 %Y
& N arg @ Ay arAeET qr
#fw T s & ag w9

“It is proposed to do this In
phases and the state Government

- JULY 27, 1078

~ specific question.
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would request the Governmeni of
India to provide funds to the order
of Rs. 40 lakhs to upgrade 50 such
centres per year,”

T 17 FOF T A At}
wg gt wifgq gy o dar wwr § e
e ot 50 FeT wadw v ¥ fag
40 ®TW 7T WITHT qg Wi AW W7 @
& ar wff W7 3 &) vx as & 7

Wt wree wew anew e,
faredt o1 w8z &Y wrad qrd AT i
o wg1 fr wiaforr 9ok wramy
waT SRR &R0 §TX & e Wy
AW A ¥ fag 105, 1 qw wWT
T wEeay XA G )

ot qAw T : A BT ALY WA |
3 @ a® qor f5 o dF v
A & fog Toraer e ¥ woE o
ST Wl § 40 wrw wY § fag
Fad forg w3 o @ & a1 Y e A
WarREN ST ?

o WIEEN AR A@N ;. B4 A
oY fear w1 g0 § 28 T frar 1 ag IR
WEHTFCRAH qAL, L, (AN ),

MR. SPEAKER: He has asked a
The upgrading of
the 50 centres costs sp much money
and they are msking for money. If
you arc not giving the money, why
are you not giving the money,

&t orrEeRt, AW AW gRA
40 ¥ AT g TATEE ST IR HIAY
wQ & fag ¥ @ & 2€ T frar

PROF. P. G. MAVALANKAR: While
1 appreciate the Minister's reply that
the availability of resources is limited
and he cannot give everything only to
one State, may [ know whether the
Government of India have at least
taken the trouble to examine whether
these schemes sent by the Gujarat
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and, if 30, whether the Government
will, on that basis, & least begin.@
nﬂotmjm-addnmmnndh
the Gujarat Government?

© ot werewdt wee W ¢ sfm,
% qgwr W wwre fiar § fis ooy
¥ forg oA Rt e e ded
ot ot fear §; o wedeTlf ot v geme
aT gt § Iwed auie v & fog g
qiw gt 9T Mg o qiw. gATTaY
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wgw ¥ i # e o § 1 fex
et oy fadeit & ey ot & SR
. R oY wndee w1 qwrw § 1 S fis
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..... namm% W

WRITTEN ANSWERS TO
QUESTIONS

Blackmarketing in Steel

*169. BHRI 8. G. MURUGAIYAN:
SHRI R. V, SWAMINATHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government’s atten-
tion has been drawn to the news jtem
appeared in the “Hindustan Times"
dated May 22, 1978 regarding black-
marketing M gteel;

(b) if so, the details gnd Govern-
ment's reaction thereto; and

-

(c) steps being taken, if any, to
check such practice effectively?

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PA'I'NAIK): (l)
‘Iﬂ'!.‘.r ot L .

(h] and (c), In the news item it hu
been alleged that huckmukeﬂnz in
1810 LS—Q.

34
“certain widely used steel items bab
started and the items like galvanised,
corrugated .and plein sheets gre peiling

utnpnmtuno!al.llqowh
a_tonne. "It ‘has been further sta
MWﬂMo!j
sheets, corrugated and plain CR sheets
is in evidence, because, there is no
prospect of increase in the avallability
of these items except through import.
According to the news ifem the only
explanation for these items selling in
the open market at a premium is that
some’ bulk consumers are in-flating
their requirement and diverting a part
intg the open market,

it

é_

At present, there is no statutory con~
trol on the gupply and distribution of
any category of iron and steel. Hence,
the question of any black-marketing
does not arise. Reports recéived,
however, gshow that certain stee]l items

to constraints of power, low quality of
coking coal etc. Movement bottle-
necks have also created some prob-
lems. In the case of GC gheets, emer-
gent supplies had to be made to cer-
tain States to assist them in the flood
relief measures; this further aggravat-
ed the supply position as far as GC
sheetg were concerned. The Govern-
ment is fully aware of the shortages
being experienced by some consumers
with regard to these categories and
efforts are being made to increase the
production of these categories and to
meet the deficit to the extent necessary
by import. To meet the genuine re-
quirements of the SSI sector, supplies
are being made to the SSI Corporations
on a regular basis., The operation ef
Clause 7 of the Iron and Steel (Con-
trol) Order, 1956 has also been revived
with effect from 10th  April 1978 In
respect of categories in sbort supply
so that misutilisation can be checked.

As a matter of policy, it has been
decided to maintain a buffer stock of
certain critical categories of steel to
ensure easy avallability and to stabi-
lise prices..

D
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*170. PANDIT D. N. TIWARY: Will
the Minister of STEEL AND MINES
be pleased to siate:

(a) whether Government of Bihar
has made available accommodation
at Ranchi for shifting the office of
SALL. from Delhi to Ranchi; and

(b) if s0, steps taken to shift the
offices of S.AIL from Delhi to
Ranchi?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
The Government of Bihar has offered
the Raj Bhavan at Ranchi to accom-
modate the office of SAIL on its trans-
fer from Delhi.

(b) The requirements of SAIL hoth
for office and residential accommoda-
tion and the suitability of Raj Bhavan
for the former are presenily being
assessed by the Company. For this
purpose, g team of officers of BAIL had
already been to Ranchi.

Vehicles for Antl Malaria Drive

*171. DR. BALDEV PRAKASH: Will
the Minister of HEALTH AND FAMI.
LY WELFARE be pleaseq to state:

(a) the number of vehicles given to
Punjab State for anti malaria drive;

(b) whether it is g fact that some
of the wvehicles assigned anti-
malaria grive have been requls
by the District authorities for some
other purposes; and

(c) it so, how many of them have
been requisitioned?

THE MINISTRY OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE: (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Since the beginning of National Mala-
ria Eradication Programme in 1958, 64
vehicles have been supplied.

(b) and (c). The State Government
has benn requested to furnish this in-
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ﬁrmﬁnn.;'lt ﬂu.l.. hlﬂd on the
Tnbhotihnllm“ mu-u-hl-
comes available, . .
- of Development
*171. 'SHRI JANARDHANA PO-

MMMMW
= m

(a) whethey the All India Iron and

Stee] Exporters Associstion has sought
exemption of mild steel esrmarked
for export from development sur-
charge; and

(b)ir.ao,thameuonot Govern-
ment thereto?

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
Yes, Sir; their representation was In
respect of billets.

(b) Development surcharge on non-
priority categorieg of steel will be uti-
lised for the modernization, rehabilita-
tion and development of steel industry.
Hence, it is not possible to exempt
billets from the levy of the above sur-
charge.

-Pw-tor Boans Aot

*173. S8HRI CHITTA BASU:
BHR] G. M. BANATWALLA.

‘Wil the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government propose to
extend the operation, coverage etc. of
the existing Payment of Bonug Act;
and

(b) if not, the reasons therefor?

THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): {n) and (b).
A decision on thy question of extend-
m;m-mwmmnhm
ted to be taken shortly.
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SER Liicom 2,500 . . 328
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15 deeme SAAELL 6,500 670
16 qﬁwm afieby darrer, fefis, s, e
ﬁﬂi‘l‘!‘ ey 3,000 388
e 5,000

50,000

*175, SHRI C. K. JAFFER BHA-
RIEF: Will the Minister of COMMU-
Nmncusbepmmm

(a) whether Troposcatter link has
been established between India and
U.S.8.R;

(b) if so, the salient features there-
(c) whether such links are pro-

posed to be set up with some other
countries; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (BHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). A pro-
ject for the establishment of a tropos-
catter link between India and U.S.B.R.
is under implementation. The link,
scheduled to be operational by Octo-
ber 1880, will initially have 12 chan-
nels, expandable to 24 and will pro-
vide for telephone, telegraph, telex
and radio-photo services, The termi-
nals will be located at Charar-i-
Bharif (near Srinagar) on the Indian
side and Dushanbe on the Soviet side.
From these terminals circuits will be
extended to New Delhi and Moscow.

(¢) No, Sir.
(d) Does not arise.

*178. BHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that a
circle for Himache! Pradesh has beexx
sanctioned;

(b) if so, the reasons for delay in
opening the circle in that State; and

{c) when will the circle be opened?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD-
SUKHDEO BAI): (a) to (c). It has
been decided to open separate Postal
ang Telecommunication Circles for
Himachal Pradesh State, in case suit-
able accommodation for the purpose
is made available by the Shte Gov-
ernment at Simla.

Marshal Tito’s warning to non-
" aligned Natiens

*177. SHRI SHYAM SUNDAR
GUPTA;
SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government sfe aware
that Marshal Tito has wirned the hon-
aligned countries against the attempt
by the opponents to sow discord
among them and to weaken the move-
ment's ghility; and
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(b) Government reaction ‘thereto?
. THE . MINISTER OF STATE IN

THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, 8ir,

(b) Government have consistently
held the view that in order to ensure
its capacity for united@ action and for
retaining its independent global role,
the unity of the non-aligned move-

ples of non-alignment.

Board of Directors of BAIL

*178. SHRI D. D. DEBAI: Will the
Minister of STEEL AND MINES be
pleased to state:

The names of the present Directors,
the tasks assigned to whole-time Di-
rectors and their experience in steel
industry are indicated below:

Task assigned

S. Name & designation in steel
No. industry
' 2 4

. Dr. P, L.Agrawal, Chairman Overall
' Com;

(full’ time). pany.

a. Sh. M. P, Wadhawan Vice- Incharge
mercia X
and Company Sectt, March, 1971 onwards.

Chairman (full time).

of Finance, Com. Director (Finance) Hindustan
1 matters, Vigi-  Steel Limited/SAIL

incharge of the Continuous service in public

sector steel industry from

1956 onwards, Last

tment  held  was

at of General Mana-

ﬁr, Rourkela Steel
ant,

3. Sh. A, C. Banerjee Vice- Incharge of over-all co- Has worked in public sector

Chairman (full time).

plants/Central _ En-

ordinguon otm“;})rlmut steel N
operations, s of neerin, Design  Bureau
; ﬂsn vam April, 1

inputs including power,
t

and

collaboration etc.

. Sh. 8. R, Jain Managing
$ Shimctor Bhilai S
Plant (part-time).

. Sh. P. K. Paul Managing Di-
b rector D ur Steel
(part-time).

poriton: otk 1o Febrary, gz 0

from 19-2-1973.

Continuous servige in public
sector b:teel indu;try since
Sq:btem T I N
been \;orllu%‘ as Chief

- -Executive of the Bhilai
Steel " Plant  since May,
1075- .

Continuous scrvice in public
sector steel industry since

December, - 7. Has
been wwkig: as Chief
f Durgapur

Executive - o
Steel Plant since May, 1975.
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.Dr.N.&D-anB-g? Guﬁumm-vimln blie
: Director Rmuﬁh -ectoru steel mﬁoﬂrv“-lirce
Plant (part time). March, 1956,
B. Sh.D.R. Ah Mlmg:. Contincous service in puble
gkelﬂg; : iﬂml’rL aug&mw pﬂrd
cel plrh-ﬁhe ANVUATY, 1
(A subsidiary of&\li)
9. sn K. C. Mchan, Chairman- ' Continucus  service  with
tallm'gnﬂln‘md e ggntai'cnl ttg:r i pl“:
‘M rlneer neerin
m; Consultants ndin' Design ngu o(’ Hin-
Limited (part-time). diu;.un S;cstl ljt:d ' from
gy 1 to y I
Wc:iingg a Ch-iuz:g
cum-Managing Directer
MECON, wunce April
73.
to. Sh. B. G. Balj ﬁ? Continuous service in  Hin
Director dunm dustan Steel 1imited
works Construction Limi Hindusian Steelworks Con
ted (part-time), struction  Limited frem
DT” unwa:d.s. Mampng
rector,
February, 1974
. Sh. General Se.
e . S, S
Metal Worken' Federation Labour representative.
{part-time).
. Dr. Ajit Mozoomdar, Secre-
" ﬂﬂ';ﬁ dom‘
sion (part-time),
tg. Sh.8.D. Prasad, .Mlﬁtionl
Secretary, Department of k Government representative,
Steel (part-time),
Sh. R. Ganapati, Joint Becre-
" Dlpllml{t of Steel
(pnn-lime).
t5. Sh, R.P. Billimeria Px-Chairman  of  Steel
of India

Authority
Limited. Necw cn leave,
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(w) oft wft
Family Welfars Programeme

GUPTA: WIIL the Minister of HEALTH
AND FAMILY WELFARE be pleased

v 1
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(c) how much amount is tg be
spenlmthehnuy wclfa:a Pro=
gramme thiv year; - bt

(d) the number of sterilization cases
in each State in thelast gne year; and

(e) what specific short term and
long term measurés Governiment pro-
pooetotakqmeheckthemmol
populmanr

THE ummz OF - G'I'ﬂ'l'l IN
THE MINISTRY OF HEALTH AND
FAMILY ' WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) Yes,
Sir. The Prime Minister has ad-
dressed a letter to all the Chief Min-
isters on 9th May, 1078 and another
on 14th July, 1876,

(b) Copies of the Prime Minister's
letters are placed on the Table of the
Sabha.[Placed in Library. See No.
LT-1/78)

Replies to the letter of Sth May,
1978 have been recelved from the
Chiet Ministers of Bihar, Haryana,
Madhye Pradesh, Orissa spd West
Bengal and the Union Territories of
Arunachal Pradesh and Go®, Daman &
Diu explaining their position. These
are under consideration,

The Chief Minister of Bihar has
replied to the letter of 14th July, 1978

(¢) A provision of Rs. 11083.30 lakhs
implementation .of
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Annual Production and Demand of
Alumininm

1801. SHRI JANARDHANA POO-
JARY: Will the Minister of STEEL
AND MINES be pleased to state:

(a) what is the total annual produec-
tion of aluminium in the country and
annua] demand; ang

- (b) steps proposed to meet the de-
ficit? .

THE MINISTER OF STEEL AND
MINES (SHRI BLJU PATNAIK): (a)
The total production of aluminium in
the oountry during the current year
(1878-79)  is -expected - to. be about
210,000 tonries; although the actual off-
take during 1077-78 was only about
100,000 tonnes, it is expected that de-
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mang would e higher thali the esti-
mated production in 1078-79.

(b) Arrangements have been and
are being made to meet the deficit by

STD ameng Siate Capitals -

. 1002, SHR; AMARSINH V. RA-

THAWA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether there is any proposal
to connect all the State Capitals with
each other telephonically;

(b) if so, the progress achieved; and

(¢) the time by which this proposal
will fully be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) There is no im-
mediate proposal to connect all State
capitals by STD.

(b) and (c). Do not arise.
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Introduction of Sorting Machines

1605, SHRI DINEN BHATTACHAR-
YA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that sorting
machines are being introduced in
Delhi RMS Bhawan despite opposi-
tion from staff unions (AIRMS &
MMS Employees Union—Class III);
and

(b) if so, is it not contrary to Gov-
ernment’s policy of creating more jobs
for the jobless?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) Yes Sir; as an
experimental measure, two sorting
machines are proposed to be installed
in RMS Bhawan, Delhi. These ma-
chines will only be an aid to sorting
work and all the operations in the
Mai] Office have not been mechanised.
The matter is also under discussion
with the concerned unions including
All India RMS and MMS Employees
Union Class III.

(b) No, Sir; the installation of these
machines is unavoidable in the inter-
est of work.

Mobile Clinics from Britain

1606. SHRI F. P. GAEKWAD: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased tg state:

(a) whether it is a fact that Britain
is likely to send about 318 mobile
clinics to India for medical care for
people in rural areas;

(b) whether these clinics would be
supplied over the next 18 months at
a cost of £10 million;

~ (c) whether any formal proposal
has been received from the British
Government;

(d) if so, the details about the com-
position of these clinies, medical staff
required for manning them, basis or
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formula for allotment of these clinics
to each State etc.; ang

(e) if not, woulg Government con-
sider taking follow-up aetion in the
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE ' (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) The delivery schedule has not
vet been finalised. Tenders for the
supply of these mobile clinicg have
been invited by the India Supply Mis-
sion, London. The tenders are due to
be opened on the 7th August, 1978.
The supply order which will include
details regarding delivery of the cli-
nics will be placed after processing the
tenders. The supply would be of the
order of £10 million,

(c) and (d). The proposal for the
import of the mobile clinics was made
by the Government of India and the
same has been accepted by the Gov-
ernment of UK, The details about
the composition of the eclinics medi-
cal staff required for manning them,
basis or formula for allotment of these
clinies to States etc. have been final-
ised by the Government of India. A
copy of the specifications jis laid on
the Table of the House. [Placed in
Library. See. No. LT-2500/78]. These
mobile clinics when received will be
allotted to each of the 106 medical
colleges of modern medicine in the
country at the rate of 3 mobile clinics
per college. Every such college will
be responsible for looking after 3 Pri-
mary Health Centres in the district in
which the college is situated. Each of
the three mobile clinics allotted to a
medical college will thus be meant for
each of the three Primary Health Cen-
tres, under the charge of the college.
Through these mobile clinies, the rural
masses will receive health and medi-
cal attention from the specialists and
members of the faculty of the college.
It will also enable the medical stu-
dents to familiarise themselves with
the community health problems in the

¥
P
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rural areas. Provision of these cli-
nics for the medical college and the
Primary Health Centres is thus a mea-
sure both for reorienting medical edu-
cation as well as improving health
services in the rural areas.

{e) Does not arise.

Representation by Elektrosmelt Ltd,
Reg. Permanent Licence to produce
Ferro Manganese a¢ Chandrapur

1607. SHRI R. K. MHALGI: Will
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No, 1394 on the
2nd March, 1978 and state:

(a) since when the request of Maha-
rashtra Elektrosmelt Ltd. Chandrapur
and the Government of Maharashtra
for a permanent licence to produce
ferro manganese is under consideration
of the Government of India;

(b) whether Government have now
taken the decision in the matter, if so,
when and the nature thereof and whe-
ther it has been intimated to the con-
cerned party; and

(c¢) 1f no decision so far has been
taken, the reasons for delay and
when it shal]l be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The request of M/s. Maharaghtra
Elektrosmelt Ltd. for production of
High Carbon Ferro Manganese and
Manganese Ferrous slag, on a perma-
nent basis, has been under considera-
tion of the Government since August,
1977.

(b) and (c). The installed capacity
for the production of ferro manganese
in the country at present is adequate
for our current requirements. How-
ever, jt is expected that the demand
for ferro manganese will increase by
1982-83, requiring increased produc-
tion of manganese ore, which will
have to come, by and large, from the
mines of Manganese Ore (India) Ltd,

e
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a public sector undertaking. The pro-
duction of Lump ore ig necessarily ac-
companied by production of fines.
With the increased production of man-
ganese ore, the production of fines
will also increase, of which MOIL al-
ready has congiderable accumulation,
To achieve the twin objectives of in-
creasing production of ferro manga-
nese to meet the demand by 1982-83
as well as to conserve the ore, Gov-
ernment intend to utilise the present
accumulation and future production of
fines and high grade high phosphorus
manganese ore in MOIL for the pro-
duction of ferro manganese in the .
public sector, by providing additional
beneficiation and sintering facilities.
With this end in view, they are al-
ready considering the setting up of a
ferro manganese plant by Manganese
Ore (India) Ltd. The Maharashtra
Government has also been asked if
Maharashtra Elektrosmelt Ltd. would
be agreeable to utilise the fines and
high grade high phosphorus ore sur-
plus to the requirements of MOIL,
and to the setting up of beneficiation
and sintering facilities. Further action
will be taken on receipt of a reply

from the Maharashtra Elektrosme];
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um:amﬂnnm Wil the

payable by employers who default in
thupaymtdprovﬁn:mnaduu

(b) if so, the details nnrd.i.n;
policy of Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR
RAM KIRPAL SINHA): (a) and (b).
The desirability or otherwise of
amending the Act in this regard is
under examination in consultation
with the Central Board of Trustees of
the Employees Provident Fund.

Posting after Promotion ag Inspectors
Deihi

G
COMMUNICATIONS be pleased to
state:

(a) whether in Delhi Postal Circle
all those Inspectors of Railway Mail
Service who have already worked as
&Wlortu. have been posted in

Ihi Division even after their pro-
motion to gazetied cadre; and

Written Answers 8
(b) it s0, what action will be taken"

" to undo thiy irregularity? -

TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). No-
officer on regular promotion has been.
retained in the home division.

Educated Unemployed

1612, S8HRI AHMED M, PATEL:
SHRI C. R. MAHATA:
SHRI RAM VILAS PASWAN:

Will the Minister of PARLIAMEN--
TARY AFFAIRS AND LABOUR be-
pleased to state:

(a) the latest mumber of odmted
unemployed persons who are gra-
duates and undergraduates, State-
wise; and

(b) the number of unemployed per-
sons having technical and non-techni-
cal qualifications, State-wise?

THE MINISTER OF PARLIAMEN--
TARY AFFAIRS AND LABOUR:
(BHRI RAVINDRA VARMA): (a)
and (b). Available infomation relat-
ing to the number of job-seekers (all
of whom are not necessarily un-
employed) on the Live Rozianr ot'
Employment  Exchanges
81-12-1877 is furnished in the ghte-
ment enclosed.

Statement

(In thousands)

Number of job-seekers on Live Register of
Employment Bn:hil;»gu as on §1-12-1977
were

81, State [Union Territory
No. Under  Graduates Total Technical
Graduates (including Educated (engineer-
Matric  Post- (Col. 3+ ing degree
above graduates) Col. 4) & dipluml
but below
graduate) i.n.eludtd
m
Col. 5)
1 2 3 4 5 6
STATES .
1 Andhra Pradesh "0 ” 7" 88
2 Asam . . sa-* 17-2 a;ﬂg o6
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L& . Lo e e o Pad RN vl 43srredimetia

. 8 .. na® ia-B .8
3 lilnr R RIS S S _400'& X %0 sharg T.ﬂ."_‘
4 Gu}:rn S . .d e 179'7 418 2015 40
5 Harysma . . . . . . . uga w3 1454 7
6 Himachal Pradesh . . 5 : P 414 70 484 1"
b Jtmﬂlu&. Kashmir . . . . . 133 P o ﬁ-s 04
8 Karnataka . o . . . g3t 671 298-2 69
9 Kerah . . . . . . . 38°2 59'2 4574 58
40 MadhyaPradsh . . . . . 233'9 656 299" 5 Far
41 Maharashtra . . . . . . 413°2  Bgo 502°2 2:6.
‘12 Manipur . - . . . ) . 87'9 6o 33'9 o 4
13 Meghalaya : . T H . : 41 1'g 54 @ )
14 Nagalad. . . . . . . 11 oz - 1y @
1% Orissa . * . f . f . 104°8 94'1 1389 14
16 Punjab . . . . . . . 129° ¢ 18] 180+ 6 32
17 Rajasthan . . f . . . 100°6 991 139" 7 1"y
18 Sikkim® . - . . . .o . o . e
19 Tamilnadu . . ' . . . 398°5 go'4 488-8 93
a0 Tripura T . . . . . 30°g 38 %0 o2
21 Uttar Pradesh . . . . . 5483 169°2 719°6 12° 4
23 WestBengal . . . . . . 575"t 474 7225 91
UNION TERRITQRIES
1 Andaman & Nicobar Islands . . . o5 o1 o6 @ v
@ Arunachal Pradesh®
g Chandigarh . . . . . . 159 64 22'3 o8
4 Dadra & Nagar Haveli* . . . .
5 Delhi . . . . . . . uyry 66-9 1846 55
6 Goa f . . " . ' . 47 2-2 169 o1
7 Lakshadweep . . . . . o'g o1 1o @
&8 Mizoram . . . . . ‘ . 2'0 o'y 22 -
9 Pondicherry . . . . f ' 10'0 27 12°7 o'g
All India Total ’ 2 1 4355.0 1179°6 57346 g4 5(P)
Note: 1. oNo o Bmplaymens exchangs iy fuctiouing In the Stae of ki and in the UTh. of
2. P Provisional,

3. All job-scokers registeres with EEx are not necemarily unemployed.

4. l:.hmnmtion being voluntary, all unemployed persons may not register with the Ex-
ages.

5. Pigures may not add up to total due to Jrounding off.

8, @Figures less than s0.



61 Written Answers

HIMCO Laboratories, Sonepat

1613. SHRI OM PRAKASH TYAGI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) how many cases of spurious
and/or sub-standard drugs have been
reported by the Government Analyst,
Haryana to the Drugs Controller
Director-General of Health Services,
New Delhi, in respect of drugs manu-
factured by HIMCO Laboratories,
Sonepat (Haryana) since 1975-76,
upto date;

(b) the details of the cases report-
ed; and :

SRAVANA 5, 1900 (SAKA)
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(¢) what action has been taken
against the said conecern for manufac-
turing spurious drugs and/or sub-
standard drugs, for public consump-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). A statement showing the details
of the adverse test reportg received
by the Drugg Controller, Directorate
General of Health Services, New
Delhi from the Government Analyst,
Haryanga is enclosed.

(c) The information is being
collected and will be laid on the
Table of the Sabha.

Statement

Details of samples of drugs manufactured by M/s Himeo Laboratory, Sonepat declared
by th> Government Analyst, Haryana as not being of standard quality during the period
from 1-4-1975 to date

Test Report No. and date  Name of the drug and Batch
No.

Reasons for declaring the sample
as not being of standard quality

1. GAH-75/3535 dt. 11-8-75 A.P.C. tablets IP Batch No. 357

2. GAH-75/3955 dt. 26-8-75

Hi-Cotab tablets; Batch No. 144,

(i) Wt. variation notwithin limit
(1i) Aspirin content 0%/,

{i) Aspirin content q1-77,

3. GAH-77/3736 dt. 12-7-77  Chloroquine Phosphate tablets [P (i) Wt. variation not withi n

B. No. 694

limits.

4. GAH-77/5808 dt. 17-10-77 Prednisolone tablets IP, Batch No. Content of Prednisolone is 20- 6

1037/R.

5. GAH-78/496 dt. 27-1-78
1037/R.

per cent.

Prednisolone tablets Batch  No.  Contentof Prednisolone is 5709,

6. GAH-78/72 dt. 9-1-78 . Chloroquine Phosphate tablets IP, Content of chloroquine Phos. is

B. No. 508.

7. GAH-78/215 dt. 18-1-78
B. No. 670

8. GAH-78/230 dt. 18-1-98
No. 670

9 GAH-78/3231 dt. 22-5-78
762.

Chloroquine Phosphate tabs. B.

Paracctamol tablets IP B. No.

79 2 per cent.

Chloroquine Phosphate Tabs. IP, Content of Chloroguine Phos, is

856 per cent.

Content of Chloroquine Phos, i%
856 per cent,

Content of Paracetamol is 85-4
per cent.
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Steel Plantg at 3 Pory Citles

1616. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to set up steel
plants at 3 port cities; and

(b) if so, the details thereof and
measures being taken in this direc-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). Government have been
considering the feasibility of setting
up three port-based, export-oriented
plants at Visakhapatnam, Mangalore,
and Paradeep. = Schedule for ‘estab-
lishing such plants, their producte
mix, capacity etc, are dependent upon
various factors ke availability -&f
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Latter: u-u-»aynm-
itenal:Union 8¢ AllTadia RMS & MMS
Employoes nnudu Byeulla Sorting

N tm -

:I.lll‘ SHRY BAMAR mmmnm

Wil the Minister of COMMUNICA-
TIONS be pleased to state:

() whether the Divisional TUnion
of ‘At India RMS & MMS Employees’
Union Class III Bombay Sorting Divi-
sion presented a letter on 15th Octo-
ber, 1877 to the Minister when he
vliud Bombay sbout the deplorable
conditions of Byculla Sorting Offi
anﬂ

(b) if so, what steps are proposed

‘ to e taken to improve the condition

-

of the building of Byculla Sorting
Divislon?

THE MINISTER OF STATE IN
THRE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.

(b) Annual maintenance and re-
pairs hav ebeen caried out in May,
1978, to the existing building. It is
also proposeq to construct a new
bullding for Byculla Sorting Office on
a nearby plot owned by the Depari-
ment. The Plang for this building
are under preparation, and the work
is likely to commence during the
current year (1078-79).

Water Crisis in Howrah Heaq Post
Office

1618. SHRI ROBIN SEN: Wil the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the deep tube well of
Howrah Head Post Office and RMS
Bullding has become defunct since
January, 1877 creating water crisis
and checking sewerage; and

_(b)'the reason for abnormal delay
th ¥aMting for tenders by the PMG,
West Bengal?

1880 L83
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SUKHDEQO SAI). (m) No Sir, ithw
Tube well of Howarh Head 'Post
Office and RMS bullding has become
defucnt with effect from '24- January,
1978. Normal water supply has:bheen

maintained by purchasing water from
Kashi Vimmath Sewa Samiti, Cal-
cutta.

iy

(b) First tender opened ' af .
28-3-1978 but work could not be
awarded due to contractual compli-
cations and practical site pmhlm.l
The Second tender has been
on 7-6-1978. The work is expected to
be awarded shortly,

Foreign Secretary’s Visit to
e ™.

1619. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) details of out-come of the visit
of the Foreign Secretary to Afghanis-
tan during the last week of June,
1978; and

(b) his reaction thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL

AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). The wvisit
helped to establish direct contact
between the Government of India

and the new regime in Afghanistan.
We reiterated our desire to preserve
the traditioma] friendly relations and
economic cooperation existing between
the two countries, The Afghan
leadership- welcomes the continuance

_of traditional friéndship and techni-

cal cooperation between the “two
countries. The visit was successful
in the achievement of the . objective
of preserving and promoting friendly
end mutually beneficial relations
between India and Afghanistan, °
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Ban on Magical Dialler or Amtomatic
Dialler

1620, SHRI AHMED HUSSAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what is magical dialler or suto-
matic dialler on telephones and how
it is allotted to subscribers;

(b) whether there is a waiting list
on this and if so, the details, circle-
wise;

(¢} whether Government have re-
cently imposed a ban on these devices
for other subscribers; and

(d) if so, the detailed justification
for the ban and how the position is
proposed to be improved?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a): A Magical Dialler or
Automatic Dialler is a device in a
telephone instrument which by abbre-
viating the dialled digits, facilities the
subscriber to repeat the dialling of a
number at a fast rate. This device
has neither been standardised in the
Department nor supplied to the sub-
scribers.

(b) No Sir. Since the Department
does mot supply this device to the sub-
scribers, no waiting list for such de-
mands is maintained.

{e) Yes Sir.

(d}) P & T Department permits the
owners of some of the sophisticated
rlevices fo uge the device as an attach-
ment to PET line subjvet to the deviee
baing approved as suitable on P&T line
on payment of g prescribed licence
fee. Devices like magical dialler or
automatic dialler facilitate repeat call
attempts resulting in  generation of
artificial and remunerative traffic in
telephone system. In the present state
of overload of our switching equip-
ment, use of these devices will adver-

JULY 27, 1878
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phone system. Hence use of such de-
vices on the P&T lines Is
permitted,

UnHorm Price for supply of Steel
from Plants and ‘Stockyards

1621. SHRI G. §. REDDI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether SAIL has any proposal
to have uniform priceg for supplies
from plants and stockyards fhrough-
out the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Stock-
yard prices have necessarily to be
higher than the plant prices as the
former involves handling expenes etc.,
and as such the ex-plant and ex-
stockyard prices cannot be the same.

(b) Does not arise.

Law to curb drug addictiom

1622, SHRI DHARMA VIR VASISHT:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Unstarred
Question No. 1351 on the 2nd March,
1978 regarding Central Law to deal
with drug addicts and state:

{a) whether the matter has since
been considereq by Government and if
so, the details thereof; and

(b) whether ‘hard’ drugs like L.8.D.
and mendrax would he covered under
the new legislation?

TITE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b).
The Ministry of Finance (Department
of Revenue) have prepared a draft
Bill inter-alis to consolidate and -
amend the laws relating to narcotic
drugs and to make necessary legal
provisions for exercising proper cont-
rol over psychotropic substances for
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substances and for taking effective
ang concerted measures therefor.
Since the State Governments and the
State enforcement agencles are also
concerned with the subject and are
veseted with certaln powers under the
exlsting laws, the State Governments
are also being consulted by the Minis-
try of Finance in regard to the provi-
slons of the draft Bill
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Assurance to Trade Unions on Bonus

1624, SHRI K. A. RAJAN: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have
assured the Trade Union Organisa-
tions “that it will take declsion soon
on the question of bonus”; and

(b) if so, whether the announce-
ment is expected before the ONAM
festival in August/September when
the bonug payment begins in Kerala?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b).
At the meeting held on the 26th June,
1978, the Trade Union Organisations
were informed that a decislon would
be taken soon.

Control on preservation of Medicinal
Plant in Himalayan Begion .

1625. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

(a) whether Government exercises
any control on the preservation and
utilisation of wvaluable medicinal
plants in the Himalayan Regions and
clsewhcre;

(b) whether scientifically proved
medicinal herbs like Sarpagandha
(rauwolfia), Daruhaldi (berberis),
(boerhaevia),  Ipecae
(emetin), Cinchona (Quinine) and the
like are being indiscriminately ex-
ploited by unscrupulous vandals for
purpose of export or clandestine sale;

(c) whether the attention of Gov-
ernment has been drawn to the speech
delivered by Shri Mohan Rao, pro=-
fessor in the Indian Drugs Research
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Laboratory while giving a lecture
under the gummer series at the Maha-
m&mﬂmmmmw
at Pune; and

{(d) i so, the policy of Government
(Forest Department) with regard to
medicinal herbs and plants in  the
forest and the proper utilisation of
indigenous drugs in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELWARE (SHRI JAGDAMBI
PRASAD YADAV): (a) to (d). The
information is being collected and will
be placed on the Table of the Sabha
in due course.

Proposals to declare ‘Go slow' and
‘Ghernos’ Illegal

1626. SHRI SUKHENDRA SINGH:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to declare ‘Go slow' and ‘Ghe-
raos’ illegal;

(b) if so, the details regarding ite
draft; and

(c) whether Government are ready
to introduce it during the current
pession? '

THE MINISTER OF PARLIAMENI-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c). The
entire matter is under consideration
in the overall context of the Industrial
Relations Bill which would be introduc-
ed in the Parliament soon.

Ontstanding contrjbutipns of mill hands
towards bealth and insurance in
Bombay

1627. SHRI B. C. KAMBLE: Will the
Minister 4f PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased . to
state:

(a) total amount of contributions of
mil] handg towards health and insur-
ance schemes still kept with the mill
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Bombay) since lest thres years in- -
eadlofthnmilh,wlthouthdn;m
ferred to the scheme funds; :

{b) if so, the reasons therefor aml'.
the inconvenience caused to the mill
hands; and

(c) the steps Government p
to take to remedy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) The Employees’
State Insurance Corporation has re.
ported that the arrears are as follows:

As on 1-3-1878, Rs. 1,94,55,220
As on 31-3-1977, Rs. 2,18,42,986
As on 31-3-1978, Rs. 2.56,55.538

The employers’ and employees' share
of contributions is roughly in the
ratio of 2:1.

(b) Generally, the default is on ac-
count of failure on the part of mills
to pay the dues. The insured persons,
nowever, continue to get cash and
medical beneflts, after obtaining from
the employers the particulars of dc-
ductions made from the employees’
salary.

(¢) The following steps are being
taken to bring down the arrears:—-

(i) Legal action for recovery of
dues, as arrears of land revenue, is
being taken under Section 45B «of
the ESI Act. The procedure for
such recoveries has been strenmlined
and the Regional Directors follow a
well defined drill for the same.

(ii) Recourse is also taken to pro-
secutions asgainst the defaulting em-
ployers under Sections 85, 85A, 85B
and 85C of the Act.

(lii) Besides the legal remedies
available under provisions of the
Act, administrative and pursuasive
measures are also being employed
for early recovery of arrears.
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Alumininm

1628. SHRI M. RAM GOPAL
REDDY: Will the Minister of STEEL

AND MINES be pleased to state:

(a) whether Government have
been urged to scrap dual pricing

policy for aluminium; and

(b) It so, the decision of Govern-

ment thereon?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)

Yes, Sir.

(b) The matter is under active con-

sideration,
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Restriction on starting of Branch Fost
and Telegraph Offices in Rural Areas

1634, SHRI P. RAJAGOPAL NAIDU.
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there are any restric-
tions in starting branch post offices
and P.C.Os_ in rural aress;

(b) whether sufficient material I8
available to stary P.C.Os. in rural
areas?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a)

Branch Post Offices:

Post Offices in rural areas are openecl
subject to fulfilment of prescribed
norms as detailed in the statements
laid on the Table of the House.
[Placed in Library. See No. LT-
2501/78).

P.C.Os:

The policy of the Department out-
lining the guide.lineg and conditions
for opening P.C.Os. in rural areas is
detailed in the stalements laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-2501/78].

(b) Orders for materials were placed
in March/April, 1878 and supplies are
expected 1o come progressively,

Sterilisation

1635. DR, BAPU KALDATE:
SHRI R. K. MHALGI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
sate:

(a) the number of sterilisations
effected during the past one and a half
years:

(b) the target fixed for this period;

(c) whether the target was comple-
ted; ang

(d) if not, the reasons thereof?
. THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
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FAMILY WELFARE (SHRI JAG-
DAMB] PRASAD YADAV): (a) The
number of gterilisations effected dur-
ing the past one and half years (Janu-
ary 1977 to June 1978) was 2.25 mil-
~lion (Provisional).

(b) Targets are fixed for each finan-
cial year (from April to March). The
targets (or expected levels of perform-
ance of sterlisation) fixeq for the last
three years were:

1976-77—4.32 million
1977-78-—4.0 million
1978-79—- 4.0 million

On the recommendations of the State
Health Ministers' Conlerence, Slates
were informed that the levels of per-
formance prescribed for voluntary
sterilisations during 1977-78 would not
be insisted upon.

(¢) In view of the above, the ques-
tion of completion of targets for ibe
last 1§ years does not arise. The num-
ber of sterilisations performed during
the period January 1877 to June 1978
has already been indicated in reply to
part (a) of the question.

(d) The widespread complaints of
compulsion and coercion in the imple-
mentation of the programme during
Emergency have led to a serious get-
back to the programme during the
post-emergency period particularly in
respect of the sterilisation programme.
The Government of India are making
all.out efforts to dispel the fears still
lingering in the mines of the people
and it is hoped that the programme
will pick up egain in the near future.

Shifting of Telephones in Delhl

1636. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether certain applications for
shifting of telephones in New Delhi
are pending with Telephone Depart-
ment for nearly a year;

(b) whether replies to the subs-
cribers' letters are not glven by the
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Telephone Department for months
together; and

- (e} It so, the causeg of the same?

" THE MINISTER OF STATE IN "HE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEQ SAI): (a) There are at present
27 such cases pertaining to shift re-
quests for Ghaziabad Exchange which
have been pending prior to August,
1977,

(b) Replies are invariably given to
subscribers' letters at the earliest.

(c) Does not arise.
Postponement of Tripartiie Meeting
on Multinationals
. 1837. SHRIMATI PARVATHI

KRISHNAN:
SHRI P. K. KODIYAN:

Will the Minister of PARLIAMEN1-
ARY AFFAIRS AND LABOUR bhe
pleased to state:

(a) whether the tripartite meeting
on multinationals called by the Labour
Minister to be held on June 28, 1978
was postponed; and

(b) it so, the details and reasons
therefor?

- TﬁE MINISTER OF PARLIAMENT-
. ARY AFFAIRS AND LABOUR (SHRL
.RAVINDRA VARMA): (a) Yu, Sir.

(b} The meeting was postponed  at
the request of some of the invitees.
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Pilot Project to support Family
Health Centres

1640. SHRI T. A. PAI: WillL the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have
abandoned the proposal tp send
doctory and para medical personnel to
208 Public Health Centreg in difficult
and disadvantageous areas in 13
States;

(b) have Gov t proposal to
start a pilot project to support 42
Primary Health Centres in Andhra
Pradesh, Madhya Pradesh, Maharash-
tra, Orissa, Rajasthan and Tripura;
and

(¢) how many Health Centres in the
country have no doctors?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELWARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
Government of India during the Fourlh
Five Year Plan, approved a Scheme
for expanding the basic health and
family planning services to disadvant-
aged or difficult areas In the country.
This Scheme consisted of two parts
namely (1) sanction of special pay to
Medical Officers as an inducement fur
working in such areas, the total num-
ber being restricted to 400 Primary
Health Centres; and (ii) provision of
basic-amenities like electricity, water
supply and approach roads restricted
Primary Health Centres and Fami-
Welfare Centres in 100 Blocks in

areas. -

qs

3

Finally 203 Primary Health Centres
in 13 States were =pproved for the
grant of gpecial pay to the Medical
Officers under part (i) of the scheme,
and under part (ii) 42 primary Heallh
Cenires in the States of Andhra Pra-
desh, Madhya Pradesh, Maharashtra,
Orissa. Rajasthan, Tripura and Utlar
Pradesh were selected on the proposal
of the respective State Governments.
This scheme, has however, been dis-
continued in the Fifth Five Year Plan,
Provision for amenities like electri-
cily, waler supply and approach roaris
now jorm part of the Minimum Needs
Programme which is under the State
Sector.

(¢) Only 61 Primary Health Centres
were without doctors out of 5400 Pri-
mary Health Centres functioning in the
country at the end of March, 1978.

Welfare Programme for Scheduled
Tribes People

1641. SHRI HITENDRA DESAI: Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state: .

(a) whether Government rccognise
the need for Family Welfare Pro-
gramme especially for Scheduled
Tribes people; and

(b) if so, what special programme
has Government undertaken for Sche-
duled Tribes in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI.
LY WELWARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
Central Government's Policy regard-
ing implementation of Family Welfare
Programme in Tribal areas is that
Maternity and Child Health (MCH)
activities should be given more atten.
tion than population control. The State
Governments have been requested to
ensure that the implementation of the
Family Welfare Programme amongst
tribal population is in the right spirit
and that the population control mea-
sures are not thrust on the peopie
unless the people themselves specific-
ally ‘request for the same, Within the
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frame-work of the Family Welfare and
MCH Programme, the Scheduled
Tribes people are thus gought to be
provided better attention for their
welfare requirements.

Airconditioning of Barellly Telephone
Exchange

1542, SHRI SURENDRA BIKRAM:
Will the Minister of COMMUNICA-
TIONS be pleased tn state:

() why the newly commissioned
telephone exchange at Bareilly in
Utlar Pradesh has not been giving effi-
cien! service to the subscribers;

(1) why Government do not arrange
airconditioning [acilities within the
telephone exchange having sophistica-
ted instruments; and

(c) is it not a fact that such sensi-
tive telephone exchanges require air-
conditioning for efficient services?

THE MINISTER OF STATE IN T:ilE
MINISTRY OF COMMUNICATIONS
{SHRI NARHAR! PRASAD SUKIi-
DEQ SAI): (a) The automatic tele-
phone exchange at Bareilly was com-
missioned on 27-3-18977. There were
certain difficulties due to cable re.
arrangement work involved in traus-
ferring lines from three manual ex-
changes into a single automatic one,
There were also some interruptions due
to road works.

{b) An airconditioning plant had
been ordered. The plant hag now
been physically installed and is under
trial run. The plant is expected to
be put on regular service shortly after
successful completion of performance
tests,

(c) Yes Bir, The air-conditioning is
one of the requirements for efficlent
working of large automatic exchanges.

JULY 27, 1978
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Opening of Telephone Exchanges in
Rural Areas

1644, SHRI BALASAHEB VIKHE

PATIL: Will the Minister of COM-
MUNICATIONS be pleased to state.

(a) whether Government are open-
ing new telephone exchanges in rural
areas, and

(b) if so, how many telephone ex-

changes are likely to be opened during
the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Bir.

(b) About 400.
Strengthening the US Fileet in Indian
Ocean

1645. SHRI P. K. KODIYAN: Wil
the Minister of EXTERNAL AFTAIRS
be pleased to state:

(a) whether Government's attention
has been drawn to the news appearing
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in the ‘Indian Express’ dated June 28
under the heading “Hawks Want US
Fleet in Ocean Strengthened”; and

(b} if so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
Yes, Sir, the Government have seen
the news report.

(1) We have no further information
about the internal thinking within the
US. Government. As far as the policy
of the Government of India is concern-
ed, we are commitled to the U.N. De-
claration of the Indian Ocean as a
Zone of Peace and would like it to
be implemented as early as possible
in accordance with the wishes of the
overwhelming majority of the littoral
and hinterland states of the Indian
Ocean and of the Stateg members of
the U.N.O.

Arms Embargo against Israel

1648, SHRI JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether 25 third-world countries
sponsored on June 5, 1978, a formal
proposal that the U.N. General Assemb-
ly ask the Security Council to declare
a mandatory arms embargo against
Israel; and

() if so, the facis thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU): (a)
and (b). During the Special Session of
the United Nations General Assembly
on Disarmament in New York ‘rom
23rd May to 30th  June, 1878, the
General Assembly had established an
ad lhoc Committee of the Bpecial Bes-
sion. On 7th June, 1878, Iraq intro-
duced a draft resolution concerning
arms embargo against Israel. The
resolution which, at that time, had
27 other co-sponsors was revised and
re-introduced on 23rd June, 1878 with

33 countries as co-sponsors. On 26tb
June, 1878, in response to an appeal
made by the Chairman of the ad hoc
Committee, the co-sponsors of the draft
resolution agreed that they would not
press this draft resclution to a wvote.
The draft resolution has, however, been
transmitted to the 33rd Session of ths
U.N. Genera] Assembly where it wouid
be considered. Government’s consis-
fent opposition to supply of arms to
Israel is well known.

Gold Deposits in Ralgarh in M.P.

1647. SHRI F. H. MOHSIN:

SHRI AMAR ROY-
PRADHAN:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether gold deposits have been
found in Jashpur area of Raigarh
District in M.P.;

(b) whether survey has been con-
ducted and what is the likely quantity
estimateq to be in deposit there; and

(c) whether efforts are being made
to dig out the gold?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (c).
Minor occurrences of gold are reported
from Jashpur Nagar Tehsil of Raigarh
district in M.P. Directorate of Geology
and Mining, Government of Madhya
Pradesh carried out investigations in
the area. The occurrences are not
found to be economically workable.
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Conversion of Sholapur Manmal Ex-

change into Automatic

1649, SHRI S. R. DAMANI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) when did the Department frst
received the request for conversion of

JULY 27, 1078
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Sholapur manual exchange into auto-
matie;

(b) when was approval given by the
Department and 'when was land ac-
quired for building;

(c) when was construction work
started and when were orders placed
for necessary equipment; and

(d) how much more time will be
required to set up the exchange and
commission 1t?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEOQO SAI): (a) Department has
itself been keen to automatize Shola-
pur manual exchange. For this pur-
pose efforts were started to acquire a
suitable piece of land for construction
of building as far back as 1880, Dur-
ing this period, many representations
from wvarious parties have been re-
ceived for early automatization,

(b) The land could finally be ac-
qguired in 1974, The scheme for set.
ting up of auto exchange was approv-
ed in January, 1975.

(c) The construction of the building
was started in December, 1976. Orders
for supply of the exchange equipment
were placed on M/s I.T.I in March,
1978 with a view of watch the com-
pletion of the building.

(d) Due to various problems like
power cut, shortage of raw materials
ete,, there have been slippages in ma-
nufacture and supply of equipment,
The equipment supply is now expected
to commence towards the end of this
financial year. Taking the normal
supply and installation period, the
automatic exchange is expected to be
commissioneq in 1081.

Automatic Dial System within District
Headquarters of Maharashira

1850, SHRI VIJAYKUMAR N. PA-
TIL: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether a number of District
Headquarters in Maharashtra are yet
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(b) it so, the mmn therefor: and
(c) what plans: Government have
1o - provide automatic A&ial system to

these places and within what span of
time?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR! PRASAD
SUKHDEOQ SAI): (a) Yes Sir.

(b) The automatic exchange equip-
ment is not available in sufficient
Jguantity to meet the demand of the
country. The automatisation of ma-
nual exchanges is being taken up in
a phased manner,

(¢) Only 7 manual exchanges at Dis-
trict Headquarters in Maharashtra are
yet to be automatized. Out of these
5 are already planned, and are ex-
pected to be automatized during next
4 years. The remuining 3 would be
taken up in Tth Plan.

Purulia as Postal Division

1651. SHRI C, R. MAHATA: Will
the Minister of COMMUNICATIONS
be pleased to gtate:

(2) whether Government propose o
declare Purulia as a postal division;
and

(b) it so, when, and if not, the rea-
sons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). Yes:
Sir. Necessary orders for opening a
new Postal Division with its headquar-
ters at Purulia have been issued to
the Postmaster-General, Calcutta on
18th July, 1978,
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1653. SHRI RAJ KRISHNA DAWN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the Government are
aware that more than thousands of
sanctioned posts are lying vacant in
Durgapur Steel Plant where thousand
and thousands of gualified un-employ-
ed sons of the sofl are struggling for
a suitable opening;

(b) if so, what remedial actions are
being taken by Government to elimi-
nate the injustice; and

(c) if not then, what arrangements
Government are proposing to know
the correct picture for further neces-
sary action?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
As on 1-8-78, the detailg of posts sanc-
tioned on the basis of production of
1.6 million tonnes of ingots per year,
those filled up and those vacant in
Durgapur Steel Plant, were as under:

Sanction Filled  Vacan-
up
Executives . 2128 1587 138

Non-executives 32056 29007  2n49

(b) ang (¢). No injustice has “een
done in the filling up of vacancies. The
sanctioned strength is for production
of 1.8 million tonnes ingots a year. but
the maximum production so far has
been 1.002 million tonnes only. Vacan-
cies are fllled up on the basls of ope-
rational oxigencies and keeping in
view the recommendations of the
Committee op Public Undertakings
which are as under:—

(a) Steel Authority of India Ltd.
should lay down strict procedures
for manning the different units and
develop staff standards for different
activities and ensure that over-
heads and levels of supervision are
not excessive;

d
(c) the productivity, in case of

deterioration and take suitable steps .
to increase productivity and achieve
a minimum level of productivity of
125 ingot tonnes per year.

Based on the recommendation of
the COPU, guidelines have been issu-
ed by the Stesl Authority of India
Ltd., for containment of manpower
with a view to improving labour pro-
ductlvity. Any incresse in the man-
pewer strength without adequate
operational requirements will have an
adverse effect on the labour producti.
vity.

The productivity figure for Durga-
pur Steel Plant for 1977-78 is 89 only,
whereas in cage of Bhilaj Stee] Plant
and Rourkela Steel Plant, these
figures are 76 and 51 respectively.

Population Growth

1654. SHR1 K. LAKKAPPA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether he is aware of reports
that the population of India has cross-
ed 62 crores; and

(b) what wag the impact of the
population control programmes on
the population trend since the 1871
census?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBSI
PRASAD YADAV): (a) According
to the population projection made by
an Expert Committee set up by the
Planning Commission, the population
of India is now over 63 crores.
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1658, SHRI A. MURUGESAN: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(n), whether the confirmation ord®rs
have not been issued from the year

sion recommendations to those Casual
Workers who have gerved ag a Casual
Labourer for more than 240 days and
subsequently regularised at Medical
Store Depot Madras as regular wor-
kers; and

(c) whether the ex-casual labourers
of Government Medical Store Depot,
Madras, have not been issued Service
Certificates in gpite of the fact that
Labour Ministry and Health Ministry
have instructed the Yocal authorities
of Gavernment Medical Store Depot,
Madras to issue Service Certificates?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRABAD YADAYV): (a) The informa-
tion is being collected and will be laid
on the Table of the Babha,

{b) No; since 23rd May 1866, 32
Labourers w!umn_nttu

wm BRAVANA 5, 1000 (BAXKA)" mm"f“’f"m

“-.dnn.imhmhunmmﬂu.-
" the newly - operated posis ‘'of Packers

and Factory Hands, sanctioned-on’May
1966. They have been paid pay and "
allowance, in the revised scales, o8
fixed by the Second Pay Commission,
and no arrears of pay are due to them.

(c) The information is belng coltect-
ed and will bg laid on the Table of
the Sabha,
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Junior Resident Doctors of Vallabhal
Pate] Chest Institute, Delhi

1857, SHRI K. MALLANNA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleaed to state:

(a) whether it is a r2ct that the
second year junior residenl doclors of
the Vallabhai Patel Chest Institute
have demanded the inclusion of MD
and DTCD courses under a residency
scheme which should be on a par with
those obtaining in other post-graduate
medical centres of Delhi University:

(b) if so, whether it is also a fact

- that the post-graduate students of the
Institute also demanded a monthly
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stipend of Rs. smuubelngﬂm
to other medical post-graduate stu-
dents of Delhi University; and .

(c) if so, the reaction of Govern-
ment themun’

. THE mmsun OF sn'r;: m THE
MINISTRY OF HEALTH AND FAMIL
‘LY WELFARE (SHRI JAGDAMEI
PRASAD YADAV): (a) to (c).The post-
graduate students of (MD & NDTCD
courses in Tuberculosis and Chest
Diseases) of Vallabhbhai Pate] Chest
Institute, Delhi have represented fur
the inclusion of these courses under
the Residency Scheme. Bince the
Instifute does not fulfil the norms laid
down for the introduction of the Res'-
dency Scheme, the demands of these
students coulg not be agreed to.

These students were sanctioned scho-
larships st the rate of Rs. 400/~ per
month during 1977-78. Since the
Vallabhbhai Patel Chest Institute is
ong of the “maintained institutions”
of the University of Delhi, that Unt
versity hag been informed to approach
the University Grantg Commission for
the payment of  scholarships during
1978-79., The Universily of Delhi hur
also been informed that the Govern-
men{ may agree to the sanction of 6
nost of junior residenis only, in case
the tolal intake of the post-graduate
students to the Institule is restricted
by the University that number.
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foreft & 1 v ay oy wrd g A
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Representatiog to CITU in giatutory
Commitices and Boards

1680. SHRI BHAGAT RAM: Will the
Minister of PARLIAMENTARY AR
FAIRS AND LABOUR be pleased to
state:

(a) whether there was a decision in
the last Labour Conference to include
the representatives of CITU in the
Statutory Committees and Boards;

(b) names of such statutory bodies
in which CITU ig represented and
those in which it Is not represented;

{¢) what are the reasons for non-
implementation of this decision of the
Conference; and

(d) when will Government imple-
ment this decision?

1810 L5—4.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a), No
Such declslon was taken by the lash
Tripartite Labour Conference held on
May 6-7, 1977,

(b) to (@). Do not arise,

Mﬂﬂlm«ww
fwwrar wrn

1661. it wm: w7
HeTC A g T W w6

(%) warsfearet Rt & srafirsar
¥ WTeTe 9% e oot frerr ey
FTH WTOW F X &1 frax ¢ ek

(w) afr o, & o= fowd a4f »
TR W § fead qemh ad % foe
e ared fawré wrRh ?

qwre dxrew ¥ cew st (s
wegfe e gwie ww) : (%) frr
wifearht ot *Y fre¥ aw Wiy
w< fear mn g, i for e oy
ITEET ¥ ¥ ¥ 2500 §, 7t foreiter
SyagrdaT 9T eqva oy faAr s g
¥ qrdwfn ZOW T ST w7 SET
t 1 fw T cawl & g agw wiew
& wwfA o qfear @ sqweny 1978
1983 FY F1AT wafe & o Fordree
&Y et )

(m) ¥w i fory faed et # o
1979-80 4T TrAAT ¥ qeadt wut
& YT | wETORr gfawr serw w3
mmmg,mﬁqﬁmmut{
i frrem ALY o (v «
vt may | e der qw dY-2502-
78] g =iy oy @at § feely @
o ¥ Ay &Y o7 wwdy |



Written Answers . 100

99 -Written Answers JULY 27, 1978
ot # af 290G arga fegran 21, TAEGTA
1662. =t wyfw : wir dwre Z::arﬁmm
a4t ag TaTy T g w4 24. T ’m
25. ofedt ama

() T uF 74 ¥ <o fre-
fex Tomt & rwrr Aned faerd
L

(=) wax faory < ¥+ fem
Wy gEr ;A

(a) = g7 =AY 91 frwrt #
e¥ &t F7 grafaTAar 3w F oz
&7 1o far aar qr ?

. dwr dareE # v A (W
wegfc wam guly ww) (%)
faq wreqi Wiz s wfgg a1 & ad
1977-78 & Xt 2 ATEA (Mo
#to wio) &M WG § A% A9 A
frg a7 §—

ury

qEraE

m .
woewr faemre fiv o8
fage

T

gfamaT

fearasr wiwr

=g W T

FARZFE

11, %%

12. ®9ra

13. "forgT

14. frars

15 9%0 A3

16. WU

17. ATy

18. I¥mET

10, gifedrdr

20. T

Lo B O

-
e ®

(W) srdafm e gt W
¥ FUFN 07 wAAW: FB 6. 61
FAT wF wT frar qar 47 )

(m) o gt

¢ 1977-78 § & 17 2790
grafas EreW 93 & & 2180 9=
wfqF WG v fed §IT gy dail
¥ 75§

RrgfawnT ¥ e o SETET e
faor & fug waled

1663, st wrew feg wigrr :
w1 WU AdY og T &7 §v w6t
fie :

(F) #1 §THC ¥ g AX
agl % wyfasar & WA W 2WwT
amed faerd wi fvin fieard; Wi

(w) wfea, o Twh forg wroirm-

T v wgarar g oy w ad -

frr dal ¥ 2etera Ared fromy o
arwarg & ?

wwre swa ¥ e st (st
wegfe swm guw wr@) ¢ (F) -
B ATEA] & SUATYT HHT gIO
wiifer gzl & weata A
arefr |

(=) e uwr s Y syaeq
faefty soagriar ¥ qrare O T AT
taw ¥ g Wi E § Red
aaT qErdY wamel ¥ gerdew o g
F griafar IfEW w3 otHY & g



z01  Written Answers SRAVANA 5, 1900 (SAKA) Written Answers 102

¢ wwmefe wge i oAl
forerr  spwaTem, agdE Wi Sv-agET
{EITE, IT-HEH Wit avE
et # w9 frare feg fr
grbsfyn  2efierT o3 oY soaeqr o
wTEt | ¥EY O SFIT A FIEIE
9w ¥ off ogh #Y A7dEAT 5,000 ¥
£ 7 g aqr 37 fawd o7 qgmet
Tl & W gt Y wadsar 2,500
¥¥w T wmaT famre fam famr
g s e g @ fer amod )
eF whrwtw oq@Y § qodr ad qqr
3T FrareT wafiy B wTe 9T F THAAT
ard At BT 9T AT AT IF WY
greEr &

wir wd Intew AR feerd W
ster

1664. W1 amyer Al : T
swre HaAT aE s W HAr w0

(%) =1 v ad =f e
argd faery o v gy

(w) oft g, ar eeavaad? s
wr oy

(v) war fed uE  wrfxard
mr darr dat ST At § w0
srafasar &Y oot ;

(w) afeafi, Avwdem srork;

(%) afe, @ 3¥ wwit & AT
w1 § gt ey Ay af ¥ e
iy Sqwew wY gy ?

dwre wWarew # o st (ot

rgferem guitw ®@) (%) wix
(w): orgt1 =f 1079-80 W
R 2,500 A WY § Swe
T ¥ W owew &

(w) W (w): oy @ =
fifer v it & ;T fed gamel §,
foaas grfearet g o wrfirer €
W drer @l § et age
¥ =t & grg-gre srafwraT & amarc
v 3rem gfewmd € argay | g
Fwr et Arrar & Sk e
qTEET T FTHT & WA ST
L eUBRE L (e

() far @t # 1979-80
¥ am &R giawTg 35 & g
& 79% ATHY € g o a% g dare
w1 E § g fred, grdr Wi st
dal § wAw el # AR gframg
¥|ow owwmTa R

Training Imparted by LT.Is

1665. SHRI D, B. PATIL: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government are aware
that the present training imparted in
1.T.Is. does not serve the needs of
rural areas of the country as well
requirements in regard to technical
knowledge in small scale industries;
.nd a

(b) if -so, what steps Government
have taken or propose to take in this
matter?

THE MINISTER OF PARLIAMENT-

ARY AFFAIRS AND LABOUR (SHRL

RAVINDRA VARMA): (a) Govern-
ment gre aware that the training im-
parted in the ITIs does not fully meoé
the needs of rural areas. This is as
becauge the objective of this scheme s0
far hag been—

(i) to ensure a steady flow of
skilled workers in different trades
for industry;

(il) to raise the quality and quan-
tity of indusirial production by
systematic fraining of workers; and
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(iil) to reduce unemployment
among the educated youth by equip-
ping them for suitable industrial
employment,

8ince industrial growth has been most-
ly in the urban sector, the Industrial
Training Institutes have also been
mostly located In urban areas where
there iz industrial concentration or
potentiality for industry to be deve-
loped. However., the training impart-
ed in the ITIs does mect (he require-
ments in regard to technical know-
ledge in the small-scale industries in
the relevant skill areas in which train-
ing facilities are avilable in the ITIs.

(b) Government have appointed an
Expert Committee, vide Resolution
No. DGET-3(4)/78-TC dated 25th
April, 1978, ong of whose terms of
reference js—

“To study ang recommend mea-
sures for re-orienting the Indus-
trial Training Programmes to sub-
sexve the needs of the rural areasy
of the country and for upgrading
of skilly among persons coming
from such areas.””

Besides that, measures have been
taken to conduct surveyg to determine
the specific skill requirements of rural
areag with a view to formulating suid
able training programmes,
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~ Unemployed Persons

1668, SHRI P. VENKATAS!B.
BAIAH:

SHRI RAM VILAS PASWAN:
SHR1 SHARAD YADAV:

Will the Minister of PARLIAMENT-
‘ARY AFFATRSE AND LABOUR be
pleased to state:

{(a) the latest number of unemploy-
ed persons registered with Lhc em-
ployment exchanges in the country,
Stute-wise: . .

(b) whether Government are creat-
ing avenues for providing jobs to the
eligible vouths both in rural and
urban arcas;

(¢) whether Lhere is a complete
breakdo ¥n ol job opportunities s is
evident from the ratio of enrolments
and placements in the employment
exchanges; ang

(d) whether Government are keen
to start a crash programme t2 cope
with the alrerdy alarming employ-
ment situation and if so, an outline
thereof?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (). A
statement showing the number of job-
seekers (all of whom are not neces-
sarily unemployed) on the Live Regis-
ter of Employment Exchanges in the
country as on 31st December, 1877,
Btateswise, i8 enclogsed. The percent-
age of placements to  registrations
during the years 1075, 1878 and 1077
wae 74, 88 and 87 respertively,
which does not indicate any set-back
in opening up of job opportunities as
far us the emnloyment exchanges &re
e

(b) and (d). At present no crash
programme to creaie employment is
envisaged. However, the FPlanning
Commission have formulated the Dratt
Five Year Plan (1078—83) with a high
emloyment content. The employment
strategy of the Plan is to adopt an
.employment intengive sectoral plan-
ning, utilisé and regulate technologi-
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cal chahnhenhmmmpb:mth
promfote area planning for full emoloy-
ment, both in rural and urban areas.

Statement

(In thousands)

o

Number of Job-seckers

on Live Register
at the end of De-
cember, 1977

States/Union
Territories

States
1t Andhra Pradesh Boi-4

2 Assam . 2214
3 Bihar . 1065° §
4 Gujarat R 9865
5 Haryana . 2748
6 Himachal

Pradesh 9a'a

7 Jammu &Kash.
mir . 445

" 8 Kamaaka . 44779

9 Kerala f Bybs
10 Madhya Pradesh 668-8
11 Mahargshira

922°5
12 Manipur . Go4
. 1§ Meghalaya . 10°9
.14 Nagaland . 2:9
15 Orissa - 885t
16 Punjab . 355°0
17 Rajasthan . 283'6
18 Sikkim®* n -
19 Tamilnadu . 923 0
20 Tripura . 59°9
21 Uttur Pradesh 1309* 7
22 West Bengal 14039
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1 2
Union  Terricories :
1 Andaman &
Nicobar Islands 56
2 Arunachal Pra-
desh® .
s+ Chandigarh . 432

4 Dudra & Nagar
Havel .

i*

5 Delhi . 225 ¢
6 Goa . 34
v Lakshadweep 2-8
8 Mizoram . 73
9 Pondicherry . 228
All India Total 10)24°0
Nore 1. *No Employment  Exchange
is functioning in these State/
Union Territories.
2. All job-scel i d
:;&mmcml m\n‘nmﬂoyd.

8. Registration being  voluntaryy
all unemployed persons  may
not register with the Employ.
ment L

Figures may mot add upto total

ue to rounding off,

Simplifieation of Labour Lawg

1669. SHRI PRASANNBHAI MER-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government have
initiated an exercise for asimplifica-
tion of labour laws in different flelds:

4

(b) if so, the details of the same;

(c) when it is likely to be done;
and

(d) to what extent it will be help-
ful to the labourer?

JULY 27, 1978
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THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (S8HRI
BRAVINDRA VARMA): (a) to (dM
Fresumably the reierence ig to the
proposal about simplification of forms
and registers to be maintaiped Ly
small unity under various labour laws,
Further action on the proposal dapends
ohm the proposed industrial relations

w.

New Steol Policy and fts effect on
Bteel Tube Indusiry

1670. SHRI NTHAR LASKAR: will

(a) whether more than 50 per cent
of steel tube making units in the
country wil] be greatly affected by
the new Steel Policy evolved by an
Inter-ministerial Committee on sup-
ply of HR. Coils and skelp to the
steel tube industry;

(b) if so, jn what way the new
policy will harm the tube industry;

(c) whether Government has agreed
for rethinking of steel policy;

(d) if not, the main ressons for the
same; and

(e) in what way the difficulties
faced by the tube industry are being
solved?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] KARIA MUNDA): (a) and (b)
Because of a temporary fall in indi-
genous availabilitv of hot rolled colls
and skelp, it has been decided to dis-
tribute the available quantity to the
tube makery and other consumers on
the bmsis of their export commit-
ments, past off-take and capacity.
Thig ensures equitahle distribution
and does not harm the tube industry.

(c) to (e), It ig expected that the
production of hot rolled coils and
skelp will increase in the coming
months and bigger quantities will be
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offered to the tube industry.. Amn- nu-umncuanbmdhelmdﬂuthc

ments for import of these colly to sup=
plament domaestic production are also

. being made,
Complaint agains; Recruiting Agents

1671. SHRI ARJUN BINGH BHAD-
ORIA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) the name and full pariiculars
of the firms and agents against whom
complaints have been received regard-
ing recruitment of Indian labour for
foreign countries, Persian-Gulf and
Arab countries; and

(b) action taken against each of
them?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Since the Government in the
Ministry of Labour have started re-
gistration of recruiting mgents, com-
plaints have been received in all
against 34 registered recruiting agents,
They were received from wvarlous
sources viz. individuals, Embassies,
Ministry of External Affairs, ete.
These complaints were passed on to
the appropriate authorities for investi-
gation.

As u result of investigation, the
allegations made against 8 firms were
found to be without any substance,
The list of such firms is laid on the
Table of the House [Placed in Libra.
ry. See No. LT-2508/78)

The investigations revealed that
complaints against five firms had some
substance. The list of these firms, the
allegations made against them and
the action taken ig laid on the Table
of the House. [Placed in Library.
See No. LT-2503$78)

Complaints against 21 registered re-
cruiting agents are still under en-
quiry by the appropriate authorities,
It will not be in the interest of the in-
vestigation if the names of such

enquiries are over.
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Verification of Membership of Unions
in Paradip Port

1674. SHRI SAUGATA ROY: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be plcased
to state:

(a) whetheér the Ministry received

complaints from certain M P; from
Orissa regarding verification of Mem-
bership of Unions in Paradip Port;

(b) whether the Chief Labour
Commissioner (Central) has submit-
ted a report on the complaints; and

(e} if so, the details thereof and
action taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes Sir.

(b) and (c¢). Government is looking
into the complaints and expect to be
able to take a decision shortly.

JULY 27, 1978
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“Bupply of Steel by HSL Stockyard
Gauhst]| to Consumers

1675. SHRI P. A  SANGMA: Wil
the Minister of STEEL AND MINES
be pleased to state:

(a) the total quantity of steel
materials sold by the Hindustun Steel
Lid, Stockyard, Gauhati, during the
last oue year (monthly figures):

(b) tota] quantity sold to the steel
consumers of Meghalaya, distriet-
wise;

() whethor the HSL has, of late,
decided to sell their products directly
to consumers from their stockyvard at
Gauhati because of which the con-
sumsrs of Meghalaya particularly of
East and West Hills Districts are fac-
ing severe hardships as they are to
cover distance belween 200 and 500
to reach Gauhati: and

(d) if =0, whether Government will
consider 1o chanalise the stes=]l mater-
jal to the consumers through loeal
dealers?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
month-wise gales of steel materials
from the Gauhati stockyard of SAIL
during the last financial year are
given below:

———— [ -

Quantity Scld

Month
1 ) 2
April’ 77 . 4442 tonnes

Msy' 77 = . 2304 tormes
June” 77 + 3655 tonnes
July’ 97 . ase1tonnes.
August’ 77 . 2500 tonnes
September* 37

1970 tonnes
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1 2
October*yy + 2851 tonney
November’77 . 2246 tonnes
December'77 <652 tonnes
January'58, 4530 tonnes
Fehruary'78, fogr tonnes
March'78, figrq tonnes

Toran . 43L0¢ tonne

(b) District-wise break-up of sales
is not maintained. The quantity sold
from the Gauhati stockvard during
1977-78 to the consumers in Meghalaya
was 1311 tonnes,

(c) and (d). Priority in selling
stee] materjals is given to the actual
users. However the question of relea-
sing some material to the traders is
also being thought of.

© weerw sowY & fory wrremw feeorr e
wrman

1676. it gwW ¥ FreTN Hraw
w7 gerr offT W Wt Iy ATy
# v F76 fr oo qgaEt & fow
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foegin 2ex felr & oitc ool weas 3w
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Health Certificate Checks at Indian
Alrports

1677, SHR] GOVINDA MUNDA:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state:

(a) is it a fact that there are long
queues for arriving passengers at
Santz Cruz International airport to
get their hvolth  certficate checked
and they have to stand outside the
Te minsl Building and bleck  the
entranece gate;

L) is iy true that London Heathrow
airport and New York JFK airpore no
longe: check  heaith certificala 1o
avoid unnecyssary harassmen: to pas-
sengers; and

(¢) why does not Indian airports
dispense  with health certificate
che ‘ks?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Sometimes
there is a long qucue of passcngers at
health counters at the Santa Cruz
International air porl due to lack of
space and heavy influx of passengers
from simultaneous avrival of wide-
bodied aircrafts. After the increase
of health check staff, there have been
no recen' complaints of delay at the
counters.

by No.

(¢) Health checks are being con-
tinued at Indian airports to prevent
the import of dreaded diseases from
other countries like wellow fever,
smallpox, cholera, etc. So long as the
danger of such diseases coming and
spreading in India exists, such checks
wil] have to be exercised,

arewt v war Afefafaroge

1678. &t Tw ¥}wv fag : ¥
fadw st ag Famr N e @
fw -

(%) #ar 10 qATE, 1978 =
us  geRsAdy  wfafafades sreny
W W g
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W =@ % d3% w1 qwew fear
ATAT & 1

Proposal to introducs Health Insurance
Scheme
1679, SHRI MUKHTIAR SINGH
MALIK

SHRI G. M. BANATWALLA:

Will the Minister of HEALTH AND
ﬂ:m'r WELFARE be pleased to
te:

(a) whether Government propose to
introduce Insurance of Health in the
country;

(b) if so, what are the details in
this regard; and

(e) by when such scheme will be -
introduced throughout the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No, Sir.

(b) Does not arise.

(e) At present there is no such pro-
posal under consideration of the Gov-
ernment of India,

ufis vafesr fafiemm wr
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7§ fer wufiry s & wgee § Wi afy off,
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Tripartite Meeting to Discuss Industrial
Relations

1683. SHR] F. P. GAEKWAD: Will
the Minister of PARLIKMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether industrial relations in
pubiic sector have deteriorated or
showing signs of deterioraton:

(b) whethe, Governmeny of India
consider convening a tripartite meet-
ing 1o discuss the issue;

() if not, what remedial measures
proposed to be taken fo meel the
situation; and

(d) the steps proposeyq to be taken
in this behalf?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d) There has been no serious deter-
ioration in industria]l relations in the
public sector during the past few
months. There wag a threat of strike
on the 28th June, 1878 but it was
averted as a result of discussions held
with the trade union representatives.
The discussions have helped to clear
apprehensions which trade unions had
in regard to collective bargaining and
wage revision in the public gector.

Payment of Roag Damage-Charges to
Kalyap Municipality

1884. SHRI R. K. MHALGI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Telephome Depart-
ment have paid to the Kalyan Muniei-
pality (District Thana Maharashtra)
an gmount as road damage-charges
because of underground Telephone
limeg some fey years before;

(b) whether the Kalyan Divisional
Engineers of Telephones have recently
receiveq representation from Kalyan
Municipal Council demanding the
road-damage charges because of the
recent undergroung cableg on  both
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sides of roads of Town as g result of
introduction of dial system: and

(c) if s0, what action has been taken
by the concerned authority and if not,
why not?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAl): (a) No, Sir.

(b) Kalyan Municipality has sent
one reinstatement charges bill No.
PWB/105 dated 20-4-98 for Rs. 3,41,872
The bill however, does not give full
information about reinstatement,

(c) Chief Officer, Kalyan Munici-
pality has been requested to give
necessary details. The claim will be
settled once the necessary details have
been recé&ived.

Payment of Service Charges by P & T

1685, SHRI R. K. MHALGI: Will
the Minister of COMMUNICATIONS-
be pleased to state:

(a) whethey it is a fact that Ministry
of Finance by its letter No. 4(7)P/68
dated 29th March, 1967 fixed the quan-
tum gnd laig procedure ang intimated
to all Local Bodies in respect of pay-
ment of service-charges of the Central!
Government properties in their juris-
dietion;

(b) whether it is also a fact that
the Post & Telegraph Department
have three buildings built after 1-4-
1937 in the city-limits of Kalyan Muni-.
cipality (Distt. Thana, Maharashtra)
but their service charges for the period
of last eight years amounting ty the
tune of Rs. 1,48,050 have not beey paid
8o far to the said Municipality even
after repeated reminders; ang

(c) if so, the reasons therefor and
when the said amount shall now be
paid to the said Municipal Council?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS:
(SHR1I NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.
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(b) and (¢) The D.E,T. Kalyan re-
ceived a demand for Rs. 138348 as
service charges from the Kalyan
Municipality on %.3-1978 only. He
eould not pay this amount ug no funds
‘were placed at his disposal. He has
since applied for the necessary funds
and expeefs to pay the Dbills by
August, 1978 after verification of the
-exact amount payable and due,
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Congtruction of RMS Divisional Office
Bullding at Bhusawal

1687. SHRI BHAGAT RAM: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) why the proposal to construet
bui.ding for the RMg Divisional Office
at Bhusawal, approved in 1873-74 has
not been implemented so far;

(b) whether Government are aware
that delay caused due to intervention
of certain vested interests; and

(¢) whether Government are consi-
dering to construct the building with-
out any further delay?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) 'The building for
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RMS Divisional Office, Bhusawal, was
approved for construction by Indian
Railways during 1973-74. The pro-
posal could not mature due to pau-
city of funds,

(b) No, Sir.

(e) It is proposed to get certain
priority RMS buildings works con-
structed by Indian Railways during
the year 1978-79 and funds have al-
ready becn committed for the same.
However, this building will be con-
spidered for conmstruction during the
Yyear 1979-80, ’

Bifurcation of RMS

1686. SHRI BHAGAT RAM: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) the reasons for bifurcation of
RMS 'N' Division;

(b) ig it not a fact that bifurcation
of RMS Division without postal ex-
pansion cannot merely remove back-
wardness of an area; and

(c) the total expenditure incurred
on bifurcation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) RMS ‘N' Division
was bifurcated to provide efficient
mail gervice to the backward areas of
Orissa which is mostly inhabited by
Adivasis,

(b} By bifurcation of ‘N’ Division
more attention can now be paid to
mail offices and RMS Bectiong of
backward area of the new Division
resulting in expeditious transmission
-and delivery ®f mails. Expansion of
postal net-work is considered inde-
pendently.

(¢) The total additional establish-
ment expenditure on the proposal is
Rs. 16325/- P.A.
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Rest House for RMS Staff at New
: Delbi .

1600. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to state: .

1]

(a) whether there is no Rest House

for the Railway Mail Service Staff at

New Delhi who come from other Cir-
cles ot duty;

(b) whether the staff union have
suggested that the present building
where PMG's Office is situated may
be converted into rest house for RMS
staff and the PMG's Office may be
shitted to the new multi-storeyed P
and T- building at Ashok Road; i
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(¢) whethey Government ig consider.
ing the suggestion favourably; and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No Sir. All the RMS
staff who come to Delhi in the course
of their duty with RMS sections take
‘rest in the Rest House at RMS Bha-
van, Kashmere Gate adjacent to Delhi
G.P.O.

(b) No, Sir.

(c) Does not arise,

(d) Does not arise.

Understafing in RMS D-3 Section

1801. SHRI SAMAR MUKHERJEE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether in RMS D-3, section
working  between  Delhi-Ferozepur-
Delhi, iy very much under-staffed
in spite of heavy work load;

(by whether statistics and proposals
for additional hands have been sent to
‘the Post-Master General's Office,
North West Circle; and

(e) if so, the reasons for the delay
i sanctioning additional staff?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(8HRI NARHARI PRASAD SUKH-

DEO SAD: (a) to (c). After pres-
cribed serutiny, four additional posts
of time scale sorters, found justified
on the basis of statistics, have since
been sanctioned.

Bifect of Power Shut-Down on Steel
Production

1692. SHRI MADHAVRAQ SCIN-
DIA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that produc-
tion of Steel particularly in Eastern
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India was adversely effected due to
power shut-downs; and

(b) if so, its impact on the economy?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR]I KARIA MUNDA): (a) Yes,
Sir. It has been estimated that there
was loss of production of about
99,880 tonnes of saleable steel at the
integrated steel plantg on account of
power shorlage including frequent
fluctuations/interruptiong ip the sup-
ply of power. Of this, the aggregate
loss at Bokaro, Durgapur and Rour-
kela Steel Plants and at Indian Iron
and Steel Co. and Tata Iron und Steel
Co. wa: about 78B40 tonnes. p

(b) The loss of production referred
to in part (a) would not have had
any direct adverse effect on the ecn-
nomy, particularly in view of import
arrivals of canalised gteel items.

Rural Health Scheme

1683. SHR1 MADHAVRAO SCIN-
DIA: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that the
Rural Health Scheme introduced in a*
number of Primary Healffi Centres
throughout the country has not been
welcomed by the rural masses; and

(by if so, Government's
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV); (a) and (b).
No; the Rural Health Scheme intro-
duced in & number of Primary Health
Centres throughout the country has
been received well by the rural masses
according to the studies carried out by
the Institute of Economic Growth,
University of Delhi und the National
Institute of Health and Family Wel-
fare, New Delhj along-with five other
institutions. R

reaction



"g39 - Written Avisivers  SRAVANA B, 1000 (SAKA) Written Ansers 130

l_l!m who can Hire/
Uss P. and T. Vehicies fop Persenal
e

1604. SHRI AHMED HUSSAIN:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) which type of P & T employees
ean hire/use P & T vehicles at normal
ratey for their personal purpose Tike
shifting and while performing private
tours; and

(b) the reasons in respect of them
who cannot use such Departmental
wehicles for personal purposes?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI MARHARI PRASAD
SUKHDEO SAI): (a) Officers of
Group 'A' and ‘B’ can make use of
PAT vehicles on payment of prescrib-
ed charges for transport of personal
effects and while performing private
tours.

(b) Since P&T vehicles are pri-
marily intendeg for operational pur-
poses, their use for private purposes
hag necessarily to be restricted. Fur-
ther, with a view to reduce the con-
sumption of fuel to effect economy,
the use of vehicles for private pur-
poses has been restricted.

However, in the case of trainees in
the P&T Training Centre, Saharan-
pur, this facility has been extended
to the non-gazetted trainees for the
use between Railway Station/Bus
Stand and the Training Centre as pub-
e conveyance are not easily availeble,

mumdmu
Admission to HEBS Courses

academic year for admission to MEBS
Courses; .

(b) if so, the details of such propo-
sals being formulated and the details
of proposals received for increase from
varioyg State Governments in this
respect;

(¢) what is the admission capacity
of the existing Medical Colleges in the
country;

(d) have Government any proposal
to increase the total number of seats
of medical courses in the State of
Assam; and

(e) if so, the details therefor and if
not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). The Government of Gujarat had
requested the Medical Council of
India to allow one-time increase of
305 seats in the varipus medical col-
leges of Gujarat in the academic year
1878-79 due to the introduction of the
1042 scheme. After considering the
matter, the Council have permitted
Government of Gujarat to increase
the number of admissions for medical
colleges (one-time increase) by 258
students during November, 1878 pro-
visionally and subject to confirma-
tion by their Executive Committee,
Thereafter an inspection will be
carried out by the Council to verily
the additiona] facilities and staff pro-
videq in various medical colleges of
Gujarat for thege additional seats.

(c) The admission capacity of the
existing medical colleges as approved
by the Medical Council of India is
approximately 11,000 seats.

(@) Ne.

(e) Doeg not arise.
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Asian Common Market

. 1607 BHR] CHITTA BASU: Wil
the Minister of EXTERNAL AFFAIRg
be pleased to state:

(a) whether Government have since
considered in depth the politica) and
economic implications of the proposals
for setting up an Asian Common Mar-
ket as mooted by the Shah of Iram
during his last visit 7o India; and

{b) & w0, decision of Government in
this respect?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFPAIRS (SHRI SAMARENDRA
KUNDU): (a) and (b). During the
visit of the Bhah of Iran, discussion
on the potemtial advantiges of econo-
mic cooperation in the region took
Place in generg] terms. No detilled
discussion on the setting up of 4n
Asian Common market was haid. .

We see the advantages of eoop.u-
tion amongst.she -cotintrisy ulm

L e
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weuld depend on the willing consent
of the couniries conosrned.

indian Ocean as » Zone of Peace

1608, SHRI MUKHTIAR SINGH

:  Will the Minister of EX-
e AL AFFAIRS be pleased to
state:

(a) whether Prime Minister explai-
neg the stand on the istwe of maintain.
ing Indian Ocean as a Zone of Peace
1o President Carter during his visit to
that country; and

(b) if so, the reaction of U.S. Gov-
ernment’s thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (u) Yes, Sir,

(b) The President described the
state of talks between the USA and
USSR on the stabilissition of their
military presence in the Indian
Ocean. The Prime Minister expresseq
the hope that these discussions would
continue and result in the eventual
removal of all Great Power military
presence ijn the Ocean.

Dialogue between Developed and
Developing Countries

1689. SHRI C. K. CHANDRAPPAN:
Wil] the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Prime Minister
made specidl efforts during his recent
wvisit abroad for the resumptlon of the
dialogue between developeq and the
developing countries for a new World
economic order; and

{b) # so, the main features there-
of?

THE MINISTER OF STATE IN
THE  MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) and (k). The
and. doveleping couniries for a new

(b) whether the workers employed
abroad have any trade union rights;

(cy whether Government are aware

(d) what steps Goverrment propose
to take to safeguard the interest of
these workers?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a),
(¢) and (d). The recruitment of
Indian workecy for employment in
foreign countries is now regulated by
the Ministry of Labour through agen-
cies approved by and registered with
the Ministry. To ensure that the
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‘execution of works abroad as prime
or sub-contractors gre allowed to
directly recruit workers for execu-
tion of their contracts abroad subject
40 the terms and conditions of em-
‘ployment offered to such workers
‘being * approved by the Ministry of
Labour before they are gctually de-
ployed. While granting specific per-

mission to recruiting agents tor
deployment, the Ministry of Labour
secks to ensure that the wage rates
offerad to the workers are reasonable
and are in accordance with the stan-
dards recommended by the Indian
Missions abroad in this regard.

Workers who go abroad without
proper employment agreement or
through recruiting agents not regis-
-tered with the Ministry of Labour
are limble to exploitation such as
payment of inadequate wages etc.

Government carry out checks at
the points of exit from the country to
ensure that emigrants are not per-
mitted to go until they have completed
the necessary formalities required
under the Emigration Act, 1922. Be-
sides, a cautionery notice is enclosed
with every passport mpplication form
to advise the applicant that if he is
going abroad for gainfu] employment,
he should ensure that he has been
recruited only through one of the
authorised recruiting agents regis-
tered with the Ministry of Labour and
has signed a firm employment con-
tract approved by the Ministry of
Labour in the presence of the Protec-
tor of Emigrants.

A Press Note has also been issued
advising work-seekers seeking jobs
abroad (a) to avail of the gervices of
only the recruiting agents approved
by and registered with the Ministry
of Labour and as published in the
Employment News and leading Dai-
lies, (b) not to pay any fee whatso-
ever to the recruiting agencies and
to bring to the notice of the Ministry
of Labour any case of an agency de-
manding such fees; and (c) that those
going abroad for gainful employment
through unauthorised recruiting agents
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or without signing an approved em-

. ployment contract before the Protector

of Emigrants will be doing so at their
own risk.

Complaints, if any, recelved are
not investigated through appropriate
authorities and suitable action is
taken on the bamsis of the resultz of
investigations.

(b) In regerd to trade union rights,
the Indian workers employed abroad
would be governed by the relevant
laws of the country concerned.

Visit of Foreign Minister of Indonesia

1701. PROF. P, G. MAVALANKAR:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Foreign Minister
of Indonesia recently visiteq India on
an official invitation;

(b) if so, the duration of his stay
and the broad details of the subjects
and topics discussed by him and other
leaders and officials of India with the
visiting guest;

(¢) whether any agreements were
arrived at as a result of the said visit
and talks; and

(d) if so, what are they?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU); (a) and (b). Yes, gir.
Dr. Mochtar Kusumaatmadja, Foreign
Minister of the Republic of Indonesis,
paid an official visit to India between
June 19 to 23, 1978. The main pur-
pose of the visit was to sign the tri-
lateral Agreement between India,
Indonesia and Thailand on the deter~
mination of the tri-junction of their
sea-bed boundaries in the Andaman
Sea. However, during the visit e
had official talks with the Foreign
Minister and also called on the Pre-
sident and the Prime Minister. I
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the coming Meeting of the Non-Align-
ed Forelgn Ministers at Belgrade,
were covered.

(c) and (d). The Agreement re-
ferred to above was signed on 22nd
June 1978. No other formal agree-
mentg were reached but it was agreed
that India and Indonesia should utilise
every opportunity for exchange of
views and consultatioris on matters
of common jnterest.

Estimate for Demang of Steel

1702. SHRI JANARDANA FPOOJ-
ARY: Wil] the Minister of STEEL
AND MINES be pleased to state:

(a) whether Government has made
any estimate for requirement of steel
in the country during the current
year; and

(b) it so, the total requirement,
domestic production ang steps taken
so far to make up the deficit?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). The domestic demand
of saleable stee] as projected by the
Working Group on Iron and Steel is
estimated at 7.61 million tonnes dur-
ing the current year. The Stee!
Authority of India has, however,
drawn up a “Home Saleg Plan” of 8.2
million tonnes for the current year
based on the current trend of sale.

The total domestic production from
integrated steel plants as well as
electric are furnaces is expected to
be about 9 million tonney during the
current year.

Though overall availability of steel
is expected to be in excess of the
demand, thers might be shortages in
certain categories which would be met
threugh imports. .

Wage Board for Journalists and non-
Journalists .

1703. SHRI CHITTA BASU: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to refer to the reply given to Un-
starred Question No. 306 on the 23rd
February, 1978 regarding completion
of work by Wage Board for Journa-
lists and non-Journalists and imple-
mentation of interim award and state:

(a) whether the wunilateral with-
drawal of the Employers' representa-
tives is not in consistent with the
basic concept of ‘tripartiteism’ in
wage fixation which is the avowed
policy of Government;

(b) if so, what measures the Gov-
ernment propose to take to correct
the situation arising out of such uni-
lateral withdrawal;

(c) whether any precautionary mea-
sures are being contemplated to avert

such situation in future; and

(d) further steps to resolve tha
present deadlock?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Government are concerned
over the situation arising from the
withdrawa] of the Employers' repre-
sentatives and are keen to resolve the
deadlock. To this end, discussiona
have been held with the representa-
tives of newspaper employers and
employees, and the last meeting in
this connection was held recently on
the 22nd July, 1978. It is expected
that a way out of the present impasse
would emerge soo0n.

(e) Does not arise at this stage.

{d) Government propose to consi-
der further steps after a few days if
the representatives of employers and
employees are unable to agree on a
mutually acceptable solution.



Written Anewers 140

139 Written Answers JULY 27, 1978
werere % wq srefire Fufeen ¥ . Wescarsh on Herky
1705. SHRI DURGA CHAND: Will
1704. st oy wif i the Minister of HEALTH AND FAMI-
warr wuresy sty aFORTC weaTw Fot I LY WELFARE be pleased to state:
aurr o wur w4 fiv (a) whether any research has been

(%) oY quadiy gyorar & <
qwaw & feow 7@ wrafuw Fafwear
¥z @& arat Wik T Ak & fewr
wr g

(w) ¥ & gea Wi o far
#% fierd srafires Fafirean #er =dr ot
WY wgi-vgi; W

(w) ¥7 wwfaw faferar Fw
qTEA 7T =g U wo & fag v
¥ wrow g5 AT WA &7 W& R
$?

e G TfwrT wpTw Harea
% o st (st e e T -
(%) doxffr gemmafy #  wely
1978—8 3 ¥ Ay vy & vk Ay
wrafas ameg ¥ qrem #1 feare
e

(w) w¥ (7). & 97 7)Y 9

made during the last three years on
herbs for their medicinal value;

(b) if so, the details thereof;

(e) whether Government have
launched or propose to launch a pro-—
gramme for harnessing herbs as life
giving medicines; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMB]I PRASAD YADAV): (a) to
{d). Detailg pf the research work on
herbs, conducted by various Research
Councils and the National Botanic
Garden, are given (in the enclosed
statement.

Statement

(i) Central Council for Research in
Indign Medicine and Homoeopathy:

In this Council, medicinal plants
are investigated from the angles of
calssical medical treatises as well as
contemporary scientific disciplines.
Research programmes to evaluate the
therapeutic potential of the tollowing
medicina] plants under selected clini-
cal conditions have been undertaken:

Name of the Drug Clinical condition Name of the Drug Clinical condition
(r) (=) (3) (4)
Ashwagandha . Amavata Pippali . . + Kashays, and also as
Rasayans
Karaveera . . Hridroga Mandookaparni . + Buddhi mandya.
Guggulu + Medoroga Kantakari , v+ Swas
Haridra . . . Swasaand Asatmya- Prasarini . . Gridhrasi and Sandhi-
janya roga . gata vata
Yashtimadhu . Udarashoola/Vikara Changeri - . Amilspitta .
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“Tame of the Drug Ciinical Name of the Drug _ Clinical
S ' condition condition
Lashuna Medovikara Bahallataka Krimi
Sadapushpi Arbuda Punamava Shotha.
Shatavari . Sthan ta Shirisha Asatmyaj
valpe Tacoaka owass ©
Shigru Swasa Mamajjaka Madhumeha
Saptarangi . Madhumeha Varuna Ashmari and Parina-
mashula.
Haridra Shopha (Ekadesheeya) Aragawadha Twakroga
Swasagni Swasa Kakodumbara Switra
Bimbi Madhumeha Karavellaka Madhumeha
Amalaki Aa Rasayana Masha As Vrishya

The “Survey of Medicinal Plants
Projects” of the Couneil located in
different States conducted qualitative
and gquantitative surveys of 145 diffe-
rent forest and mountainoug areas to
assesg the natural resources of the
country. Thirtyseven thousand and
nine hundred herbarium sheets and
about 3000 genuine drugs belonging
to animal, mineral and plant king-
dom are kept in the museum of the
Council. About 1600 plants are being
cultivated in the experimental cultiva-
tion farms to assess the growth rate
and Yyield percentage in known condi-
tions. The Council has also conducted
special surveys in Leh-Laddak, Aruna-
chal Pradesh, Sikkim, Andaman-Nico-
bar Islands and tribal pockets of

Nilgiri hills to assess the medico-
botaniea] potentia]l of these areas.

(ii) Indian Council of Medical
Research

In 1976-77, the Council initiated a
study in collaboration with the World
Health Organization, to eveluate the
efficacy of the Ayurvedic treatment
for rheumated arthritis, ag the modern
medicine has no lasting remedy to
offer for this disease. The Ayurvedic
SBystem, on the other hand, claims to
have a regimen of therapy involving
the use of herbal remedies as wel] as

physio-therapy that would bring re-
lie? to most of these patients. In
order to test the efficacy of the Ayur-
vedic regimen, this unique project hag
been undertaken at Coimbatore which
involves active collaboration between
a team of Aurvedic Physicians of the
Ayurvedic Trust, Coimbatore, and a
team of specialists in modern medi-
cine of G.K.M. Hospital, Coimbatore.
In the first year of this project, cases
of rheumatoid arthritis in different
stages were to be admitted for
assessing the effect of Ayurvedic
therapy on them. The therapeutic
regimen is worked out and adminis-
tered by the Ayurvedic team while
the modern medicine team confirms
the diagnosis of rheumatoid arthritis
snd periodically assesses the response
of patients to the therapy independent-
ly. This project has so far been able
to study 73 cases and the preliminary
assessment of these cases has given
quite encouraging results. However,
considering the chronic nature of the
disease, it would be essential to fol-
low up the cases for g number of
years before definite conclusions could
be drawn. It is hoped that et the
completion of this project, the results
achieved may yleld authentic data,
capable of being utilized practically
in -modern therapeutics.
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Fiftsen ad hoc research schemes
and " fellowships on various gspects of
medicinal plants were supported by
the Councll quring the last three
years, These studies, by their very
nature, are preliminary and time-
bound.

In order to have a systematic and
thorough review of work so far done
on medicina)] plants which hitherto
w been widely scattered in diffe-

journals and other sources, the
Counci] decided to compile the data
available from all scientific works
carried out on medicinal plants by
workers in different parts of India
and to present the highlights of these
works in a gystematic way sg as to
give a total picture of the results,
Accordingly the data available from
1860 to 1872 were carefully scruti-
nized by the Council and the first
volume of the “Monograph on Medi-
cinal Plants of India” was brought
out jn 1976. This book has been well
received by scientists in India and
abroad. The second volume of this
Monograph is under preparation. The
Couneil’s “Indian Journal of Medical
Research” published 35 articles on
various gspects of medicina] plants
during the last three years.

(ili) Central Drugs Research Institute,
Lucknow (a unit of CSIR)

Thig Institute has a continuing pro-
ject for research on medicinal plants.
During the last three years, about 800
plants have been tested for biological
activities. During primary screening,
60 plants showed various types of
activity, mainly relating to anticancer.
Detailed chemica] and/or pharmaco-
logical investigation was done on
plants. .

(iv) National Botanic  Garden.
Lucknow

Research and development work on
medicinal plants is an integral part
of the regular research and develop-
ment programme of the National
Botanic Garden. During the last
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three years, research work was omrri-
ed out on drugs used in the Indigen-
ous Systems of Medicine and the
following plants:—

(i) Dioscorea

(ii) Costus

(iii) Trigonella

(iv) Solanum

(v) Opium Poopy

(vi) Matricaria Chamomilla.

Work on these plants aims at the
development of high yielding strains,
standarisation of culture media for
tissue and organ culture and rapid
mass multiplication ang standardisa-
tion of agrotechniques for their com-
mercial cultivation. Work on the in-
digenous herbal drugs aims at the
establishment of correct botanical
identity to check adulteration and
substitution.

Family Welfare work dene in States

1706. SHRI DURGA CHAND:. Wil
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) the details of family welfare
work done in each State and Union
Territory during 1977-786 as compared
to that during the last two correspon-
ding years; and

(b) the amount given to each State
and Union Territory for Family Wel-
fare Programme during 1877-787

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
The required information is given in
the Statements laid on the Table of
the Housge. [Placed in Library. See
No. LT-2504/78].

(b) The details of essistance made
available to the States and Union
Territories in cash and kind during
1977-78 for implementation of the
Family Welfare Programme are given
in the Statements laid oo the Teble
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of the House. [Placed in, Library.
See No, LT-2504/78].

Introducing Micro-wave system at
Dharamshala (HP)

1707. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased td state; ~

(a) whether the building for auto-
matic exchange at Dharmshala in
Himachal Pradesh is ready for micro-
wave system; and

(b) if so, by when the system will
be introduced there?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
“TIONS (SHRI NARHARI PRASAD
SUKHDEO BAI): (a) No S8ir, at
present there is no proposal for micro-
wave system from Dharamshala. How-
ever, we have sanctioned a multi-
channel UHF system for linking
Dharamshala with. Jullundur. The
UHF equipment at Dharmshala will be
installed in a separate building about
1.5 Kms, from telephone exchange
building due to line of sight conside-
rations. '

(b) Jullundur-Dharamshala UHF
link is likely to be provided during
1980.81.

Return of USSR Experilse in Bokaro

1708. SHHI D. D. DESAIL wil]
the Minister of STEEL. AND MINES
‘be pleased to state:

(a) whether USSR expertise is
back in Bokaro expansion as against
the Minister's statements that Indian
engineers would do the job; and

(b) if so, the number of steel
experts available in India and the
level of experience they have to
undertake designing of steel mills?

THE MINISTER OF STEEL. AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir.

(b) Does not arise, .
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Expansion of All India Hospitals
Post Partum Programme

TR T Su & afent & fag
T g3 THfaw fear o3 amer W
W IURT Ag § 1 oty iy &
T {g T A & feg g sy
7T Iowe aqw fear omar § W@
stz wwfera fafir ot SR ey it

1712. SHRI P. RAJAGOPAL NAI-

" DU: Will the Minister of HEALTH

AND FAMILY WELFARE be plea-
sed to state:

(@) whether India and Norway have
reached any agreement regarding the
continuation and expansion of the All
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India Kelpitall Post Partum Pro-
gramme for a further period of §
wears ending March, 1982; and

{b) the detalls of the agreement?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) The brief details of the Agree-
ment are indicated in the attached
statement.

Statement

The Post Partum Programme iz a
maternity centres hospital based ap-
proach to family welfare programme.
The programme wag first sanctioned
in 1860 and at present covers 508 ins-
titutions. 16 more institutions are in-
tended to be covered during the cur-
rent year, making a total of 524 ins-
titutions. The construction program-
me in many of these institutions wil|
take some time to be completed. The
objective of the programme is to ma-
ximize the extent of effective contra-
ception among the target population
in the community by focussing prima-
rily on the obetetrical and abortion
cases and secondarily on other types
of patients.

The Norwegian Government had
provided an assistance of NKR. 50
million (about Rs, 8 crores) to sup-
port the programme upto March, 1977.
Under the new Agreement, the Nor-
weglan Government will provide a
further financial grant not exceeding
NKR. 184,000,000 (about Rs. 28 crores)
for continuation of the programme
for the years 1977-78 to 1081-82. The
funds made available under this
Agreement are to be utilised partly
to cover the total capital costs in
connection with the implementation
of the Post-Partum Programme dur-
ing the period, The remaining funds
will be utilised to cover part of the
recurrent costs. The capital cost
covers expenditure on construction of
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sterilisation wards, sterilisation thea-
tres and Urban Family Welfare cen-
tres, Surgical equipment, audio-visual
equipment, etc. The recurrent costs
will include expenditure on  staff
salaries, ete. India will bear all ex-
penses that may be required over the
above these costs towards the succe-
ssful implementation of the prog-
ramme, including 25 per cent of the
total recurrent cost during the period
of operation of the Agreement. (1877-
1982).

The quantum of Norway's grant
during the period of operation of the
Agreement will be as follows:—

Million Norwegian Kroner

Year Total

1R77-7¢ 16 (Rs.2'2 crores approx.)
1978-79 . 38 (Rs. 6-1 crorer  approx.)

1970-80 . 87 (Rs. 5-9 crorer approx.)
1980-81 375 ({Rs. 6-oc ‘rores approx.)
1681-82 87.5 (Rs. 6:00 crores approx.)

Review of Vizag Steel Plant by
Planning Commission
1713. SHRI P. RAJAGOPAL NAI-

DU: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that the
starting of steel plant at Vizag s
being reviewed by the Planning
Commission; and

(b)if;o.thedecis!ontakeninthlu-
regard? 1

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). Details are being work-
ed out for taking an investment deci-
sion on the establishment of the
stee]l plant in phases at Visakhapat-
nam, While taking the decision,
viewp of all the appraising agencies,
including the Planning Commission,
would be taken into consideration.
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Telephones bhecame out of mhr in
Bombay

1714. DR. BAPU KALDATE: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether recently over 20,000

telephones were out of order in Bom-
H

(b) if so, the reasons therefor; and

(¢) what special efforts have been
made by Government to give faultless
service to subscribers in Bombay?

THE MINISTER OF STATE IN
‘'THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAID): (a) Yes, Sir.

(b) During the third week of June,
1978 due to heavy and continuous
rains, there wag & breakdown of large
number of underground cables re-
‘gulting in large number of telephones
going out of order. These cables guf-
fered multiple damages due to the
digging operations by various civic
authorities in the preceding dry sea-
son, and got affected with the advent
of rains.

(¢) The following efforts have been
made:—

(i) Coordination with civic au-
‘thoritles to A ensure that P and T
personnel are present when large
scale digging takes place in the
vicinity of the telephone cables.

(ii) Gas Pressurisation of under-
ground cables is being stepped up
gradually to include all the junc-
tion cebles and the  subscribers’
primary cables on a time bound
basis,

(ili) Utilisation of jelly-filled ca-
bles in the subscribers’ distribution
network.

(iv) Formation of fault control
and repair centres equipped with
personnel, transport, tools, stores
and testing jnstrumenty to  under-
take round the clock rectification of
the faults.

JULY 27, 1978
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TRt 5 oe o

T TTTETL T T ™ g 7
1973 . 2,958 412 3,370 18.54 (420) 135.35 (1,737)
1974 . 2,510 428 2,038 24.69 (372) 184.92 (1,431)
1975 . 1,644 299 1,943 8.30 (271) 169.56 (1,075)
1976 . 1,241 218 1,459 4.00 (130) 88.31 (1,004)
1977(%) 2,574 413 2,087 22.43 (441) 175.73 (1,353)
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gratfar § 1

A : WY F wind faardl Y ag dwn oy § forwd ae gar garew daifor

S|
Use of Development Charge

1717. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) is it a fact that the major steel
producers jn the country have sought
clarification from Government about
the manner in which the new deve-
lopment charge is to be used; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
{(a) No, 8ir,

(b) Does not arise.

World Steel Outlook

1718. SHRI C. K. CHANDRAPPAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that the
international expert group has ex-
p:;n.d world steel outlook is bright;
a

(b) if 50, what iy the findings of the
expert group regarding steel produc-

tion in the developing countries par-
ticularly India and other details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Presumably, the reference is to
a study entitled PROJECTION—O
undertaken bry the Committee on Eco-
nomic Studies of the International
Iron and Steel Institute, Brussels, a
summary of which was presented to
the Board of Directors of the Insti-
tute in their special meeting held
at Rio de Janeiro in April, 1978. The
study has projected a continued
growth in the world demand for steel
which, the terms of crude steel, may
rise to about 1.0 |Dbillion tons in
1085 ang 1.2 billion tons in 1980 as
compared to 584 million tonnes in
1870.

(b) According to this study, the
developing countrieg are expected to
account for a growing share of world
steel consumption, rising from 7.1
per cent in 1870 to 15.6 per cent by
1990, The growth rate of demand in
India has been projected as under:—

1978-79 to 1962-83 10 per cent
1083-84 to 1987-88 9 per cent
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Minimum Living Wage

1722. SHRI JYOTIRMQY BOSU:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased tp state:

(a) whether ag; a member of the
ILO, India js committed to the princi-
ples Inid down by it;

(b) if go, whether the preamble of
the ILO Constitution emphasized the
need for “the provision of adequate
living wage” and in its, 1944 Phila-
delphia Declaration, the ILO urged
the importance of ensuring “a mini-
mum living wage to all employed”;
and

() if so, what steps if any have
been or are being taken to imple-
ment these ILO declarations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDA VARMA): (a) to
(c). As a member of the LL.O, India
subscribes to the Constitution of the
International Labour Organisation.

2. The aimg and purposes of the
Organisation were adopted at Phila-
delphia in a Declaration which calls
on the LL.O. to further, among the
nations of the world, programmes
tained Court’s permission exempting
to wages and earnings, hours and

_ 170

other conditions of work calculated
toenmnju:tshmofthetmiu
of progress to all, and a mimmum
living wage to all employed and in
need of such protection,

3. It is alsy one of the Directive
_Principlen of State Policy Contained
in the Constitution of India that the
State shall endeavour to secure, by
suitable legislation or economic orga-
hisation or in any other way, to all
workers—agricultural, industria] or
otherwise—g living wage.

4. It is the constant endeavour of
the Government of India, through suc-
cessive plans of economic development
and through legislation, to raise the
standards of living and to bring about
social and economic  justice. Mean-
while, minimum wagés are being en-
sured through effective implementa.
tion of the provisions of the Minimum
Wages Act, 1948,

Granting of Passport to ex-P.M,

1723. SHR] JYOTIRMOY BOSU:
Will the Minister of EXTERNAL AF-
FAIRS be pleased ty state:

(a) the contents of the letter ad-
dressed by the Ministry of External
Affairs to Smt, Indira Gandhi regard-
ing grant of passport to her;

(b) whether she has responded to
thig letter; and

(c) the full text of Governments
tter?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to {(¢). Smt. Ingdira
Gandhi had written two letters to the
Minister of External Affairs en-
quiring if she could get a passport
to go to Switzerland to attend a sym-
posium and stating that she had ob-
taineq Court's permission exempting
her from appearing personally in the
Court, The Foreign Minister replied
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to both the Jetters pointing out in
his second letter that before a pass-
port could be issued, it would be
necessary tp obtain Court’s permission
in terms of Government Notification
GSR 203(E) of April 14, 1876, under
Section 22 of the Passports Act, 1067.
He also informed her that a passport
would be issued on obtaining this per-
mission.
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Safety and Drug Review Committee

1725. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government have tak-
en into eccount the exploitation of the

JULY 27, 1078 -

. Written Answers 73

consumer by Pharmaseutical: firms
marketing toxje, irrational and un-
necessary drugs while framing the
drug policy; :

(b) whether the Health Vigilance
Association (Maharashtra) suggested
setting up of a “Safety and Drug Re-
view Committee” at the Central and
State levels to check up the (i) uti-
lity (ii) safetyness (ill) effectiveness
(iv) toxic side effects of drugs mar-
keted and heavily advertised which
confuse the consumer; and

(c) what step; does Government
propose to control exploiiation of
consumers by large pharmaceutical

and drug Companies?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMEBI PRASAD YADAV): (a) to
(c). The information i being collect=
ed and will be laid on the Table of
the Sabha.

Complaints receiveg against Recruit-
ing Agents and Immigration Officers

1726. DR. VASANT KUMAR
PANDIT:
SHR] AMAR ROY.
PRADHAN:

SHRI OM PRAKASH TYAGI:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have re-
ceived large number of complaints
against recruiting agents of immigrant
labourers and also against the delays
and difficulties by the Immigration
Officers;

(b) if so, whether Government pro-
poses to streamline the immigration
procedure and effectively amend the
out-dated Immigration Act of 1822;

(c) the estimated number of Indian
Immigrants working in Gulf count-
ries, West Asia and African coun-
tries during the Imst three years; and
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“* (d) 'what steps Governient planned
hmmrmmmuwm
frauds by the recruiting agencies and
also from harasiment from the
employers? '

. THE MINISTER OF BSTATE IN
‘THE MINISTER OF EXTERNAL AF-
FAIRS (BHRI SAMRENDRA KUN-
DU): (a) Yes, Sir. Government
have received complainst against re-
cruiting agents adopting malpractices
in assisting Indian workers tp emi-
grate in violation of the Law. Such
recruiting agents have also allegdly
charged large sums of money from
the emigrant workers. (overnment
have also received reports against de-
lays and difficulties faced by emi-
grants during emigration checks at
embarkation points.

(b) Government have already taken
steps to streamline the emigration
procedures. There have been some
legitimats complainis from prospec-
tive emigrants. A committee appoin-
ted by the Government to look into
the issuey relating to overseas rec-
ruitmen; of Indian workers is also
examining the guestion of amendment
of Indian Emigration Act, 1922

(¢) According to the information
available with the Government, 55,626
workers emigrated to Gulf, West
Asian and African countries in the
last 3 years, after registration with
Protectors of Emigrants as required
under the Emigration Act, 1822
However, a large number of Indian
workers also emigrated in the last
three years without registration and
information in respect of such emi-
grants is not available as they also
did not indiocate in their passport ap-
plications the purpose of their visit.
It is also not necessary that those ap-
plying for passports go abroad.

(d) Government have already re-
grate who have valid contracts and
workery and allow only those fo emi-
grate who have valid contracts and
whete termg dnd conditions of emp-
lommt have besn spproved by the

bour Ministry. Individual emi-

‘Written Answevs 174

and that they would be looked after
by their friends or relatives on arri-

granted to such agents and gome re-
gistrations of defaulting agencies have
been revoked. State Governments are
informed to take suitable aotion.
Indian missions have also been
fnstructeq to look into cases of
harassment by the foreign employers,
and if necessary, such employers are
no:ﬁ:llnwd to turther recruit from
India,

Tested FormMlationy of Iidian
Ayurvedic Drags

1727. DR. VABANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state.

(a) whether it iz a fact that tested
formulations of Indian Ayurvedic
drugs like Sarpasil, Barpina. Liv 52
etc, are not allowed to be prescribed
in the Government Hospitals and
Central Government Health Scheme
Centres; )

(b) if so, the reasons thereof;

(c) what ig the policy of Gov-
emment jn encouraging Ayurvedic
and formulations of other systems
which are world renowned and con-
sidered as specific drugs by the medi-
cal profession; and

(d) in what manner and within
which time will Government establish
the Indian systems of medicineg and
indigenous drugs?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR[ JAG-
DAMBI PRASAD YADAV): (a) No.

(b) Does not arise.

(c) mod (d). A Btatement is laid
on the table of the House.
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Statement

The Indian Systems of Medicine
(Ayurveda, Unani and Siddha) have
been accepted as part of the N:tion-
‘al Health Services,

The first volume of the Ayurvedic
Formulary for 444 compound formu-
lations has been finalised. 245 Sid-
dha formulations and 211 Unani for-
mulationg have also been finalised for
the First Volume each of Siddha and
Unani Formulary.

Intensive research on drugs like
Guggulu (Comiphora mukul) in case
of obesity as also in the management
of myocardial infraction that has been
detying all theraputic measures has
been undertaken. Mandookaparani
(Centella asiatica) in cases of men-
tally retarded, Punarnava (Boerhaa-
via diffusa) in cases of general ana-
sarca (Swayathu) Kantakari (Sola-
mum xanthacarpur) in cases of cer-
tan dematological conditions, Ashwa-
gandha (withania gomnifora) in cases
of joint troubles and Karaveera
(Nirium indicum) in certasin types of
Haridroga has been undertaken by
the Central Council for Research in
Indian Medicing and Homoeopathy
and the results so far obtained are
encouraging. Certain compound pre-
parations described in Ayurveda with
a few alterations like removal and
addition of certain drugs in the ori-
ginal recipe are also taken Yor large
scale trial by the Council.

Drug control on Indian Medicines
are being enforced by the State Gov-
ernments under the Drugs and Cos-
metics Act.

Allocations in the Five Year Plans
have progressively been Increased
from Ra, 37.50 lakhs in the first Plan
to Rs. 80 crores (tantative) during the
6th Plan. The wvarioug development
schemeg aim at (1) improving quality
of graduate and post-graduate educa-
tion (2) promotion of research acti-
vities (3) production of herbal medi~
cines on a large scale. The Central
Council of Indian Medicine have in-
troduced & wuniform syllsbuy for

JULY 27, 1078
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under-graduate studies ip Ayurveda,
Unani and Siddba.

In addition to the two post-gradu-
ate Institutes in Ayurveda at Bana-
ras Hindu University, Varanasi and
Gujarat Ayurved university, Jam-
nagar, 19 post-graduate departments
for various specialities in Ayurveda,
Unani and Siddha are functioning in
the various States. The getting up of
the National Institute of Ayurveda at
Jaipur in 1876 in collaboration with
Rajasthan Government is expected to
go a long way in establishing high
standards in Ayurveda education. The
proposal with regard to setting up of
a National Institute for Unani at Tu-
ghlakabad is in an advanced stage.

In order to give adequate attention
to different systems of medicine gepa-
rate Central Councils for Research
have been set up, one each for (1)
Ayurveds and Siddha (2) Unani Me-
dicine (3) Homoeopathy (4) Yoga
and Naturopathy. The Pharmacoepial
Laboratory of Indian Medicine set up
in Ghaziabad in 1968 has undertaken
work in evolving standards for drugs
and other preparations. It has been
decideq to set up a Corporation to
manage a Central Pharmacy of Indian
Medicine at Ranikhet. The main ob- «
jective of this scheme is to make
available at reasonable rates patent
and genuine Ayurvedic and Unani
Medicines to the C.G.H.8, dispensa-
rieg of these systems and other gov-
ernment Institutions. At a Iater
stage, these medicines will be made
available to the general public also.
The Central Government is also ex-
tending financial assistance to the
Statey for setting up of herbal farms
and pharmacies.

Some of the other new schemes
under consideration for inclusions in
the 6th Plan are training of under-
graduate teachers of I8M, publication
of text books, development of under- -
graduate colleges in ISM, training of -

village practitioners in ISM, estab-
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Tishment of dispenssries in tribal poc-
kets and development of Nature Cure
under Central sector. Establishment
of hospitals and dispensaries is a ma-
jor programme under the State gector.

‘Working results of I8CO for 1977-78

1728. SHRI S. R. DAMANI: Will
the Minister of STEEL AND MINES
be pleased to refer to the reply given
to Unstarred Question No. 1356 on
the 2nd March, 1978 and state:

(a) the fingl working results of
1ISCO in 1977-78 and how they com-
pare with the previous year;

(b) whether production has shown
improvement since completion of the
plant rehabilitation scheme and if so,
the figures thereof for pre and post-
rehabilitation stages; and

(¢) whether the decisions taken for
bettey management have since been
implemented and the improved per-
formance resulting thereunder?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) The accounts of IIBCO for 1977-
%8 have not yet been finalised. How-
ever, it is estimated that the Com-
pany will incur a heavier loss in 1877~
78 as compared to the loss of Rs. 16.31
crores in 1978-77.

(b) The plant rehabilitation scheme
undertaken in June, 1973 has been
completed to the extent of about 80
per cent. The production has shown
improvement since the plant rehabili-
tation scheme was launched as will

be observed from the Yollowing figu-
res:

Ingot Steel  Saleable Steel
Year (in '000M.T.) (in "po0 M.T.)

—

197273 . 431 347
197374 . 439 358
197475 . 582 415
197576 . 630 501
1976-77 . 667 542
197778 . 651 505

However, there has been shortfall
in production during 19877-78, the
main reasons for which are unsatis-
factory industrial relations, power

shortage and poor quality of coal and
iron ore.

(c) IISCO has become a gubsidiary
of SAIL with effect from 1st May,
19878. Some changes in the top mana-
gement of the company have been
made recently. It is expected that
these changes will soon start yielding
results in the shape of better perfor-
mance,

Value of Imported Steel

1729, SHRI S. R. DAMANL:  Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the quantity and value of steel
and steel items imported in 1977-78
and the figures for the previous two
years;

(b) whether there are proposals to
import much larger quantities in the
current year and if so, the details
thereof; and

(c) the reasons necessitating such
imports?

THE MINISTER OF STATE IN
THE. MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Quantity and value of steel imported



179  Written Answers =

JULY 27, 1918

. Written_Anewers - 330

during 1878-76, 1976-77 and April— July, 1077 ace given below:—
(Quantity in tonnes and value in Rs. "o00)

Category 1975-76 1976-17 ., 1977-78
(RP“"J“?Y' 1977)
Quantity Value Quantity Value ‘Quantity  Value
#Mild Steel/ Carbon Steel . 355306 1258507 245978  *Bogbyz 50648  1g9iga3
High Carbon Steel 66156 285224 g0267 137703 9777 43652
Alloy Steel 51777 438116 39030 346502 10930 85666
Railway rails, tram, rails wheels;
ulutl-.-qm etc. . g7 12617 N4 18602 188 1708
Others 1967 18182

—

Sauree : D.G.C.I.8.

(b) Quantum of import of steel
during the current year cannot be as-
sessed at this stage precisely ag the
import policy provides for import by
actual users, by registered exporters,
under the Open General Licence and

against direct impott licences, in ad-
dition to the imports of canalised
items by the canalising agencies.

(¢) Import is necessary to cover
the gap between the demand and
availability in categories where there
are shortages or no production at all
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*«Carbon Steel'’ description has bren used instead of “‘mild steel' from 1977-78.
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17!1 mxnmmm VABI
BHT: Will the Minister of HEALTH
. AND FAMILY WELFARE be pleased

to state:

(a) whether it is a fact that the
Central Drug Research Institute at
Lucknow had developed a new device
made from ‘Isabgol’ for medical ter-
mination of pregnancy; and

(b) it so, the details of the same
together with experiments carried out
and possibilities of mass production?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b), The Central Drug Research Ins-
titute, Lucknow developed a cervical
dilator known as ISAP—TENT using
Isabgol, the seeds of Plantago Ovata
which has the same hygroscopic pro-
perty of LAMINORIA TENT—(which
is imported and not easily available in
the country). This is used for dila-
tion of cervical canal of the uterus
prior to termination of pregnancy.

Multicentric clinical trial of ISAP-
TENT is in progresg under the aegis
of Indian Council of Medical Research
and State Medical Health and Family
Welfare Department of Uttar Pradesh.
Thug for ISAP-TENT has been eva-
luated in 237 cases of 8—22 weeks of
pregnancy with satisfactory results
in 225 cases. The fina] report of these
triale ig likely to be received soom.
In the meantime, possibilities of its
production on commercial gcale are
being explored,

Flling of Quarterly Returng of Vacan-
cleg and those filled through Ex-
changes by Private Sector

1732. SHRT DHARMA VIR VABI-
SHT: Will the Ministey of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether unemployment had
been growing at the rate of 12 per

cent a year gince 1081 with appro-
ximately 7 lakh job hunters added to

the list;

.b) whether it was obligatory for al1
private sector establishments employ-
ing 25 or more to file quarterly re-
turns of vacancies and those flled
through Exchange but without com-
pliance or seriousness; and

(c) the steps taken to make this
obligation operating?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR.
(SHRI RAVINDRA VARMA): (a)
Available information relates to the:
number of job-seekers (all of whom
are not necessarily unemployed) on
th Live Register of Employment Ex-
changes. During the period 10861 to
1877, the percentage of annual in-
crease in the Live Register had been
fluctuating from —1.0 in 1964 to 352
in 1872. In terms of actual numbers,.
the Lilve Register increased from 18.%
lakhg in December, 19681 t, 1002
lakhs in December, 1977,

(b) and (c). Under the provisions
of the Employment Exchanges (Com-~-
pu'sory Notification of Vacancies) Act
1859 and Rules made thereunder, it
is obligatory for all private sector
non-agricultural establishments em-
ploying 23 persons or more, to file
quarterly returns in a prescribed form
indicating vacancieg occurred and no--
tified to the Employmeny Exchanges.
For effective implementation of and
compliance with this provision of the
Act, a number of State Governments/
Union Territories have set up enforce-
ment machinery.

There i3 no obligation under the
Act on any establishment to fl1 their
vacancies through Employment ¥x-.
changes, Vacancies In the public gec-
tor undertakings sre, however, re-.
quired to be filled through Emplwr-
ment Exchanges under executive
ordera
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World Bank Loan for Modernisation
of Telecommunication Projects

1733. SHRI K. RAMAMURTHY:
Will the Minister of COMMUNICA-
“TIONS be pleased to state:

(a) whether the World Bank has
‘sanctioned a huge loan for the moder-
nisation of telecommunication pro-
Jjects;

(b) the details thereof and the terms
and conditions of the loan; and

(¢) what are the stipulations insist-
&d by the World Bank to sanction the
loan and how far it is complied by
‘the Ministry?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes Sir. The
‘World Bank has granted a loan of
'$120 Million for development of tele-
communication facilities and upgrad-
ing the telecommunication manufac-
turing facilities in Indian Telephone
Industries, Hindustan Cables, and
Hindustan Teleprinters.

(b) Qut of the loan of § 120 Million
$40 Million js for directimport of te-
lecommunication equipment and mgte-
rails by the Posts & Telegraphs. $ 20
Million is provided for machinery,
testing equipment and instruments
for Research and Development in the
three Government Telecommunication
Factories. 360 Million is provided
for import of raw materials and
‘components by the three factories,

The loan is repayable in 17 years in
equal half vearly instalments begin-
ning from January 15, 1082 and car-
ries a rate of interest of 7.5 per cent
.per annum.

(¢) The loan has been granted by
the World Bank under the usual “Ge-
neral Conditions Applicable to Loan
and Guarantep Agreements of the
Bank” and “Guidelines for procure-
ment ynder World Bank Loans and
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IDA Credits” The main provisions
in the documenta call for procure-
ment of materialy to be done on the
basis of International Competitive
bidding and provide for financing pro-
curement only from Member Coun-
trieg of the World Bank and Switzer-

land.
Man-Days Lost

1734. SHRI DHARMAVIR VASI
SHT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased tp state whether the man-
days lost due to lock~-outs during 1977
had been the highest and if so, steps
taken to reduce such losses together
with comparative position in the first
three monthg of 1978~Both in case of
strikes and lock-outs?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA)“: The
man-days lost due to lock-outs were
50.31 per cent of the total mandays
lost due to strikes and lockouts dur-
ing the year 1977. The mandays lost
due to lockouts in the vear 1876 were
78.04 per cent and those lost in the
second half of 1875 were 6468 per
cent.

Government is making all efforts to
improve the industrial climate in
the country with the help of the In-
dustrial Relations Machinery both at
the Centre and in the States. When-
ever necessary, Government is inter-
vening in disputes in the Central
sphere with p view to promoting set-
tlements.

In the first three monthg of 1978 the
man-days lost were, according to pro-
visional gtatistics:

Strikes 1.68 million.

Lockouts 142 million.
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Deoentrathation of Géoet Supply

_ 1785. SHRI M. RAM GOPAL RED-
DY: Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether Government propose
to decentralise the supply of steel;
and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b). Prior to 1977-78, the distri-
bution system was heavily dependent
on supplies from the stockyards. To
meet the demands of the consumers
in a prompt and expeditious manner,
the current policy aimg to optimise
supplies from all established chan-
nels viz,, directly from plants, through
stockyards ang through the State
Small Industries Corporations.
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1789, SHRI 8. R. DAMANI: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of manual telephone
exchanges ¢onverted to automatic
during the lasy five years, fhe respec-
tive towns, the working connections
prior to conversion and the yearly
addition of new connectiong there-
after;

(b) the time taken for commission-

ing the new exchanges from the date
of approval in each case; and

(c) the number of pending pro-
posals for conversion and their details?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). The
total number of manual exchanges
converted to automatic during the last
five vears Is 124. Of these, 39 are of
large (MAX—I) type. Details of these
39 exchanges are given in the state-
ment laid on the Table of the House.
gPlaced in Library. See No. LT-2505/

(c) There were 1203 manual ex-
changes in the country as on 1st
April 1978. Tentatlve plans have
been prepared for conversion of 23
large and 50 small manual exchang-
es upto 1982.
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Ban ot recruitment of ndiang Abrond

1742, SHRI AHMED HUSSAIN: wWilt
the Minister of EXTERNAL AFFAIRS
be pleased to state:

{a) the names of countries to which
recruitment of Indiang for employ-
ment hes been banned and ban lifted;
and

(b) detaili T such ban previously
Imposed/stil]l banned with reasons?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUN.
DU): (a) and (b). Following ill-treat-
ment of a large Indian workforce in
Muscat by a foreign company and re=-
patriation of nearly 200 Indian work-
erg in January 1978, the Govern-
ment of India had placed g ban gn
recruitment of Indian workers by all
foreign employers in Oman except
those required for projects being
executed by Indian companies, Dis-
cussions were helg with the Omani
authorities and understanding has
been reached between the two gov-
ernments on resolving problems re-
lating to Indian workers in that coun-
try. The general ban in regard to
Omap wasg lifted on 17th May 1978,
However, restriction on recruitment
of Indian personnel for service in
Oman by the concerned foreign com-
pany still remains.

Production of Steel during Last Year

1743, SHRI X. MALLANNA. Wil
the Minister of STEEL AND MINES
be pleased tp state.

(a) the total production of steel
during the last vear in the country
both in public and private sectors;

(b) whether there was any declne
in the stee] production in comparison
to that of previous years;

(c) if mso, the remsons thereof and
ths. quantity by which producuonm
gone dawn; and .
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(d) what action Government pro-
pose to normalise the steel produc-
tion?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The total production of saleable steel
from the integrated steel plants both
in the public angd private gectors dur-
ing 1877-78 was 6.8904 million tonnes.

(b) and (c). The decline in pro-
duction during 1977-78 as compared
to 1076-77 was marginal at 18,000
tonnes, equivalent to 0.4 per cent.
Production during 1977-78 was high-
er by 1114 million tonnes as cOmpar-
ed to 1875-76. Steel production dur-
ing 1977-78 was adversely affected by
a number of factors, such as:—

(i) Frequent restrictions/inter-
ruptions in the supply of power,
particularly at Bokaro andg Durga-
pur Steel Plants and at IISCO,

(ii) Certain problems relating to
the supplies of Coking Coal to the
stee]l plants, both in termg of quan-
tity and quality,

(ili) Strike at Dugda and Bhoju-
dih Coal Washerieg in October, 1877
and partial strike in Bokaro by a
section of workers in February/
March, 1978.

(d) Close and constant liaison is
being maintained with the Ministry of
Energy, D.V.C. and the coal supply-
ing agencies go as to secure improv-
ed supplies of power and coking coal.
Proposals are also under consideration
for augmenting inplant power genera-
tion capacity at Durgspur and Bokaro
Steel Plants. It is also proposed to
import about 1 million tonmes of low
ash coking coal in order to supple-
ment indigenous supplies.

Haj Pilgrim queta of Kerala

1744, SHRI G. M. BANATWALLA:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Haj Pilgrim quota
of Kerala has been recently reduced;
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(b) if s0, the extent of reduction;
and

(c) whether GUvernment is consi-
dering an upward revision of the said
quota in view of the usual large num-
ber of applications for Haj Pilgrimage
from Kerala?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) to (c). There is no
fixed Haj Pilgrimage quota for any
State or Union Territory. In accord-
ance with the usual practice the Gov-
ernment of India have decided to re-
lease foreign exchange for 20,000
pligrims (15,000 by sea and 5000 by
air) for Haj-1978, against 18,000 in
1977. The Haj Committee decided to
distribute the total number of
Hajseats among  various  Sta-
tes, Groups of States and Union
Territories in proportion to their
Muslim population which is more ra-
tional rather than in proportion to the
number of gpplications as was done
in 1977. The Haj Committee also
decided to reserve 75 per cent of the
geats for each State for pilgrims above
the age of 40 so as to give better
opportunity to thé older applicants.

Nearly 40 per cent of the 25,000 ap-
plicants received by the Haj Commit-
tee for pilgrimage by sea were from
Kerala, while the Kerala Muslims
from only 6.7 per cent of the total
muslim population of India. This ex-
plains why the large number of ap-
plicants from Kerala for Haj 1978
have failed in the Quar'aa organised
by the Haj Committee, Haj Commit-
tee is yet to invite applications for pil-
grimage by air.

No additional allotment of seats is
possible at this stage in favour of ap-
plicantg for our pilgrims from Keralx
as this would only be at the expense
of pilgrims from other states, How-
ever, the interest of Kerala applicants
ghall receive due consideration in the
filling up of any vacancies that -may
arise,
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Decision to lssup Pestage Stamps with
Portrait of Dr, Mohamed Igbal

1745. SHRI G. M. BANATWALLA:
‘Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether a decision had been
taken to issue postage stampg with
the portrait of Dr. Mohamed Iqbal,
the Urdu poet;

(b) it so, when was the decision
taken and when the said series of
postage stamps to be released;

(c) whether it was later decided not
to issue the said series; and

(d) if so when wag the cancellation
decision taken and what were the
reasong therefor?

THE MINISTER OF STATE IN
,THE MINISTRY OF COMMUNICA-
TIONS (SHR1 NARHARI PRASAD
SUKHDEOQO SAI): (a) No, Sir.

(b) Does not arise.
(e) Does not arise.
(d) Does not arise,

Pakistani refugees in Rajasthan

SHR] MUKHTIAR SINGH:
SHRI MUKHTIAR SINGH
MALIK:

SARI SHYAM SUNDAR
GUPTA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government’s atlen-
tion has been drawn to the news item
published t the Indian Express dated
the 15th June 1978 wherein it has
been stated that a large number of
Hindug from the Pakistan have enter-
ed into Rajasthan through Shergarh;

(b) if so, their number; and

(¢) whether Government of India
.have made arrangements for their
rehabilitation and if so, the details
thereof?
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THE MINISTER OF BSTATE IN

THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): (a) Yes, Sir.

(b) Government received a re--
port to the effect that 10 Hindu fami-
lies consisting of 65 persons entered
India ipn the Rajasthan sector from
Pakistan in May.

(¢) Government have asked the
Pakistan Government to arrange for
their return to Pakistan. Pakistan
Government have asked for personal
details of the 65 persons. These have
been supplied. In view of the re-
quest made to the Government of
Pakistap tg take back these persons,
no arrangements for their rehabilita-
tion have been made,

Findings of Delegation Headed by Dr.
S. Ziaudin Bukhari about Indian
Emigrant Workers

1747. SHRI SARAT KAR: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Gulf countries are
angry over the resirictions placed by
Government on employers and the
Indian emigrant workers to that re—
gion;

(b) whether Mr. S. Ziaudin Bukharl
President of the All India Muslim
League who headed a Governmert
sponsored flve members delegation to
Baharain, Doha, UAE, Oman and
Kuwait hag stated that Arab also ex-
pressed their desiré over the Indian Go-
vernment, advising the different coun-
tries through the Indian embassies, to
fix minimum salary scale for Indian
workers; and

(c) it so, what are the other facts
which have been brought to the notice
of Government and the reaction of
Indian Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHR] SAMARENDRA KUN-
DU): (a) With the increasing emi-
gration of Indian workers to the
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countries in the GULF, there were
complaints of exploitation of Indian
workers by some unscrupulous recruit..
ing agents in India, sometimes in league
with nationals of these countries, To
eliminate these complaints and to re-
gulate and streamline the increasing
flow of Indian manpower to these
countries, the Government of India
have taken a large number of measu-
res including registration of recruit-
ing agents, who on being empowered
by foreign employers, recruit Indian
workers on their behalf, get contracts
approved by Ministry of Labour,
complete the mandatory emigration
formalities a5 required under  the
Indian Emigration Act of 1822, The
approved contract also specifies wages
which are not to be less than the
minimum amount which is fixed after
taking into account prevailing wages
and other relevant factors in the
country concerned.

In the beginning when the regula-
tions were first introduced, some for-
eign employers did express unhappi-
ness because of their unfamiliarity
with the procedures and some time
taken for completing the formalities,
but, by and large, majority of genuine
foreign employers have realised the
usefulness of new regulations which
not only protect the interests of the
workers but give them qualified
and competent workers.

(b) and (c). The delegation led by
Shri Bukhari was not sponsored by
the Government although, as ig usual,
our Misslong in these countries ex-
tended full help and cooperation to
the delegation, In its report to the
Government, the delegation, apart
from covering other aspects, has
raised the question of fixation of mi-
nimum salary for Indian work-
ers,. The Government of India
feel that the inclusion of minimum
salary based on prevailing market
salary and other factors ig an essen-
tial part of the contract to safeguard
the interests of Indian workers. The
Government iz already seized of the
other recommendations made by the
delegation like larger premises for the
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is being taken.

Revision of Rules for Issme of Diplo-
matic Passports

1748. SHRI SARAT KAR: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether there is any proposal
under the consideralion of Govern-
ment to revise the ruleg governing
issue of diplomatic passport to non-
officials and to grant diplomatic status
1o the M.Ps.; and

(b) it so,
ment’s decfsion jn this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): (a) and (b). The general
question of grant of diplomatic pass-
ports to officials and public dignitaries
is under review. However, the pre-
sent rules alrcady provide for grant
of a diplomatic passport where it is
considered that a person should have
a diplomatic passport either because
of the nature of his foreign assign-
ment, or because of the position he
holds or has held in the past.

Cities having Direct Dialling in
Andhra Pradesh

1750. SHRI P. RAJAGOPAL NAI- '

DU; Will the Minister of COMMU-
NICATIONS be pleased to gtate:

(a) the number of cities having
direct dialling in Andhra Pradesh; and

(b) the number of cities in Andhra
Pradesh without direst dialling?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR1 NARHARI PRASAD
SUKHDEO SAI): (a) and (b). There
are 18 cities with a population of :
lakh or more each in Andhra Pra
desh, Of these 8 cities have direct
dialling and 7 do not yet have direct
dialling. !

the details of Govern- '
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Barytes Mined During 1973-78

1751. BHRI P. RAJAGOPAL NAI-
DU: Wil] the Minister of STEEL
AND MINES be pleased to state:

(a) the States in which barytes is
mined;

(b) the quantity of barytes minea
in our country during 1877-78; and

(c) whether there is canalisation for
export of barytes at present?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
Barytes is mined in Andhra Pradesh,
Himachal Pradesh, Rajasthan, Tamil
Nadu, Madhya Pradesh and Maharash-
tra.

(b) The production of barytes dur-
ing 1977 was 3,24,000 tonnes and dur-
ing the period January to May, 1978
was 1,23,000 tonnes.

(¢) No, Sir. Export of barytes by
mine owners holding leaseg as on 31st
March 1978, is permitted upto quan-
tities not exceeding their own pro-
duction. Export is subject to a floor
price. Export of baryteg is also
undertaken by the Minerals and Me-
tals Trading Corporation.
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Registration of Pharmacista

1753. SHRI ANANT DAVE: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to gtate:

(a) whether Central Government
have asked the State Governments to
open registration of Pharmacists in
their respective States within a stipu-
lated time;

(b) what are the dates for opening
and closing of such registrations speci-
filed for each State;

(c) whether it is a fact that Gujarat
Government was allowed a period of
nine months for such registration
whereas in other States registration is
still open;

(d) the reason for such a disparity;

(e} whether the Central Govern-
ment propose to allow one more
chance to the Gujarat Government lor
registration of remaining Pharmacists
in that State?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(d). The factual position is that it is
for the State Government to enforce
the provisions of the Pharmacy Act,
1948, relating to registration of Phar-
macists. Registration of Pharmacists
is done under Section 31,32(1) and
32(2) in that order and under Sec-
tions 32A and 32B as inserted by
amendments to the Pharmacy Act,
1848. These provisiong apply equally
to all States. However the dates of
registration prescribed by the State
Government under the wvarious pro-
visions of the Act vary from State to
State. The question of Central Gov-
ernment asking the State Government
to open registration of Pharmacists
does not arise ag the Central Govern-
ment do not have any powers,in this
regard under the Pharmacy Act, 1948,

(¢) Presumebly, the reference re-
lates in the registratian of unquali-
fled Pharmacists but having exper-
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fence in dispensing of drugs who
were eligible for registration under
Section 31 or Section 32A of the Act.
Since the prescribed Educational Re-
gulations huve already come into
force in Gujarat, the question of open=
ing fresh registration jn respect of
these categories does not arise.

Kashmir

1754. SHRI PRASANNBHAI MEHTA:
Will the Minister of EXTERNAI. AF-
FAIRS be pleased to state:

(a) whether attention of the Uniom
Government has been drawn to the
Presg report in the ‘Hindustan Times"
dated the 18th June, 1878 “Kashmir
solution key to lasting friendship
Zia";

(b) if so, the reaction of the Union
Government;

(¢) whether this statement will
harm the negotiations that were being
held between the two countries for
improving the relations;

(d) whether it is also a fact that
some Chinese leaders have also stated
that they support Pakistan on Kash-
mir issue; and

(e) whether some other countries
also support Pakistan over this issue
and if so, the reaction of the Union
Government? y

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU):
(a) Yes, Sir.

(b) This is not the first time that the
Pakistani leaders have made state-
ments relating to Kashmir. Govern-
ment's position on the subject is well
known, The whole of Jammu &
Kashmir is constitutionally and legally
an integral part of India.

(c) Ever since the Janta Govern-
ment assumed office, major thrust of
Government’s foreign policy has been
towards fostering the development ok
friendly relations between Indla and
Pakistan. The Government would con-
tinue to pursue this policy.
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Departmentul Houses for Stay i»
Telephone and Telecom Department

1755. SHRI AHMED HUSSAIN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether while planning expan-
gion of telephone and Telecom cons-
truction of houses and deparimental
accommodation is being planned by
telephone and telecom circles and
whether houses are actually construc-
ted and pcquired by the Department
for allotment to the stafl;

(b) how many staff quarters con-
structed have been proposed to be
constructed circle-wise and yeal-wise
during the next three years, number
actually acquired/constructed in 1976,
1977 and 1978 and name of Distt/Circle
and year when funds allocated for
construction of such quarters have
been lapsed with reasons;

(c¢) the reason why powers of alloi-
ment of these consiructed quarters are
not vested with the Heads of Circles/
Distt, and why Ministry of Communi-
sations and DGP&T are dealing with
such cases while they are entitled 1o
allot only those guarters which are
olaced at the disposal of Telephone
(P&T) pool by the works and Housing
Ministry; and

(d) in addition to above, state gpe-
cific examples and data on all the
ibove lines in respect of Delhi Tele-
shones?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
JEO SAI): (a) to (d). Information is
seing collecteq and will be placed on
he table of the House.

(% @ eqrAl & ary wr § ot
aig waer % faafw & weft & wTOwr
o6 e § WY amé e gy A
# o feafa s § ; Wi

(=) z9% frafy srogar ¥W
& faq goere #r graar sar § ?

wEnn T wTw swrew #§ o sl
(st wfgmr wu) : () wAAQ-
wt. 1978 %1 wafy # qemm: Fre-
Fafam &gt & frata frg wrt air sy
waEr & vearra & firoaz o€ )
fremae & wiaT weoF da ¥ A
g

(7 z7)
Rl . : 23.54
Farfeam (Woq 93m) 2,28
Fardy (wafer) . 0.76
gy (sgEr) . 1 03

(@) t= ara & aaqz ¥ gw
gaq favq geara@ IO 7§ A9 W €Y
w1 g1 #, afasr qar ag s fem
WA, & A1g WAEF FT TG AATX
T AT Y F AT wew 2t w5y
a8 waeF F e/} & frafa & Afx
w0 & fan a@T TRT FT Y |

Labour unrest

1757, SHRI C. K. JAFFER SHARIEF:
Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR be
pleased to state the main reasons res-

. ponsible for labour unrest in the coun-

try?
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. THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR {SHRI
RAVINDRA VARMA): There is noth.
ing unusual about the labour situation
in the country. Generally, over the
Years, questions of wages and allow-
ances, bonus and termination of ser-
vices have been the cause of a large
number of disputes,

Loss of Man-Days

1758. SHRI ARJUN BSINGH BHA-
DORIA: Will the Minister of PARLIA.
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(2) whether the number of man-
days lost due to strikes and lock-outs
upto March, 1978 was 2.5 millions;
and

(b) if so, the particulars of the
factories and the companies in which
there have been strikes and  lock-
outs?

THE MINISTER OF PARLIAMENT.-
ARY AFFAIRS AND LABOUR (SHRi
RAVINDRA VARMA): (a) According to
the information received by the Labout
Bureau upto 17th June, 1878, the num-
ber of man-days lost due to strikes and
lock-outs in industrial units during the
first three months of 1878 was 3.16
millions.

(b) A statement showing the names
of industrial establishments wherein
the time loss due to strikes/lock.outs
was 10,000 or more man-days is laid
on the Table of the House.

Statement
Staternent  showing iculars of ine
dustrial establishments - induse

trial disputes dmng the momh;bzf January
to March, 1p78(P)

1. Arrah-Sasaram Fatwah ld-mju:-
Ltd,, Railway, P. O. Arrah (|
pw).

. Roro Ashesios Mines of Hyde.
gmhdhdmmﬂunmtu'hl‘mdm

Ltd.,,  Chaibasa, District Singhe
bhum, .

. Gore te Project "of M/s.B.C.C,
) Lud., bonganj.
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4 Kbatri Dariba Chandmari snd Kol

Ram Mines of Hindustan Copper
Laed., Kbnrinaur

5. Rajasthan A.P.P, Kota,

6. 77 Collicries in West Bengal,

7. () Pale Sirigaon Iron Ore Mines of
Mfs, Chowgule & Co., ’

Shlevona,
Sancorda Mines of M}u
& Co. Lid., marmugse

-

(i) C‘clti. maina,
Qmmule

#. Enfizld India Ltd., Madras,

9. Nativnal Carbon Co. Ltd.,, Madras
10, Tiruchy.

11, Dhanalakshmi Mills, Tripur,

12, Ambur Co-operative  Mills, Ambur.
13. Kamadhenu Textile, Dingal.

14, Mreitur  Beardsell, Mettur Dam,

Decan and Chemicals L, -
N

16. Salem  Co-operative  Sugar  Mills,
Mohanur. ’

17.  Karur Mills Lid., Karur,

18. Jardine Handerson Ltd. and Jardine
Vietor Ltd., Dhanbad.

19, lh Englnun-mg & Locomwotives Co,
. Jamshedpur, Singhbhum.

0. Dilerent  Municipalities  and Locak ' |
Bodices in Bihar. L

2i. M/s. Chawgule & Co. Ltd., Shipbuilding
Div, Sirgo, Goa.

22. Anglo French Textiles Ltd,  Ma-

Karnaloka,

23. The Myswore Kirloskar Lid., Hari-
. pur,

Ksrala

24, Kerala Spinners Ltd., Alleppey,
. Kaliyar Estate, Thodupuzha.
2f, . Chammi Estate, Palappilly.
27, Kodumon and

ly Rubber
mal‘lmwwim&wndw1
of Kenla.

L1}
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Mupplilkundai  Estate, Trichur,
Kalyanmal Mills, Indore.
Cotton Milsi, Kanpur.
Trivani Engg. Works Nalni, Allahabad.

M/fs Swadeshi

Fertilizer  Corporation of India Ltd.,
Durgapuir-12.

Keworam Cotton Mills, Calcutta.
Easter::  Spinning  Mills, Pragacha,
24 Prg.

Jayshree  Textile and  Indusuie  Ltd,
Midnapur.

Nakarpara Jute Mills, Howrah.

Kinnson
BN,

Jute  Mills  Tillagark, 24

Naihati Jute Mill, Naihati, 24 Prgs.
Prem Chand Jute Mills, Howrah.

Nativaal Iren and Steel Co, Lid., Belur
Howrah,

Calrut a Jute Mg Co. Lud, Calcutta-34.

Gava Ganga Tea  Estate, Kamala

Bagan, Darjeeling.

Brook Bond India Ltd., 3, Hide Road
Crlcutta,

Koley Iron and Steel Co Ltd., Kanli-
narah, 23 Prgi.
Malay Bidi Factory and 10 other vs.

tablishments, Purulia.

Qrient  Steel and Industries (P)  Lid,,
6. (i. T. Road, Lilloah. Howrah,

Usha Automobile Engg. Ltd.,
Cop:| Ghosh Road,

2, Ram
Caleuna-2,

Graphite India Ltd., Durgapur, Burdwan.
Keddar Rubber Mig. Co., 92, Calcutia-54.

Vishal (P) Ltd., Industrial Area Estate,
Okhla, New Delhi.

Iwme of Jieniity Cards to Post
Office Savings Bank Acoount - Holderw
in Rural Areas
1759. SHRI R. K. MHALGI: Will the
Minister of COMMUNICATIONS be

pleased to state:

{(a) whether it is a fact that the
proposal to issue identity cardg to
Post Office Savings Bank Account
holderg in rural areas i3 under con-
sideration of Government;

(b) if go, since when;

(¢) when this
materialise; and

proposal  will

(d) what are the difficulties in
early implementation?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) The proposal is under corsidara-
tion since December, 1977.

(e) and (d). Tenders for the supply
of identity cards with plastic covers
have been obtained and are being pro-
cessed expeditiously. The successful
tenderer will be required to execute
the job within one month of placement
of order.

HHL® W

1760. st wrkae fey @ ¥
wrer  site oo gser wEr
ag aam €1 F TR R o

(%) ¥ % o, winfer we
qarer frar-fead ¥

(&) =ar 37 wsdi #  wgt ww
w41 0% e 747 § wrafas weqary
qws & fa=re & ; o

(1) =iz ot & Tdday Faaor
w27
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e vr ot afcare wein dare # fegr mar &

e st (ot sl sw anew) (@) oft st 1 W g ®
(%) o & arafas seqara #r woa- ory a1 W sETH A )
AT qoT W oo @ faor § () wer ¥ g3am
foraxwr
| & FWfas T
: qea} Y
deat
1 2

WhR Sim
1§ qATET WETaE, 1A% : . . . 300
2 wmafas Jrr weaTe, dET : . . . 600
W :
3 wrifas wewar, AorgR . . , ; 957
fugre -
4 =g sAfasTe Aeare, =Y . . . : 593
5 <Y wrfas g, T . . . . 1680
A
¢ wmfaw weaT, wAgEEETR . . . . 317
7 Amfas gegamE, aghar . . . . 155
8 WTife® weaaTe, A% . . . . 16
9  uTIfa® WEATH, ATHATT . . . . 50
W W RHIT :
10 wrifas segare, s . . . . 100
11 wrafas seam, o . . . . 75
o ¢
12 wrfas e wevare, fadam . . . : 501
13 T wAfEw o, v . : . 474
14 FTRTY Arafew wegar, fqe . ’ ' 5 267
T SN ¢
15 ORI wAfas aemame, =R . : N : 125

16 W riew wreqaTe, marfaae . : . . 165
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1 "2
RO -
17 Wt weqeme, cemfrd 365
18 U¥o THo WrAfa® weqawe, qrar 1850
F1o i sreqerre, srage .. 760
20 ¥ftq wrfaw e, gAT . . 2600
21 wardY arafas sregame, faoe 100
whremTe ¢
22 gqoETY Arafaw g, TR . : 1800
fyT:
23 AATEw GEAAT, GTCTE 375
24 WS wEIAH, SR " . 885
YT
25 THo Hlo dTo ATEHT FIAT U4 WETATH, FIH . . 60
LE L
26 HATHH FEIATH, HAAET . 751
TR ¢
27 WA WA, MR 85
28 HrATAE wRaT, TUIL 180
AT U ¢
29 WA FEET, Ao 331
30 wrAfa® weqaTe, aLEr : 408
31 TArafas wewam, anra 718
afvas &t
32 wrAfas faraeYt are, sawar 30
33 w=fa% weeaTE, AAgeY, T 150
34 afTET THATT WOSH, AL, FAFAT 100
35 et qm qAfeE seqaTe, sawar 200
feeett -
36 ¥ dw wfas g, fagre, o faeelt 24
37 wfaw O weraTe, weE, feed 578
wivet, waer wire e
38 wTafen W, qorslY, AT 350
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C,G.4.8. Dispensary. Janmakpuri,
Delhi

1762. DR. LAXMINARAYAN PAN.
DEYA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether 500-800 patients visit
CGHS Dispensary No. 61, Janakpuri,
Delhi, daily;

(b) if not, the average daily number
of patients who visited the dispensary
during the last three months;

(¢) whether two out of the five
doctors attached to thig dispensary
are put on emergency duty and only
three doctors, if none is on leave, at-
tend the patients during the day;

JULY 27, 1978
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(d) whether it is also a fact that
one of the doctors on regular duty
hag to attend to administrative and
supervisory duties also:

(e) if so, whether the remaining
two or two and half doctors are con-
sidered sufficient to attend guch =&
large number of patients and what is
the minimum and maximum number
of patients a doctor i supposed to
aitend daily; and

(f) the measures Government pro-
pose to take to minimise the suffer-
ings of the patients who have to
spend about two hours before they
get the medicine?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
average daily number of patients who
visited Janakpuri Dispensary during
the last 3 monthg is as follows:—

April—461
May—445
June—414

(c) Yes.

(d) Yes. The Medical Officer-in-
Charge has to aitend to administra-
tive and supervisory duties also.

(e) and (f)., There is no maximum
or minimum number of patients fixed
for a Medical Officer. On an average
a Medical Officer is expected to have
a work load of 120 patients per day.
The question of posting additional doc-
tors to take care of the heavy load In
the dispensary is under examination.

Expiry of the Tenure of Chairman of
SAIL

1763. SHRI R. L. P. VERMA; Wil
the Minister of STEEL AND MINES
be pleased to atate;

(a) whether the tenure of the pre.
sent Chairman of Steel Authority of
India Limited has been complete:':

(b) i s0, when a new Chairman
will be appointed; and
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- {e) the criterly and the procedure
'Mthdmh
man of SAILY .

THE MINISTER OF s'.rm_ AND
MINES (SHRI BLJU PATNAIK): (a)
No, Sir.

(b) Does not arise,

(c) Top level appointments in public
sector enterprises (e.g. part-time/full-
time Chairman, Cheirman-cum-Manag-
ing Director) are made by Govern-
ment on the recommendations of the
Public Enterprises Selection Board.
The Board recommend the names of
suitable persons for such appointments
after assessing the relative suitability

of available top management person-

nel.

Muslim Employees in Jammu and
Srinagar Exchanges

1764, SHRI MOHD. SHAFI QURE-
SHI: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the total number of employees
working in Srinagar and Jammu Tele-
phone Exchanges; and

(b) the number of Muslims amongst
the total number of employees?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) 322.

(b) 867.
Thums Up

1765. SHRI K. LAKKAFPA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether there is any proposal
to ban ‘Thums Up' on account of its
containing non-permitted colours and
harmful chemicals; and

(b) if so, when?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WETFARE (SHRI JAGDAMBI

PRASAD YADAV): (a). There iz no
proposal under consideration of  the
Government at present to ban 'Thums
Up'. A sample taken by the Central
Food Squad shows, on analysis, that it
conforms ‘to standards of sweetened
carbonated water laid down in item
A01.01 of Appendix B to the Preven-
tion of Food Adulteration Rules, 1955.

(b) Does not arise.

Sponge Iron Plant in Orisss

1766. SHRI JYOTIRMOQY BOSU:"
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether a Joint sector plant of
sponge iron of 1,50,000 tonnes per
annum capacity is being set up at
JORURI in Orissa between M/s Tor-
steel Research Foundation, Calcutta
and Industrial Promotion of Invest-
ment Corporation of Orissa (a Gov-
ernment of Orissa Undertaking);

(b) whether on the recommenda-
tions of MECON who were appointed
project consulitant, a contract was
signed with M/s Allis-Chalmers Cor.
poration of America for import of
technology and plant equipment, in
December, 1877;

(c) whether the place for signing
Contract was Kathmandu in Nepal,
and not any place in India; and

(d) if the answerg to (a) (b) (¢)
be in the afirmative, will the Minister
be pleased to state (i) why was the
Contract with Allis-Chalmers  Cor-
poration signed at Kathmandu and
not any place in India; and (ii) why
the rejected technology of Allis-Chal-
mers is being allowed to be imported
without waiting for the result of
Andhra Pradesh Industrial Develop-
ment Corporation Project?

THE MINISTER OF STEEL AND
MINES(SHRI BIJU PATNAIK): (a)
to (d) M/s Industrial Promotion and
Investment Corporation of Orissa
Limited (IPICOL), a State Public
Sector Undertaking, intends establish-
ing a sponge iron plant in the joint
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sector in collaboration with M/s Tor- -

Steel Research Foundation and others.
‘The capacity of the plant, in the first
phase, is likely to be 1.5 lakh tonnes
per annum with provision for increas-
ing the capacity to 3 lakh tonnes per
annum subsequently.

IPICOL have not signed any con-
tract with M/s Allis Chalmers of
‘USA. Perhaps, the reference is to an
agreement signed by M/s Tor-steel
Research Foundation with M/s Allis
Chal s in D ber, 1877, presum-
ably with a view to frm up the
salient features of the proposed col-
laboration, including the techmology
and details of plant and equipment,
which may subsequently be entered
into between the new joint sector
company and the collaborator. The
‘agreement relating to services to be
rendered in India is reported to have
been signed in Calcutta while the
agreement relating to services to be
rendered outside India is reported to
‘have been signed at Kathmandu in
Nepal.

A foreign collaboration proposal has
been received by the Government from
M/s IPICOL. M/s IPICOL have been
asked to get the samples of iron ore
and coal, which is to be used in the
proposed plant, tesied by the collabora-
.tors, at least on pilot plant scale, using
.their technology so that if the trials are
.successful it would establish the
suitability of their process technology
.and based on these results satisfac-
tory performance guarantee can be
Lobtained from the collaborator. Action
on this is being taken by M/s IPICOL.
“Thereafter, Government will take a
decision on the foreign collaboration
proposal of M/s IPICOL with M/s
WAllis Chalmers of USA.

Anti-Indian Feelings in Bangladesh
1767, SHRI MRITYUNJAY
PRASAD:
SHRI SARAT KAR:
SHR1 SAMAR GUHA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:
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@) whether his attention has been
invited to the article appearing in the
‘Statesman’ dated the 20th Juns, 1078
under the caption “Anti-Indian Feel-
ings in Bangladesh”; and

{(b) it so, Government’s reaction
thereto and the measures taken and
those proposed to be taken to ensure
cordial relation between India and
Bangladesh?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SAMARENDRA KUNDU}: (a)
Yes, Sir.

(b) The Government of India is
deeply concerned that, inspite of the
efforts made by us to improve relalions
with Bangladesh and despite the fact
that we are following a policy of
scrupulous non-interference in the
internal affairs of Bangladesh, anti-
India statements were made and anti-
Indian feelings whipped up during the
course of the recent Presidential
Election in that country. The Bangla-
desh High Commissioner was asked to
convey the Government of India's
serious concern over such develop-
menis to his Government.

There has been a reduction in the
virulence and freguency of anti-India
Propoganda in the wake of the

Presidential Election. We trust that

there will be no recurrence of such a
development in the future, On its part,
the Government of India continues to
pursue a policy of friendship and co-
operation with Bangladesh as mani-
fested currently in our decision fo agree
to the sharing of the Ganga waters at
Farakke. The Government ig also con-
tinuing efforts to increase trade,
economic and cultural contacts with
Bangladesh and hopes that there would
be adequate response te these efforts
from the Bangladesh side.
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Painless Deaths for Old ang Invalld
Persons

1768. SHRI SASANKASEKHAR
SANYAL) Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it had been suggested
some years ago instead of emphasising
too much upon birth control which is
likely to prevent the arrival of men
of outstanding stature, measures
might be considered for emabling use-
less old and invalid persons who are
willing to be relieved of a burdened
existence by courting painless deaths;
and

(b) whether Government propose
to consider the desirability of formu-
lating the idea so suggested as also
the ways and means therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b) This
suggestion is not considered to be of
any relevance to the Population Con-
trol Programme, which aims at bring-
ing down the birth rate and introdue-
ing a change in the fertility behaviour
of the people, The Family Welfare
Policy of the Government of India
does not envisage artificial increase in
the death rate, on the contrary, the
effort of all health and nputritional
schemes, is to bring down the death
raie also. The Government do not con-

sider it desirable to consider such
proposals which are Inhuman in
nature.

12.00 hrs.

(Interruptions)

MR. SPEAKER: No notice has
been given. My permission has not
been taken. Do not record.

. . .

MR. SPEAKER: Mr. Paswan, you
have not given me notice. Nothing is
recorded, nothing will be recorded.

SHRI RAM VILAS PASWAN
(Hajipur): **

SOME HON. MEMBERS rose—

MR. SPEAKER: Under the rules,
if you want to make any statement,
you must take my permission.

SHRI BALWANT SINGH RAMOO-
WALIA (Faridkot) : Mr. Speaker,
Sir...**

MR. SPEAKER: Don’t record.

Mr. Gopa] has taken my permission..
1 allow him.

SHRI K. GOPAL (Karur): I was
rather deeply grieved...

MR. SPEAKER: No statement.

SHR] K. GOPAL: I am not mak-
ing a statement.

I was rather deeply grieved at a
news ilem which appeared in the
Hindustan Timeg that in g town called
Villupuram in Tamil Nadu nine per-
sons were believed to have been
killed.

MR. SPEAKER: I have got the
notice. I am examining it.

SHRI K. GOPAL: It also says that
there was a clash between Harijans
and caste Hindus. It says that it is
according to unconfirmed reports.
What pains me is that the officials:
there have refused...

MR. SPEAKER: That will come
up, you have given notice, I am
examining it.

SHRI SAUGATA ROY (Barrack-
pore): I sought your permission.

On 18th July, 1978, under rule 377,
I had drawn the attention of the
House to the Rehabilitation Minister’s
announcement that he was going to
wind up the Rehabilitation Depart-
ment altogether.

* ® » Not recorded.

** Not recorded.
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MR. SPEAKER: He has not yet
replied.

SHRI SAUGATA ROY: Nine days
have passed. From the West Bengal
Government also there have been
protests against the decision of the
‘Government announced by Mr
Sikander Bakht, but he has not come
forward in the House...

MR. SPEAKER: We have already
addressed the Minister.

SHR] SAUGATA ROY: In the
meantime ten refugees, Dandakarnya
deserters, have been killed by Police
firing in Kossipore in Burdwan
District.

MR. SPEAKER: You took my per-
mission only to enquire why no reply
hag been given. not to make a state-
ment. (Interruptions)

SHRI S. NANJESHA GOWDA
(Hassan): I have given notice for a
question.

MR. SPEAKER: 1 am not answer-
ing questions here. If you have any-
thing, you must come and enquire.
Do not record.

SHRI §. NANJESHA GOWDA: **

MR. SPEAKER: If a question js
allowed, it will appear in today's
business. Ewvery queslion is relevant.
No recording.

SHRI 8. NANJESHA GOWDA: **

MR. SPEAKER: You are joining
others who are trying to disturb the
proceedings of the House. If there is
anything, you should come and dis-
cuss with me- A number of questions
come, & number of statements come;
1 select it on the basig of what I con-
sider important. But if you disturb
ite..... Do not record.
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SHRI S. NANJESHA GOWDA: ** -

SHR1 VAYALAR RAVI (Chireyin-
kil): Rule 41 (xi) and (xviil) gays
that ‘it shall not raise questions of
policy too large to be dealt with
within the limitg of an answer to a
question’,

MR. SPEAKER: What are you
raising?

SHRI VAYALAR RAVI: 1 am
coming to that. Then it says: ‘it
shall not relate to a matter with
which a Minister is not officially
connected’. Here yesterday....

MR. SPEAKER: You cannot raijse
a point of order on a proceeding
which is over. The rule is very firm.
You can only raise it at the time
when the House is reized of it. You
cannot raise a point of order now.

SHRI VAYALAR RAVI: [ am on
a different matter. This is a matter

- of policy on which I need a clarifica-

tion. Yesterday, while
Mr. Fernandeg said:

oo § U-T0 W g T e
fordt 15 g TA AW .

MR. SPEAKER: The rule is very
clear. You should have raised it
yesterday and not today.

SHRI VAYALAR RAVI: We could
not hear jt. (Interruptions)

SHRI SHYAMNANDAN MISHRA
(Begusarai): I want to meke a
submission.

MR, SPEAKER: Once you make a
submission, others will follow.

SHRI SHYAMNANDAN MISHRA:
1 am submitting to you that I have
every right to raise a point of grder
with regard to anything that hap|
yesterday. But for that the proper
course is, first to meet you in your
chamber and then raise that matter
in the House, Otherwise, I cannot
give up my right to raise a point of
order with regard to anything that
happened

answering,

**Not recorded.
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; SPEAKER: The rule lays
down two things that whenever a
point of order is to be raised, it must
be rajsed when the House is seized of
the particular proceedings and not
otherwise. That is very clear in the
rules.” The rule itself lays down that.

The second point is that the
Speaker has ope jurisdiction. It ean
be raised between one item and an-
other...We shall discusg it at a
proper time.

SHRI VAYALAR RAVI: Faulty
statement. .

MR. SPEAKER: For that you have
other procedure.

SHR! SHYAMNANDAN MISHRA:
Supposing, T had not been present on
that day. ...

" MR. SPEAKER: You cannot raise
it.

SHR! SHYAMNANDAN MISHRA:
It is irregular. The Chair gave a
ruling which wa¢ not in conformity
with the Rules of Procedure, then I
have every right to bring it to the

(1} Statement No. XXII-Twelfth Semion, 1974, - . .
12) Statement No. X —Seventeenth Semion, 1976 . : .
{2} Staternent No. VII—First Sesion, 1977,
i4) Statrment No. X—Second Session, 1977.
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notice of the Chair that something is

MER. SPEAKER: Mr. Mishra, you
are evidently not following it. What
he is complaining of js not against
the ChalF's ruling. His complaint is
against the statement made by the
Minister. Papers to be laid on the
Table. (Interruptions).

—

12.10 hrs,
PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN BY

GOVERNMENT ON VARIOUS ASSURANCES,

PROMISES, ETC. GIVEN BY MINISTERS
DURING VARIOUS SESSIONS

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAT): I beg to lay on the
Tahle the following statements (Hindj
and English versions) showing the
action taken by the Government on
various assurances, promises and un-
dertakings given by the Ministers
during the various sessions of Lok
Sabha:—

Fifih Luk Sabha.

(5) Statement No. VI—Third Session .

‘ : » 1977 Sixth Lok Sabha.
(G) Statement No. IIT—Fourth Session, 1978, .
(7) Statement No. 1V —Fuurth Session, 1978. .

(8) Statement No. V—Fourth Session, 1978.

h_._.__._.v.,_____...J [ W—

{Placed in Library., See No. LT- T beg to

2462/78].

RAM KIRPAL SINHA):
lay on the Table—

NoTIFIcATION UNDER EMPLOYEES' Pro-
VIDENT FUNDS AND MISCELLANEOUS
PROVISIONS ACT.

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (DR.

(1) A copy of the Employees’
Family Pension (Second Amend-
ment) Scheme, 1978 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 804 in Gazette of
India dated the 17th June, 1978,
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under sub-section (2) of gection 7
of the Employees’ Provident Funds
and Miscellaneous Provisions Act,
1952. [Placed in Library. See No.
LT-2463/78].

(2) A copy of the Annual Report
(Hindi and English versions) of the
Central Board for Workers Educa-
tion, for the year 1976-77. [Placed
in Library. See No. LT-2484/78].

NOTIFICATION UNDER DRUGS AND
CosMETICs ACT

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): 1 beg
to lay on the Table a copy of Notifi-
cation No. G.S.R. B20 (Hindi and En-
glish versions) published in Gazette
of India dated the 24th June, 1978,
making certain amendment to the
Second Schedule to the Drugs and
Cosmetics Act, 1940, under
section 38 of the gaid Act. [Placed in
Library. See No. LT-2465/78].

NOTIFICATION UNDER CUSTOMg ACT RE.

EXEMPTION To P.V.C. RESINS FROM

BASIC CUSTOM DUTY WHEN IMPORTED
INTO INDIA

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): I beg to lay
on the Table a copy of Notification
No. 145/78-Customs (Hindi and En-
glish versions) published in Gazette
of India dated the 27th July, 1878
together with an explanatory memo-
randum regarding exemMion to P.V.C.
resins when imported into India from
the basic custom duty, under section
159 of the Customs Act, 1962. [Placed
in Library. See No. LT-2465A/78].

12.12 hrs.
MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
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the Secretary-General of Rajya

Sabha:—
“l am directed to inform the Lok
Sabha that the Rajya Sabha, at its
gitting held on the 25th July, 1978.
has passed the enclosed motion re-
ferring the Visva-Bharati (Amend-
ment) Bill, 1978, to a Joint Com-
mittee of the Houses and to request
that the concurrence of the Lok
Sabha in the said motion and the
names of the members of the Lok
Sabha to be appointed to the saia
Joing Committee may be communi-
cated to this House

MOTION

“That the Bill further to amena
the Visva-Bharati Act, 1951, be re-
ferred to a Joint Committee of the
Houses consisting of 33 members; 11
members from this House, namely:—

L Dr, V. P. Dutt

2. Prof. D. P. Chattopadhyaya

3. Shri Bishambhar Nath Pande

4. Shrimati Kanak Mukherjee

5. Shri Pranab Mukherjee

6. Dr. Malcolm Sathianathan
Adiseshiah

1. Shri Amarprosad Chakraborty

8. Dr, Sarup Singh

8. Dr, Bhai Mahavir

10. Shri Ghanshyambhai Oza

11, Shri Lakshmana Mahapatro

and 22 members from the Lok
Sabha;

that in order to constitute a meet-
ing of the Joint Committee the quo-
rum shall be one-third of the total
number of members of the Joim
Committee;

that in other respects, the Rules
of Procedure of this House relating
to Select Committee ghall apply
with such variations and modifica-
tions as the Chairman may make;

that the Committee ghall make a
report tg this House by the last day
of the first week of the next Ses-
sion; and L
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ANSWER GIVEN TO USQ NO. 425
BY MINISTER OF STATE FOR
HOME AFFAIRS AND STATE-
MENTS MADE BY MINISTER OF
STEEL AND MINES REGARDING
SETTING UP OF A SPECIAL
COURT FOR TRIAL OF THE FOR-
MER PRIME MINISTER

MR. SPEAKER: Before I take up
the Calling Attention, Mr. Mavalan-
kar to make a statement under Direc-
tion 115. The entire statement need
not be read out,

PROF. P. G. MAVALANKAR
(Gandhinagar): [ will read out only
the relevant portions,

As per Direction 116(4) of the Di-
rections by the Speaker, Lok Sabha,
I invite the attention of the House
to the inaccuracy in the statements
made by the hon. Minister of Steel
and Mines on the question of Govern-
mentg  decision to get up a special
court to try the former Prime Minis-
ter, Bhrimati Indira Gandhi.

On Wednesday, July 19, 1878, 1
asked the Unstarred Q. No. 425 to
which the Minister of State in the
Ministry of Home Affairs, Shri 8, D.
Patll, gave the answer, which I
quote;

Wil the Minister of Home Af-
fairs be pleased to state:

(a) whether Government pro-
pose to bring forward at a very

_ early date legislation providing

for the setting up and functioning

of special courts and/or  othet
1810 L.8.—8.

judicial - bodias for M‘
with the ojvilfcriminal

momorMindlvuuu-
whose conduct and deeds gr mis-
deeds during the nineteen months
old emergency were inguired into
by the specially constituted Com-
misgions of Inquiry; &

(b) i =0, broad indications
thereto; and

(c) if not, why not?

The Minister of State in the Minis-
try of Home Affairs, Shri S. D. Patil
replieq like this:

“(a) to (¢). Some specific propo-
salg for legislation have been re-
ceived by Government. The question
of setting up a special court to
“try Shrimati Indira Gandhi is
under the active consideration of
the Government, In view of some
doubts about the validity of such a
legislation, Government have de-
cided tgp seek the opinion of the
Supreme Court on the question of
validity under Article 143 of the
Constitution.”

On the same  afternocon. that is,
Wednesday July 19, 1878, however,
the hon. Minister of Steel and Mines,
Shri Biju Patnalk made repeatedly a
series of points mentioning the sub-
ject of the special court and, I sub-
mit, the two Ministerial statements,
one following closely the other with-
in some hours, brought out uncertain-
ty anq confusion, if not, mutual con-
tradiction,

While the Minister of State for
Home Affairs told the House that
“the question of setting up a special
court to try Shrimati Indira Gandhi is
under the active consideration of the
Government”, the Minister of Steel
and Miney went on to say and even
repeat that “as Government, we have
decided to set up a special court”.

In this connection, T wish to refer
to the Uncorrecfed version of the Lok
Bsbha debates of July 189, 1978
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wherein the Minister of Steel and
Mines uttered several gentences, and
did so several times, as can be seen
from the extracts of the Debate I am
placing before the House.

At the conclusion of Shri Vasant
Sathe’s speech on the MISA (Repeal)
Bill, the Minister of Steel and Mines
said;

‘(1) "I do not want to argue I
am saying it as Government that
we have decided to set up a Spe-
clal Court and we are going to re-
fer the matter to the Chief Justice
of India in due course.”

(2) “We are bringing a Bill. I
am saying it as Government”.

(3) “T have said and I repeat for
the members of this House that
the Government has decided to set
up a special court., A Bill is being
brought to this House—may be Mr.
Rum Jethmalani's Bill—(Interrup-
tions) under which the Government
have decided to refer it to the Sup-
reme Court. This is the decision
taken by the Government.”

(4) “I merely conveyed what
Government have decided, viz, that
we wish to try the cases ,as follow-
up actions of the Shah Commission's
Report, by a special court. And the
Chief Justice of the Supreme Court
will be consulted. This is a decision
of the Government. ] merely con-
veyed a very minor, small decision
which is not at all a policy matter
or of a very great importance.”

(5) “When I say that the Gov-
ernment have taken a decision, I
am sure the hon. Members under-
stand-—they have been  Ministers
themselves—that the Cabinet has
taken a decision. In fact, it was
given as a hand-out by the Cabinet,
nearly 10 daye ago.”

“If it has not come to his notice,
I merely wapted to remind Mr.
Sathe that such a decision has taken

228
piace; and in continuation of that
and pursuanee of that

reme Court for his opinion.” '

Finally Mr. Speaker, Sir, this is
what the Minister of Steel and Mines
said: "First the Government takes
a decision, before it takes up further
action—it is normal. You first decide
and then you take some other actiom.”

Now, Sir, I am not concerned here
with the question of advisability or
otherwise of setting up a Special
Court, nor am I opinioning on it.

My whole point is that the House
is given two quite different versions
on the same subject on the same day,
and this is objectionable as well as
misleading.

Also gbjectionable is the fact that
a Cabinet Minister should persist im
repeatedly conveying what he termed
as Government's decision to the Houss
on a matter for which not he but the
Home Minister and/or the Prime Mi-
nister could and should make a state-
ment before the House.

Thirdly, the Minister of Steel and
Mines wag not intervening or reply-
ing on behalf of the Government, and
he was not meking a Government
policy statement (with the proper
and previous permission of the Chair)
either.

On 18th July, afternoon itself, I
had reised a point of order “in all
seriousness” on this very question,
and I had sought the Chair's guid-
ance,

1 do s0 again by this statement.
(Interruptions)

SHRI VAYALAR RAVI (Chirayin-
kil): He had given a notice of pri-
valege. Why can he not make 2
statement?
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vilege motion.
(Interruptions)

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): Will you start allowing
someone under direction 1137 You
go through your own directions, Whe-
ther the privilege motion on the
same subject stands, ] have got a
precedence over that.

MR. SPEAKER: That on a privi-
lege motion you have got,

SHRI K. P. UNNIKRISHNAN: Pre-
cisely on the same issue. It is under
the same fssue; it is not wunder a
different jssue,

MR. BPEAKER: Quite right.

SHRI K. P. UNNIKRISHNAN:
After that, you had said that “you
accept Mr. Patil’s explanation on this
regarding the stajred question in res-
ponse to a question by Mr. Mavalan-
kar” We sent another notice. You
would recall that when you are dis-
cussing a matter where the substance
is the same ovér which g privilege
motion is pending, we will get prece-
dence and not 115. You cannot change
this. We shall not allow this. Now
we shall not allow anyone to pull the
wool over our eyes and help the
Minister to come out with a statement
white-washing his performance. We
will not allow it,

BHRI VAYALAR RAVI: As soon
as the Minister made a statement in
the House—if you go through the
record you will find—I jmmediately
stood up on a point of order. I do not
want to read my point of order
here, Then I do not want to go into
detells what he has explained here.
But the point is that immediately
myself and Mr. Unnikrishnan moved
a privilege motion against the Minis-
ter of State for Home Affairs, Mr,
Patil, Then you decided that there
Was no privilege involved in-  the
statement of the Minister of Home

missions. But Mr. Mavalankar has
dealt with it elaborately. I do not
want to repeat what Mr. Mavalankar
had said, But if you go through the
record, the whole record on that
day, you will find that Mr. Biju Pat-
naik is trying 1o get a shield over
the decision of the Cabinet for a
Supreme Court. But if you allow me
to read only one sentence—what he
said is: the Minister said: of course,
Mr. Biju Patnaik: “When I say
that the Government has taken a de-
cision—I am sure the hon. Members
will understand they had been Minia-
ters themselves—that the Cabinet has
taken a decision.”—in fact, it has come
as a hand-out by Cabinet nearly 18
days ago; it has not come as his no-
tice, This is my mistake. He says: “10
deys ago the Cabinet has taken deci-
sion to set up a Special Court.” That
is the decision. Referring to the Sup-
reme Court is an immaterial point.
Referring to the Supreme Court may
be a concurrence only. So, it is a clear
case of privilege. I do not want to re-
peat all this. But it is a deliberate
attempt. That is what I said: “Imme-
diately after Mr, Patnaik made a
statement, I stood up on a point of
order”. Then Mr. Vasant Sathe stood
up on a point of order. Then Mr.
Kanwar Lal Gupta stood up on a
point of order, Then Mr. Mavalankar
stood up on a point of order and Mr.
Somnath Chatterjee, who is a very
eminent lawyer, tried to plead tha
case of a bad client. That is the com-
ment made by Mr. Sathe, He tried to
correct it. Then Mr, Patnaik gaid: “No.
no, do not correct me, 1 will make
my own statement”. This is a clear
case of breach of privilege and a de-
liberate attempt to mislead the House.
S0, my request iy that instead of 118,
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lesse allow us to,move privilege mo-
fion. Then you cen give him a chance
10 explain,

SHRI VASANT SATHE (Akola):
On a point of grder under Direction
4 Direction 2 says:

“Relative precedence of different
classes of business;

“Unless the Spesker otherwise
directs on any particular occasion,
the relative precedence of the clas-
ses of business before the House
specified below shall be in the fol-
lowing order,. ..

So, unless you have directed, ..

MR. SPEAKER: I have directed.

SHR] VASANT SATHE: The direc-
tion should be known to the House.
It the order of business is to be chan-
ged, then the others’ rights are in-
volved, Your direction must have re-
levance to the other’s rights also.
Every one concerned must be inform-
ed, If a notice of privilege has already
been given and that is before you,
on the same subject-matter, then
kindly see where it comes; the item
which deals with questions of privi-
lege is item (vi) here whereas the
item which deals with statements un-
der Direction 115 is item (xxi). The
idem relating to Direction 115 is very
much down, (xxi) in the order of
precedence. And now if you, in your
wisdom, want to bring this item even
above the question of privilege with
a view to scuttling the privilege mo-

AN HON. MEMBER: It is a very
-m_-iou: matter.

‘JULY ‘Z7, TITB
up of spechi]l court for former P.M's trial
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the Minister of State who' categorical~
ly says, ‘We have not yet tuken &
decision about sppointment of « spe-
cial court because there are legal
controversies about it, two opinions
are there; therefore, first, we are tak-
ing the opinion of the Supreme Court
and only on getting that opinion,
Government will decide the matter’;
as against that, here iz the Minister
of Steel and Mines who has said,
‘No, the Cabinet has decided to ap-
point a special court’. I had pointed
out in my point of order that day
that, referring to the Supreme Court
became redundant and superfluous if
they had already taken a decision.
Therefore, here is a case of direct
breach of privilege. ..

MR, SPEAKER: You are on a point
of order,

SHRI VASANT SATHE: My point
of order ig this: how have you chang-
ed the precedence?

MR, SPEAKER: I will deal with it.

SHRI SHYAMNANDAN MISHRA"
(Begusarai): May I rise on a point
of order arising out of this? May I
recall to your mind that, when 1 rais-
ed the question of transfer of 11 mil-
lion dollars to a Swiss bank out of
the discretionary funds of the Minis-
try of External Affairs, the hon. Mi-
nister of External Affairs made &
statement thereon. After that, two
hon. Members raised a question of
privilege against the hon. Minister of
External Affairs and against the how.
Minister of Finance, In the meantime,
I hag also submitted a request t0
you to make a statement under Direc-
tion 115, But my request was kept
in abeyance, and the privilege motion
was given precedence over Directior
115, with the result that my ‘request
under Direction 115, after proroga-
tion of the Howse, has bean scrubbed
off the slate, Now, I will have to
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business precisely befause of the rea-
aon that breach of privilegé is an of-
fence, and the moment the House gets
seized of this, the matter becomes
sub judice; if any other ' matter is
sought to be raised, that might pre-
judice the matter which is already
under consideration of the
‘Theréfore, first, the motion of privi-
lege hag to be dealt with, and then
alone any matter having a bearing
on that can be taken up by the
House, That has been your order
earlier: I think that you should stick
30 that order.

SHRI K. P. UNNIKRISHNAN: I
don't want to take up much of your
time, I don't want to repeat what
others have said, but the main point
is thal: if the House is seized of a
privilige issue, unless it is disposed
of, no motion of any kind—and par-
ticulra\y under Direction 115 which
can ly. used as a subterfuge by a Mi-
nistes -.can be allowed. That has been
a pritedent in this House followed
right (urough. I can quote several ins-
tanoed, if- you will permit me time.
So, wiler_ this, 1 don't know how you
can sifow the Minister to make a
stateniunt. If I may submit, I did not
want i» interrupt while my friegd Mr.
Mavalunkar was making a, statement
becausy you had permitted him to
do so. But it was a wrong procedure.
If you had disposed of our privilege
notice, then you could have come to
this, Bt we are also entitled to know
and thi House iz entitled to know: it
is not u private matter between you
and m» or between two other mem-
‘bers. \When the House is seized of &
privilejte issue, it is the property of
the House and the House should
know what goes on.

MR, SPEAKER: So far as the pri-
vilege motion against’ Mr. Biju Pat-
naik ¥ conmcerned, it was given mo-
tite of only day before yesterday.

'@%‘ewﬁ%ﬂm -

'!I‘hamttuh

have not e cmpu{

Mm‘% ar w--grlrg.‘:-'nu
b ',...1.-.

8o m- ag Mr. mnhnkn"l mﬁm
under Direction 155 is concerned, it
was given several days earlier and I
hed already requested the Minister to
answer it. That is why the Direction
has ¢come up earlier than they privi-
lege motion. It is not correct to say.
that the House is selzed of the privi-
lege motion, The House will be seiz-
ed of the privilege motion only when
the consent of the Speaker is given
under Rule 222,

SHRI K. P, UNNIKRISHNAN: You
say if is under your consideration. ..

MR. SPEAKER: The House is not
seized of it. (InterruptiOn).

SHRI VASANT SATHE: You _are’
contradicting yoursel?, Sir.

MR. CHAIRMAN: No, I am not con-
tradicting myself,

- SHRI VASANT SATHE: The mo-
ment you say it is under your consi-
deration, this matter js also before
you, (Interruption). It iz a° wrobg
thing. If you had rejected it, I-cam
understand it, but the moment you
say it is'under your consideration,
both matters are before you. Den't
dictate wmg things, for- Hnm‘l
sake,

SHRI SAUGATA ROY (Bunr.i.«
pore): Let the impression not be
created in the ‘Hbuse that an’ attempt
is being made to push the issue un-
der the carpet,.Once you allow  the
Minister to make a lta‘lment u.ndhr
115, the whole issue of privilege Mas
to be dropped: then the question of"
referring it to the Privilege Commit-
tee will not arise,

| MR, SPRAKER: Thdt ~
may not be.

SHRI SAUGATA ROY: Once he
makes a -hhmmt,h.wﬂlhlnh
submit his mmmlnn!oru m
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[Shri Saugata Roy] . SHRI K, P. UNNIKRISHNAN: It is
shatement made in the House sad then not a matter of opinion: it iz a well

the question of referring ...«

MR. SPEAKER: That is not a point
domrmmnmpn

SHRI BAUGATA ROY: The Minis-
ter will have to make a siatement, a
:p,awmmw;hmm

MR. SPEAKER: That is not a point
of order,

BHRI SAUGATA ROY: This jg 'he
point of order, the previlege motion
will then get automatically dropped.

MR SPEAKER: No, That will be
considered on its own merits.

EHRI VAYALAR RAVI: Bir, we
have given the privilege motion notice
immediately, on the game day. On the
same day Mr, Blju Patnaik made the
statement, we gave the privilege
motlon.

MR, SPEAKER: But there you men-
tioned that it is against Mr. Patil.

SHRI K. P. UNNIKRISHNAN: There
i no question of a statement on the
same subject arising at all: there is no
question, You want to pre-judge the
issue. You are now allowing a state-
ment to be made to pre-judge the 1ssue,
You have admitted that the motion is
under your consideration: so he should
not be gllowed to make a statement.

SHR] VAYALAR RAVI: I am on &
point of order under Rule 115

SHRI K. P. UNNIKRISHNAN: 1f you
are violating the procedure of the
House,

MR. SPRAKER: 1 am not violating
and procedure.

SHRI K. P, UNNIKREHNAN: I you
allow the Minister to make a state-
ment, then you gre violating the proce-
dure.

MR SPEAKER: That is your opi-
nion.

established fact, It is not a matter of
opinion. Just because you have dicta=
ted it, it does not mean I should say
what you have done is right.

SHRI VAYALAR RAVI: Sir, you
have already given g ruling It .s no*
fair on our part to question the ruling
and I am not questioning it, even
though on the same day we both had
given notice of a privilege motion
against Mr. Patil. Then you informed
us, two days ago, that he had sent you
a statement.... (Interruptions). As
far ag Direction 115 is concerned, 1
will read not the whole of it, but only
115(3) which says:

“The Minister or the Member con-
cernéd may mike a Statemest in
reply with the permission of the
Speaker and after having informed
the other Member concerned.”

Shri Mavalankar has raised this matier
under Direction 115 regarding the in-
accuracy in the gtatement made by
Shri Patil, not by Shri Patnalk. Shri
Mavalankar has raised thiz question
which relates to the statement by Bbri
Patil, Minister of State in the Minigtry
of Home Affairs: it is not Shri Patnaik.
Shri Patnalk made a statement subse-

SHRI GAURI SHANKAR RAI
(Ghazipur): Bir, on a point of arder.
which is very much interlinked with
this question. As long as the matter
iy under ysur personal consideration,
the matter ig not sub judice: it ig not
under the consideration of the House.
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MR, SPEAKER: I bhave mentioned
hat

SHRI GAUR] SHANKAR RAL You
have not yet decided the prima facie
question of privilege in this case. It
cannot be said that it is a subjudic®
fatter before the House; it iz under
the consideration of the Speaker. That
iy not very much rélevant,

Ong thing more. My bon. friends
feel that in the present case if the
records gre put straight, the question
of privilege stands nowhere, If the
records are put stralght and a proper
explanation is given, why are Lhe hon,
Members interesteq bere like in a cri-
mina] case. It is not a criminal case.

SHRI VAYALAR RAVI: You moved
a motion against Shrimati Indira
Gandhl for the breach of privilege and
this Houss accepted it....(Interrup-
tonsg) .

SHRI SHYAMNANDAN MISHRA:
Bir, this is a very important matter
and it is a question of the rights of the
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the instant case the chair has not

dong .50, 1 think that there has besn,

what 1 would say with all humility, a
lapse on the part of the chair. This ia
because in the meantime I have Leen
a vietim of this, the chair gat over my
Tequest under Direction 115 for & num-
ber of days, for a number of weeka,
and in the meantime, the privilege
motion was allowed to be taken yp in
this House, Would not the chair go
into this matter, whether any discri-
mination should occur In this and
should we not also make it a practice
that whenever a question of breach of

DR, SUBRAMANIAM SWAMY
(Bombay North East); Sir, there ap-
pears to be an argument that there is a

dering the question of privilege
after the Minister makey a statement.
1 would earnestly request to stop this
matter here,

lt.m SPEAKER: I have understood

SHRI NIRMAL CHANDRA JAIN
(Seoni): I have to make one very little
submission. ...
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SHA] NIEMAL CHANDRA mm:"

Should 1 git down? Would you. allow
others to speak on this and not me?...

MR. SPEAKER: It is totally wrong
on your part....

BHRI NIRMAL CHANDRA JAIN:
Under protest I sit down. This is very
unfair,

MR, SPEHAKER: Mr. Vayalar Ravi's
contention that Mr, Mavaiankar's
notice ig against Mr, Patil is nol cor-
rect. Mr, Ravi hag given his nplice as
against Mr. Biju Patnaik. Therefore,
that noticq hag to be sent to Mr. Pat-
naik and Mr, Patnaik has alone been
called upon to reply.. (Interruptions)

PHOF, P, G, MAVALANKAR: As far
as T am concerned, I have not said
t.....(Interruptions)

MR. SPEAKER: He heg nct men-
tionej the name but the entire nliua-
tion is against Mr. Patoaik.....

BHRI K. GOPAL: No, ne..(Inter-
ruptions).

SHRI ANNASAHIB . GOTKHINDE
(Sangli): Who is-mislepding the House?
Is it Mr, Patil or Mr, Pataaik? .

SHRI K. GOPAL: You have ngreel
that one of them misled the --House,
Who -has done that? :

Bllﬁl VAYALAR RAVI: It can.come
undey Rule 357 and not 115.

MR SPEAKER: Coming to the ob-
jection of Mr. S, N. Mishra, it Is not
correct. ..

SHR] MOHD, SHAFI QURESHI
(Anantnag): Why do you not hear
Mr, Mavalankar because he is not clear
in his statement aganst whom the
allegationg are made. Before you give
a ruling, please hear him.

SHR] K. GOPAL: It Is a sheer com-~
mongense. You agree wilh ug that one
of them misled the House—either Mr.

Patil or Mr, Patnaik, You el s whe
has done it. We will procesd furtham:
Th,gmthrwulendtuu.

MR, SPEAKER: So far as ‘he ob-
jection raised by Mr. Mishra is cAn-
cerned, Mr. Mishra hag evidently not
been Informed correctly about the
facts, So far as the privilege motion
against Mr. Biju Patnaik is concern-
ed, it was given only day belore yes-
terday. It is true that earlier, Shri
Uonikrishnan and Shri Vayalar Ravi.
had given a notice of privileg~ against
Mr, PatiL. My Patil has replieq to
that notice and after considering it, I
have refused to give my consent....

SHRI K, P. UNNIKRISHNAN: What
was the reply?

MR. SPEAKER: It wag mentioned.

T have refused to give my conseat
to that motion.

Now the well-established practice of
this House is that whenever a privilage
motion is moved against a Miember of
the House, his commenig nre called
for. In this case also we have cilled
for the cpmments of Mr. Pstnalk in
Tespect of the noticg uK«'NSL him.
Hence so far as the guestion of Diret-

statement. (Imferruptions) I do
think privilege motion is a vested rllht
«ov s (Interruptions) .. |

SHRI K P. mmma You
cannot violate the M&m of the’
Speaker, . . . (Interruptions) - e
will not permlt you to do:.‘.

MR. SPEAKER: Mr, Painalk
(Interruptions)

THE PRIME MINISTER (SHRI

MORARJI DESAI): When my hon

friend says, “1 will not permit you", is
it right to say that?

MR, SPEAKER: That I have been
pointing out to them,

SHRI MORARJI DESAL This is
what 1 am asking. Why should he s3y
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sm He jcan, object, how. can be say :
that he will not permit.. That ought .
mtohlllid.

That h-m on record.
(Interruptions)

BHRI K. P, UNNIKRISHNAN: You
<annot violate the rules of the House.

MR, SPEAKER: Somebody must
decide, rightly or wrongly. But some-
body must decide,

(Interruptions)
MR, SPEAKER: I do notl agree.
(Interruptions)
MR, SPEAKER: I have heard all
pointg of yours,

SHRI K. P, UNNIKRISHNAN: Do
we go by the rules of procedure or by
your arbitrariness? I want an answer
for that. You are a creature of this
House,

SHRI VASANT BATHE: To-day are
you going to allow (Imterruptions)
‘when the Prime Minister is there,

(Interruptions)

MR, B}?‘.Am: You have sald it o
number of times, o

SHR[ VASANT SATHBE: T am refer-
Ting now to the Prime Minister.

MR, SPEAKER: You cannot do it
any number of times, )

SHRI VASANT SBATHE: I want ihe
Cabinet decision when the Prime
Minister is there,

He first sald that he was declaring
the cabinet decision,

MR, SPEAKER: Now we are not on
that,

SHR] VASANT SATHE: You are
allowing him under 1185,
(Interruptions)

court for férmer PN

BHR] VASANT SATHE: Ehri Plﬁ-
nalk wanig to be a bridegroom. (Tn-
terruptions) Shri Patnalk wants to.be
a crown, If  there is a ruler of the.
country. . (Interruptions) Can you
allow this? This is what is ‘happen-
ing. (Interruptions). Why do you al-
low Shri Patnaik .to play this ronle?

(Interruptions)

SHRI MOHD. SHAFI QURESHI: .1
take strong objection to that,

(Interruptions)

SHRI SAUGATA ROY: The allega-
tion is very serious. The Minister
wag deliberately misleading the House.

MR, SPEAKER: 1 have sent him a
letter.

SHR] SAUGATA ROY: The Minister
is deliberately misleading the House, -
1 was saying, if he gives notice under
115 be cannot make g gatement in this
House. Let him give notice under
357 and let him come with whatever
personal explanation is there with re-
lﬂrdtohlt“%alﬁfudeanﬁb.—
haviour. But it cannot come under
Ilﬁwhmmdnrge.hawbunﬂap
for mlllend:!n‘ the House—when this .
allegation i pending. .

MR. SPEAKER: You have said thll-

SHRI SAUGATA ROY: It is g quise-
tion of deliberately misleading the -
House, which cannot be allowed ‘in
this august House and you are apt
giving g ruling,

MR. SPEAKER: That question .ot
deliberately misleading will always Le
there, The question, whether it is
deliberate or not ig alwayg there. .

(Interruptions)

SHRI SBAUGATA ROY: He Is In the
habit of making of the record state-
ment.

MR, SPEAKER: Thers are rmany
mmhonwholrﬂnthehabuotm
tn.oﬂthenmdmmt.

(Interruptions)
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[Mr. Speaker]

i am not interested in anybody, I
am interegted in following the rules.

SHRI KANWAR LAL GUPTA (Delhi
Siadar): May I rise on a point of order?

MR. SPEAKER: What is your point
of order?

SHRI NIRMAL CHANDRA JAIN:
You are allowing others, but not me,

MR. SPEAKER: What is your point
of oprder?

SHRI VASANT SATHE: 1 want w
know about the Cabinet decision and
not anybody else. 1 want an author'-
Sative statement about the cabinet
decision

MR, SPEAKER: You have mentioned
that. Mr, Jain what is your point of
order?

SHRI MOHD. SHAFI QURESHI: Let
him first become the Home Minister
snd not the Prime Minister and then

come,
(Interruptions)

SHRI VABANT SATHE:
poke your nose in everything.

MR SPEAKER: Mr Jain, what 8
your point of order?

SHRI KANWAR LAL GUFTA: Have
you withdrawn the permission given
to me?

MR, SPEAKER: What is the Point
of Order? I have called Mr, Jain.
uamnmmz. CHANDRA JAIN:
My first yoint or order is thia Atler
a ruling is given, there cannot be any-
thing to get it over rules immediately.
My second point of order is this....

MR, SPEAKER: You are right.

SHRI NIRMAL CHANDRA JAIN:
8ir, I sat down when you allowed
others. 1 wish to have my say. Kind-
1y see the rule, 8ir. I am the most
obedient Member of this House.
Kindly see Rule 225. Under Rule 222,
the privilege issue is raised. Under
Rule 225 the Speaker gives consent to

Do not

CJULY 37, 1978

Minigter ve. seiting

been given. Rulg 222 cannot
:';:'“e any preference over Direction

SHRI VAYALAR RAVI: Who
- is this

SHRI NIRMAL CHANDRA JAIN:

feil
E
g
i
i
3
i
-3

order. One should declare it to
ordar. Thg

the issue under Direction No. 115. Now
You are asking Mr, Patoaik to reply.
8ir, Jet me read out to you Direction
No. 118. It says:

‘A member wishing to point out

any mistake or inaccuracy in 5 state-
ment made by a Minister or any
other Member shall, before referring
the matter in the House, write to the
Speaker, pointing out the particulars
of the mistake or Inaccuracy, and
seek his permission to ralse the
mattey in the House.’

Mr, Mavalankar wirote something o
you to allow him to ralse the matter
in the House. But Mr. Mavalankar
Just now gaid ‘I have never mentioned
whether Mr, Patnaik was wrong or Mr,
Patil wag wrong'....
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hag not mentioned whether he wants
Mr, Patuaik fo correct his answer of
he wants Mr. Patil to do s0. Hg can't
ask both of them. Does he think that
Mr, Patnaik ig wrong or Mr. Patil is
wrong? Who does he think is wrong?
Therefore, my point of order is this.
Mr. Mavalankar should clarify whether
bhe wanis an explanation from Mr
Patnaik or Mr. Patil. From both he
cannot ask. So, let him say about

;
z
1
-
k=)
f
:

seek a clarification from you

the statement which the hon. Minister

is making now wil] not be a breach

of privilege where you have asked

for the comments of the Minister.
(Interruptions),

SHRI K. P. UNNIKRISHNAN: 8ir,
I am on a point of order. (Interrup-
tiong)

gamut of the rule

SHRI K. P. UNNIKRISHNAN: I am
nﬂlymmymatanlverym-
vial issue, we have spent a whole 1o°
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[Ssi K. P. Unnikdlhm] Iy
~of time. This is because the well
lald down precedents of this House
have not been followed. I am sorry
to say this

Now, Sir, Direction 115 says:

“A Member wishing to point out
any mistake or inaccuracy in a
statement made by a Minister....”

Now, I would like to be guided by
you what is a statement made by the
Minister, The Minister is 5 defined
quantity not only according to our
Constitution but as per the Rules of
Procedure. Now, I would like to
know what statement is made by the
Minister that is to be defined. A casual
interruption of somebody who pokes

nose is a Nosy Pu{er‘l work, A
point made by Minister 1s sought to
"be corrected. He was not the Mini-
ster-in-charge of the Bill. Mr.
“Dhanik Laj Mundal was the Minister
"in-charge of the Bill.

"MR. SPEAKER: Mr. Patil

SHRI K, P. UNNIKRISHNAN: Mr.
" Dhanik Lal Mandal, let me make it
clear, was the Minister in-charge of
the MIBA Repeal: Bll‘l md not Mr.
‘Biju Patnaik, = -

So, in between, Mr. . Ratpuik, as

Member of Cabinet made some re-
marks without the permission of the

“Prime Minister. I do not know whe-

ther he was authorised by the Prime

Minister to make this snnouncement.

or declaration in this House. What
was done in' the Cabinet I do not
"know. The Prime Minister’s inter-
- pretation regarding the Cabinst pro-
ceedings we shall not be allowed to
"know. But he mmds some remarks.
Now, the same morning, Mr. Patil
I:adghenauplymﬂwehad;an
you a notice of privileze, Mr. Patil,

according to the reply which you
must necessarily share with this
House, says that what he has stated
on the subject during the course of
his reply to the starred Question is
the positicn of the Government of
India and our privilege against Mr.
“Patnaik arises out of that

JW W, 1008 - 1. Minister: ax, actiing:
mmmmrx'sm

a statement made by a Minister in the
Boxe Thet uthepdmlwﬂl‘h
u ",

SHRI SOMNATH CHATT!RJ!B:
Sir, the point that has been made is
whether 115 will have precedence or
225 will have precedence. May I draw
your attention to the fact that 115 re-
lates to a very limited subject—very
very limited subject—whether there
is any mistake or inaccuracy in the
statement made by the Minister or
any other member. Another member
feels that there is gome mistake or
inmsccuracy—mistake may be bonafide
or deliberate but mistake is there.

Therefore, Sir, 1156 is a right of the
hon'ble Member of this House to
point out and geek a statement from
tl;: Minister, subject to your permis-
Bion.

AN HON. MEMBER: Which.
Minister?

SHRI SOMNATH CHATTERJEE:
It is for the member concerned who
has given notice to make up his
mind. Thet will appesr from the
notice itself. There is no question of
verification and putting that member
under & query.

“The second thlng is 222 i comp-
letely different. It therehasbun any
mis-statement on the floor of the
House unlesg it i3 a deliberate mis-
statement the question of privilege
will not arise. The privilege notice
can be given on varlous subjects
and various acts of misconduct on
the floor of the House or even
outside. Therefore, to equate neces-
sarily a 222 notine with 115 notice
would not be correct. Therefore, my
submigsion ig that 115 direction con-
fers a right on an hon'ble Member
once you have permitted him. So far
as 222 matter is concerned when it is
pending your consideration I am sure
115 notiee will not affect your consi-
deration of that matter.
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BHRI SOMNATH cmn'n.m:
Mm this limited . subject .
allowed to be gone through uthcrwlle
the notice infructuous
(Interruptions).

PROF. P. G. MAVALANKAR:
Mr. Speaker, Sir, I am on the limited
subject of 118 (iv). I am not on the
subject of privilege. My friend Mr.
Unnikrishnan and Mr, Ravi have
have raised a question of privilege
about which I am not making any
mention. About the other thing as I
happen to be a Member of the Privi-
lege Committee, I do not think it is
right on my part to raise the issue. I
aMm on the limited subject of 115
(iv).

Sir, I have given two notices—one
dated July 20 and the second again
yesterday the 26th July. In yester-
day’s notice I mentioned the point as
to which Minister I had in mind. But
while reading out the statement since
the first para wag referring to com-
munication 1 left it out and I began
from the second para. ] sought your
guidance and advice on the matter
about inaccuracy of the Minister. My
friend Mr. Ravi has tried to put an-
other interpretation. (Interruptions)

13.00 hrs.

I am clear, Sir. I had not read out
the first paragraph. But the first pa-
ragraph of my notice, which I had
given yesterday, I will read out if you
permit me.

Ag you know, Direction 115 sub-
clause (4) states as follows:

“115(4) The Speaker may then.
if he thinks it necessary, permit the
member who made the allegation to
raise the matter in the House and
the member so permitted shall, be-
fore making the statement, inform
the Minister or the member con-
cerned’,

Therefore, in my notice given yester-
day, in the first. paragraph I said this:

"Iﬂilhlenilethe!cllmnghn-

portant matter in the House at a
wery eatly date, and T am grateful

SHRI VAYALAR RAVI: Our pri-
vilege motion was also given on the -
same day, on the 19th (Interrup-
tions).

SHR] VASANT SATHE: Our pri-
vilege motion was there even before.
Now, 8ir, you' correct yourself.
(Interruptions).

MR. SPEAKER: I have heard gll
of you, So far as the notice under -
Direction 115 is concerned, Mr. Mava-
lanker had given it several days ear-
lier. (Interruptions).

SHRI SHYAMNANDAN MISHRA:
How could it be a proper notice un-
less the particular Minister was men-
tioned? How wag it a proper notice
to begin with?

MR, SPEAKER: 1 am in the course
of dictating my order.

SHRI SHYAMNANDAN MISHRA:
Let there be accuracy also.

MR. SPEAKER: In accordance
with the rules, he was asked to clari-
fy matters. So far as the privilege
motion is concerned, it is still under
my consideration, ag it was given only
day before yesterday.

Now, any answer given by the-
Minirter in response to the direction
under 115 cannot affect the merits of -
the privilege motion for the simple
reason that the gravemen of the
charge under the privilege motion is
that he has deliberately misled the-
House. That question jg independent
of the exceptional that he may give
now. The present question is only
about correcting the statement if there
is a mistake. But if I come to the:
conclusion that the mistaken state--
ment ig not deliberate, in any case I
would not be giving consent. That
question will jndependently be con-
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[Mr. Speaker]
dered on its merits, For the present
1 am allowing the Minister of Steel
and Mines to make a statement.
(Interruptions)

I am unable to accept the contention
of Mr. Unnikrishnan that the obser-
vation made by the Steel Minister is
not a statement.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): On
the 10th July, 1078, during the course
of consideration of MISA Repeal Bill,
I made certain remarks with regard
to setting up of a Special Court to
try Smt. Gandhi ag a follow-up action
-of Shah Commission Report. Due to
continuous interruptions, I could not
clarify my remark, although I did
‘manage to state in the House that

“A decision has taken place; and
in continuation of that decision,
and in pursuance of that decision,
the matter will be referred to the
Chief Justice of the Suprcme Court
for his opinion.”

‘I should like to again clarify that the
-decision of the Government is to refer
the matter of setting up of a Special
Court to try the cases arising out of
Shah Commission Report to the Chiet
of Justice of India for hig opinion. 1
should like tp add that there was no
intention of misleading the House;
they have only wished to confuse the
House. . .. (Interruptions)

MR. SPEAKER: The House gtands
adjourned till 2 o'clock.

13.07 hrs,

“The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
‘Lunch at six minutes past Fourteen of
the Clock

[Mr. DePuTY-SPEAKIR in the Chair]

CALLING ATTENTION TO MATTER
‘OF URGENT PUBLIC IMPORTANCE

REPORTED INFLUX OF TRIBAL REFUGEES
“INT0 TRIPURA FROM CHITTAGONG HiLL
TRAZT OF BANGLADESH

from Bangladesh (CA)

SHRI SAMAR GUHA (Contal): Sir,
I call the attention of the Minister
of External Affairy to the following
matter of urgent public importance
and request that he may make a state~
ment thereon:—

“Reported influx of thousands of
tribal refugees into the State of Tri-
pura from the Chittagong Hil] Tract
of Bangladesh.”

THE MINISTER OF STATE IN
THE MINISTRY OF EXERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): sir,

Beginning in March this year, small
batches of tribals, predominantly
Moghs, and a few Chakmas, started
enterin gin a clandestine maner, the
Sabroom: Sub-division of South Tri-
pura District in the State of Tripura.
In the initial gtages, some of these
batches werg intercepted by our Bor-
der authorities and were asked to go
back to Bangladesgh. However, the
tribals continued to inflitrate across
the border into the hills and jungles
in the State of Tripura and the move-
ment of tribaly increased in the gub-
sequent months. As the border im
that area passes through difficult ter-
raln, it was difficult to intercept the
refugees.,

According to our latest estimates,
these tribal refugees number appro-
ximately 4,000.

When the reports of this increased
infix of refugees came to our notice
in May this year the matter was im-
mediately taken up with the Bangla-
desh High Commisioner. He was ask-
ed to convey the Government's con-
cern at the influx and to ensure their
safs return. Subsequently an officer
of the Ministry was sent to Bangla-
desh to impress upon the Bangladesh
Government that they should take all
necessary measures to ensure that fur-
ther migration did not take place. The
Bangladesh Government was also
asked to agree to the early return of
the refugees t; their homes,
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The Bangladesh Government assu-

Following thig agreement, the mo-
jalities of repatriations were discus-
sed with the Government of Tripura.
These discussions and the sorting out
of the actual problems involved such
18 locating the refugees necessarily
.00k some time. In cooperation with
‘he Government of Bangladesh and in
consultation with the Government of
Tripura, the first batch of 258 tribal
refugees was repatriated to Bangla-
desh on July 25.

The latest information which we
have received is, another 501 refugees
were repatriated on July 28, bringing
the total number to 759. The re-
satriation is expected to be completed
by end of August,

SHRI SAMAR GUHA: Sir, first
want to draw your attention to the
‘mct that the figure given ag 4000 is not
sorrect. According to the statement
made by the Chiet Minister of Tri-
»ura, Shri Nripen Chakravarti, this
s the figure of the refugees who have
:aken shelter in the refugee camps
there. But many thousands more
nave taken shelter along with other
ribal people with the private agen-
ries there.

Sir, they have also mentioned that
mmediately they had sent some offi-
er to take up the matter with the
3angladesh High Commissioner, but I
lon't know whether the attention of
‘he Government has been  drawn,
fust a week or 10 days before, one of
he important Minister of Bangladesh
nade a statement that almost all the
efugeey have gone back to Bangla-
lesh and there {s no refugees left in

from Bangla- desh (CA)
Tripura. However, the figure that
has been given two or three days be-
fore, some 700 refugees have been semt
back, that is good if it iy true. I want
to draw the attention of the Gov-
ernment to one fact that this refugee
influx is not a new phenomenon. Sir,
it is known that since Partition, more
than 70 lakhg of the minority commu-
nities have migrated out of the for-
mer East Pakistan. It wag a delibe-
rate policy of the Government of
Pakistan after Partition particularly,
to squeeze out the minorities from
Khulna District where the minorities
constituted a majority, the Chittagong
Hil] Tract area and other border areas
particularly where the minorities
constituted a majority, and this con-
tinueq for years, and as I said that
more than 70 lakhs of people belong-
ing to minority communities from for-
mer East Pakistan were squeezed out
of the country and most of them con-
sist of the higher caste people, the
middle class people. There was only
a brief period of respite, of freedom
or liberty or concept of peace, only
during the regime of Banga Bandhu
Sheikh Mujibur Rahman when the
concept of democracy and secularism
was adopted by the Government, But
now, again the Zia Government with
the help of the Muslim League. the
Jamait-e-Islam and all other commu-
nal fanatics there, have started the
policy of repression_ tyranny and hor-
ror being perpetrated on the minori-
ties there and as a result of that, after
the coming of the Zia Government
there is a continuance jnflux of the
refugees into West Bengal, Assam and
Tripura. The natural border extends
to about 1700 miles. Only when the
refugees come in bulk, the attention
of the Government is drawn as in the
case of Tripura, but the refugees are
coming almost daily acrosg the bor-
der. Many thousands of refugees of
Bangladesh are there in West Bengal,
in Assem ang in Tripura. Because
there is a bulk influx of the refugees
from Tripura, the attention of the
Prime Minister and the attention of
the Government has been drawn. The
tragic or unfortunate thing on the
part of the Government is that they



BHATTACHARYA
(Serampore): That is why they are
trying to wind up the Rehabilitation
Department.

SHRI SAMAR GUHA: That is the
bagic problem. They have adopted
some king of an attitude, yome kind
of deaf and dumb attitude, They do
not want to hear anything, they do
not want to see anything. They have
got blindness also, deaf and blind.
They do not want to see anything,
they do not want to hear anything
and they do not want to do anything
about the problems of the minorities
in Bangladesh. They do not want ta
here anything. This is not my comp-
laint only. During the last one year,
a8 number of very elderly Gandhi-ite
leaders, one of them died, who were
there in Bangladesh for the last 30
years, came to Delhi, met the Prime
Minister, met all the Ministers and
gave them horrible stories of how the
minorities have been subjected there.
Not  only the minority community
leaders, there are in Bangladesh quite
a large number of people of majority
communities, young men particularly,
who have been inspireq with the con-
cept of democracy, secularism ang &
new concept of neo-nationalism and it
is the representatives of these people
who came to India, met the highest
authority of our administration. They
met many Ministers and many politl-
cal leaders. They are npot represent-
atives of minority communities, They
are young men, representatives of
the majority community who believe
in secularism and democracy. And
they communicated to this Govern-
ment the horrible condition of the
minorities; how they were being
subjected to {yranny, torture and re-
pression, and denled wll human rights
or civil rights. Not only denied rights,
but also denfed gecurity of life and
Property. 1 do mot knew whether the

elections. Government knew it gnd
they also knew the fait accompli, wiz.
the result of that election. One of
the very important leaders believing
in secularism in Bangladesh came to
Delhi, When Zia-ur-Rahman came,
I made a representation to the Prime
Minister. All these fssues were rais-
ed, including: why were the mino-
rities being compelled to leave their
homeland. According to the Enemy
properties Act and the Evacuee pro-
perty Act, if members of the mionrity
community migrated to India—you
know that among the members of the
same family, some members are liv-
ing here in India, and some others
are there—all the properties, houses,
shops and businesses, gll of them are
being confiscated and forcibly taken
over. As a result, without them, what
will such people do? Thousands of
them are coming out of Bangladesh.
This was also pointed out to Zia-ur-
Rahman,

"~ At the time of the creation of
Pakistan, all the cotton mills in those
areas were those Bullt up by mino-
rity community. At the time of
partition anq even thereafter, all the
trades and industries of the minorities
were confiscated without giving them
\any compensation, Things changed
during the regime of Mujlb. Now,
the min are not getting any
kingd of licence for trading, unless they
have a partner from the majority
community. Boys belonging to the
minority community are not getting
opportunities for admission for engine-
;rins. medical and other higher stu-
ies.

There |y not a single minarity com-
munity officer, even &t the gub-divi-
sional level, what. to speak of a higher
lavel. There is not a police officer,
even at the what 10
speak of o higher level. These, in
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‘u nutshell, are the problems that they

are facing. They do not have civil
rights. They are living a life of some
kind of sub-human homo sapiens.
This is the present condition. When
Zia came here, all these problems
were pointed out to him,

I glso draw your attention to an-
other matter. There is a great leader
by name Phuni Mazumdar. He is one
of the closest colleagues of Netaji.
He is now rotting in the jail and is in
a serioug condition. He has had a
hernia operation, and is get'ing al-
most blind. He is having kidney
troubles also. He is passing his 32nd
years of imprisonment, starting from
British days. Nobody in the gub-con-
tinent has spent 80 many years in jail.
1 raised this point. He is not only a
minority leader. He is the most res-
pected leader of minority and majori-
ty communities. When Zia-ur.Rahman
met the Prime Minister, jt was com-
municated that Phani Babu wag going
to be released in a day or two. When
Zia came, there were many assur-
ances, e.g. that he will gee to it that
forcible taking over of lands and pro-
perties will not be there. But it is
continuing. On 23 June, they have
again issued orders,

SHRI VINODBHAI B. SHETH
(Jamnagar); Thig shows that people
can live even after an imprisonment
for 32 years.

SHRI SAMAR GUHA: It is so, be-
cause he is the closest colleague of
Netaji.

SHRI DINEN BHATTACHARYA:
Do you understand the signifiance of
that?

SHRI VINODBHAI B. SHETH: I
understand it.

_S8HRI SAMAR GUHA: He was In
British jail for some time, in Pakis-
tani jeil for some time and now in
Bingladesh. This ig the 32nd year of
the jeil life he is passing.

As I was saying, Zia-ur-Rahman
gave so many assurances to the Gov-
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ernment of India, thlt after going back
be will see that the properties, houses
and shops of the Hindus, the minori-
ties, are not taken. Op the 23rd June,
they have again issued orders ac-
cording to the Evacuee Property Act,
according to the Non-Residents Act.
according to what is called the Enemy
Property Act. Again, not only the
Government is forcibly occupying the
houses, landed property and shops,
even the hooligans have been occupy-
ing them. This is how they have
honoured the commitment.

So far as others are concerned, less
property is taken. There are tea
gardens in Sylhet area. All the tea
gardeng owned by the minorities have
recently been taken over, leaving
those tea gardens which are owned by
the Europeans. They are maintaining
their property, but all the tea gar-
dens which were being owned bv the

minorities have been taken over very
recently.

1 woulq also draw your attention to
another fact. After the Presidential
election, horrible things are going on
in East Pakistan. As I told you, it
was known to everybody, you will be

_ astonished to know, that Zia-ur-Rah-

man toured all the minority area. Be-
cause the safety of minorities lies in
the development of secular politics, de-
mocratic politics, for that reason they
were determined to support Osmani.
That was the time when Zia-ur-Rah-
man was moving round all over Ban-
gladesh particularly the minority areas.
He asked the minorities “would you
support me?”. Qut of fear they said
“we will support you". Then he sald
“there is no necessity for you to cast,
your votes'. If their votes were cast,
they would be for the other side. So,
no minorities were allowed to cast
their vites anywhere, except in Jea-
sore and Barisal districts and some
parts where they were allowed just to
make a test case. There 99 per cent
of the minorities voted for Osmani,
with what results you know.

In Jesgore immediately there have
been a number of killings and mur-
der, a number of houses have been
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looted, a number of minorities have
been squeezed out and a number of
others were harassed. After the Pre-
sidential election, in Mimensingh dis-
trict, Barisal, Chittagong, Jessore,
Khulna angd other areas, 8 number of
minority leaders have been killed, a
number of houses have been looted.
Mano Ranjan Dhar, who was a Minis-
ter in the East Pakistan days, Banga
Badhu days and many other days, just
after the Presidential election he has
been arrested. Pulin Dey who was a
follower of Jayaprakash, he is rotting
in jail for the last 15 years. Many
minority leaders have been killed and
many others have been arrested.

MR. DEPUTY-SPEAKER. He
should conclude now.

SHRI SAMAR GUHA: 1 will take
another three or four minutes.

The Chaka Buddhists, in the hill
tract areas of Chakma, from where
they are coming 82 per cent of the
hill {ract population belong to the
Chakma people. They are adjacent
to the Indian borders and 92 per cent
of them are Buddhists. It is for that
reason, it is not communalism, the
police and military went to vacate
that area. Here I say with all sense
of responsibility that this is known
to your Department, to the Depart-
ment of External Affairs, everything
is known to you. For the last one
year the police and the military have
let loose a satanic rule in that hill
tract area which is dominated by the
Chakma people belonging to the Bud-
dhist community so that the border
may be cleared off of these people and
the refugees who have been sent from
Akyab and North Burma and other
places can be settled there. It is
known that other minorities are com-
ing is known.

So, I am just going to ask one ques-
tion pf this House. ...

AN HON. MEMBER: House?

SHRI SAMAR GUHA: Yes, because

it is a matter of national conscience.
I have said it several times. I appeal
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to the national conscience. Have we
made any commitment to the mino-
rities of this country and that coun-
try at the time of partition? Did our
national leaders at the time of parti-
tion of India make any commitment
to the minorities in this country and
that country? Is it a Yact that for
many thousand years we have lived as
brothers, they are the flesh of our
flesh, the blood of our blood and we
are the flesh of their flesh and the
blood of their blood. In view of the
historic commitment, our npational
commitment, commitment at the time
of the partition that we made to the
minorities of this country and that
country. do we not oWe a national
duty to these people who are the
victims of the betrayal made by the
national leaders including Jinnah?

I alsp want to draw your attention
to one thing, because 1 come from
that area. Whenever I think of Khan
Abdul Gaffar Khan. [ think of the fact
that 96 per cent of the Muslims there
till the last were with the Congress.
Now, what has happened? How have
they been treated? The headquarters
of all the revolutionary movements,
the Olisnlam and the Jugantar Party
were in Bangladesh. There is not a
single jail jn Bangladesh which is not
hallowed by the memory of those
martyrs who were hanged there, in
Chittagong and all other jails. They
made this greatest contribution to
the freedom struggle of India. For
whose crime, for whose sake, their
life, honour, dignity, everyvthing 1is
being sacrificed?

I am just making an appeal not to
the Government but to the whole
House. After the 1850 Nehru-Liaqat
Pact, you will remember it was ggre-
ed that Minority Affairs Ministers
would be appointed. Charu Chandra
Biswas was appointed on behalf of
the Government of India as the Minis-
ter of Minority Affairs and A. M.
Malik was appointed Minister of
Minority Affairs In  Pakistan, A
Minority Boarg was set up in India
for West Bengal and Assam and 2
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Minority Board was set up in East
Pakistan tg look after the minorities
of this part and that part. I do not
want to pevive that idea, but I want
to make an appeal to this House, to
the conscience of this House, to the
conscience of the pation, to adopt a
resolution just to make an appeal a
humanitarian appeal, an appeal with
a sense of obligations to the minori-
ties on this side and that side, to re-
quest Zia-ur-Rahman to look into the
interestg of the minorities. I am
proud, T am happy, that a Minorities
Commission has been set up in this
country. Would this House agree to
pass, to adopt, a resolution and ask
Zija-ur-Rahman’s Government ig set
up a Minorities Commission in Bangla-
desh to look after the life, property,
dignity and interests of the minorities
living there?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): We are aware of Prof. Samar
Guha's deep concern for the people
of this country and this part of Bang-
ladesh, and it is not the first time. On
many occasions he has brought these
problems before this House. He has
some special information, which he
has also shared. 1 could read his
feelings from his pathos and emo-
tions, the emotion with which he was
speaking. He is one of gur respected
leaders, a valiant fighter in the free-
dom movement. Some of the things
that he gaid are revelations to us.

SHRI SAMAR GUHA: It may be
a revelation to you, but neither to the
Prime Minister nor to Mr. Vajpayee.
A dozen times many leaders of the
minority and majority communicated
all these things, what I sald. Not a
single word is unknown to them. It
has been communicated by the repre-
sentativeg coming from Bangladesh,
belonging to the minority and the ma-
jority community. Therefore, 1 have
not revealed any secret or anything
on my own. These are all known to
the Government. As you find, this
calling attention was on a particular
subject—influx of refugees from Chit-
tagong area. Prof. Samar Guha with

refugees into 2032

Tripura from Bangladesh (CA)
his flare as usual, with a brush he
went over a broad canvas.

SHRI DINEN BHATTACHARYA:
He has to do it.

SHRI SAMARENDRA KUNDU: |
do not deny it. He went on elucida-
ting about the problems of minorities
all over. Then he ended up with an
appeal ty the House and to Shri Zia-
ur-Rahman and others. He has not
asked any specific question.

SHRI SAMAR GUHA: I was ad-

" dressing to a deaf, qumb and blind

Government.

SHRI SAMARENDRA KUNDU: I
wus just coming to his statement, but
he said that he is addressing to a
deaf. dumb and blind Government.

SHRI SAMAR GUHA: So far as
Bangladesh minorities are concerned,

SHRI SAMARENDRA KUNDU:
Therefore, in all fairness, vou wil
agree that a deaf and dumb Minister
cannot expect to reply to him.

SHRI VASANT SATHE (Akola):
You should be proud of following the
three monkeys. That is what he was
referring to.

MR. DEPUTY-SPEAKER: But the
three monkeys heard no evil, gaw no
evil and spoke no evil. They were
evil-less,

SHRI SAMARENDRA KUNDU:
Therefore, if we are really deal and
dumb, Prof. Samar Guha is also a
part of us—I am sorry to say that. In
his emotions, perhaps, he says some-
thing; I am sure, he does not believe
in it

He disputed the figure of 4,000 which
Wwe gave in our calling attention hand
out. He said about 10,000.

SHRI SOMNATH CHATTERJEE
{Jadavpur): What jis the result of all
this?
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SHRI SAMARENDRA KUNDU: 1
do npt know.

SHRI SAMAR GUHA: Even if
your figure of 4,000 is correct, sudden-
ly they did not go to Tripura. That
is why, I said, it is continuous pro-
cess. Suddenly, a bulk of refugees
came, therefore, the attention of the
Government and the press had beer
drawn. Otherwise, it is continuously
happening. They are coming to West
Bengal, Tripura and Assam almost
everyday.

MR. DEPUTY-SPEAKER: I think,
he understands it.

SHRI SAMARENDRA KUNDU:
Out of 4,000, there are 2,000 who are
in the camps. Now, we are making
every effort to see that these people
are persuaded to go back. Therefore,
the time we came to know of this, we
sent eut instructions.

" «2 (Interruptions).

I would assure Prof. Guha and
through Prof. Guha the entire House
that we are not adopting any coercive
measures in asking these refugees to
go back. We have been persuading
them. I can further say that when
this matter came up, we immedistely
expressed our concern to Bangla-
desh Government to the High Comn-
missioner. We sent our gfficers to
look into it and we are in constant
touch with the Tripura Government.
Perhaps, Prof. Samar Guha does not
know that there has been a delay of
about a month or 80 in sending these
refugees, This delay occurred because
we patiently went on telling them,
arguing with them, convincing them
that we have been assured that if you
go back, there will be no harassment.
We have our difficulties. Had Prof.
Samar Guhg been a Minister, I think
he would have also faced these diffi-
culties,

SHRI SAMAR GUHA: God is %o
merciful to met

: JULY @, 1978
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SHRI SBAMARENDRA KUNDU:
If he wants to really help anybody,
he should cooperate in all spheres and
sec that at Jeast thesq refugees go
back, that they are happily settled

and that they are not harassed.

SHRI SAMAR GUHA: 1 want to
know one thing. What happeneg to
the commitment that wag made by
Gen. Zia to our Minister
when he visited last in regard to the
security and other problems of the
minorities there? Has even un jota
of that commitment been fulfilled?
That is the main thing.

SHRI SAMARENDRA KUNDU:
Therefore, 1 would say, to the best of
our ability -- I could not say to the
satisfaction of Prof. Samar Guha--we
are {rying to see that these refugees
go back from the country.

—_—

14.35 hrs,
BUSINESS ADVISORY COMMITTEE

TWENTIETH REPORT

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LAB-
OUR (SHRI RAVINDRA VARMA):
1 beg to move.

“That this House do agree with the
Twentieth Report of the Business
Advisory Committee presented to the
House on the 26th July, 1878.

MR. DEPUTY.SPEAKER: The
question is:

“That this House do wgree with the
Twentieth Report of the Business
Advisory Committee presented to the
House on the 26th July _1!7!."

The motion was adopted,

—
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1437 hrs.
MATTERS UNDER RULE 877

(I) REPORTED pPOLLUTION OF RIVERS
AND ATMOSPHERE BY HARMIFUL
EFFLUENTS AND GASES.

SHRI SURENDRA BIKRAM
(SAHAJAHANPUR): Mr, Deputy-
Speaker, Sir, with your permission, I
want to raise the following matter
under rule 377:

The problem of pollution of rivers
and atmosphere by blg industries dis-
charging piosonous and harmful efflu-
‘ent and gases has been taking serious
si'uations. Although  individual
State Governments are looking into
it but their speed is very very slow
and there is great need on the part of
the Centra] Government to insist on
State Governments to take strict
steps in this direction so that the
lives of the employees working In
these industries and people living
around such areas may be gaved. By
moving very slow, the Government
iz playing with the lives of u large
number of people which is most un-
fair. I would like to quote here that
a Tfictory named Synthetics and
Chemicals Limited in  Bareilly
(U. P.) has been discharging its
most poisonous effluent in the neigh-
bouring river Dojora for the last
fifteen years due to which the water
of this river has bevome poisonous
and fisheg in this river do not survige.
Even animals who drink the water
of this river hag become poisonous
water of this river meets Ramganga
at Bareilly where peopls drink 'this
poisonous water and develop serious
diseases. The poisonous vapours and
gaseg released by this Company beve
been very badly affecting the health
of the employees, colony residents
‘and the people living in the  neigh-
bouring areag- as thése dangerous
vapours enter inside their bodies
through breathing and slowly damage
various vita]l organs of the body. The
Government must set up a high level
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team of doctors and send to this
Factory to assess the whele situation
and recommend immediate steps to
be taken.

(if) NEED FOR AERIAL SPRAY OF DESTI-
CIDPg ON STANDING QROUND-NUT
CROPS IN SAURABHTRA.

it et fey Wit R (rTeee)
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377 & wdw gfewada v Ty
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(iii) REPORTED suspension of Deputy
SECRETARY IN THE MINISTRY OF
INFORMATION AND BROADCASTING.

SHRI MALLIKARJUN (Medak):
Mr. Deputy-Speaker, Sir, with your
permission, I want to raise the follow-
ing matter under rule 377. This relates
to the suspension of Shri S. Ghosh,
Deputy Secretary in the Ministry of
Information and Broadcasting and
others,

Shri Ghosh while deposing in the
Court ag a witness in ‘Kissa Kursi
Ka' has brought to light the methods
that were adopted by C. B, I. to pres-
gurise him to toe their line of guid-
wnce. He described in detail the
manner in which CB.I. put pressure
on him to give affidavit according to
C.B.1's false version. He has now heen
suspended from service on 18th July,
1078. This is a pressure tactic to
demoralise all those who want to
speak the truth.

MR. DEPUTY-SPEAKER: You come
back to the text.

267

SHRI MALLIKARJUN: This has
obviously been done deliberately to
cause harassment to an honest witness
and to thereby demoralise and intimi-
date other witnesses to prevent them
from speaking the truth. Is this not
tantamount to interfering with the due
process of justice, which the Govern-
ment constantly maintained that it is
upholding? Does it not also amount to
contempt of Court?

1 have an apprehension that Sri
Tripathi, LA.S. who has deposed in
‘Kisga Kursi Kao' case may also be
suspended since he is deviating from
the indicated line of C.B.I. About a

JULY 27, 1078
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hundred officers are subjected to in-
vestigations but they were pot sus-
pended so also Mr Tamta who adopted
the indicated line of C.B.I. spared from
suspension, on the contrary Jagmohan
was suspended 10 months ago (inter-
ruptions)

MR. DEPUTY-SPEAKER: No, no.

SHRI DINEN BHATTACHARYA:
How can he raise it?

SHRI MALLIKARJUN:
was that (Interruptions).

His fault

MR. DEPUTY-SPEAKER: Mr. Malli-
karjun, if it does not come in the text,
it will go out of record (Interrup-
tions) You come back to the text.

wtaht amfic fog (Sifaarge)
JIMEAN WG, WA TEAT THAT
&y ?
o Javan AW : & 3 g W
]

SHRI MALLIKARJUN: I am raising
this under 377. I am not speaking
during Zero Hour.**

Mr. Deputy.Speaker, Sir. I strongly
plead and urge the Prime Minister to
revoke the suspension orders of Shri
Ghosh and Shri Jagmohan and that
such motivated suspensions should be
avoided in future in the interest of
justice, (Interruptions).

MR. DEPUTY-SPEAKER: Mr. Tombi

'Singh,

(Interruptions)
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MR. DEPUTY-SPEAKER: Mr. Mali-
karjun, please take your seat.

SHRI MALLIKARJUN: I am only
provoking him,

MR. DEPUTY-SPEAKER: Please do
not get provoked.

Mr. Balbir sSingh, do not take a
notice of him. He is going.

CHOWDHRY BALBIR SINGH: It is
too bad for him to sgpeak like that.

MR. DEPUTY.SPEAKER: Mr. Tombi
Singh.

(iv) DECLARATION OF ENTIRE MANPUR
VALLEY A5 A DISTURBED AREA.

SHRI N. TOMBI SINGH (Inner
Manipur): Mr. Deputy-Speaker, Sir,
with a sense of utter despair and deep
anguish, 1 rise to raise an urgent mat-
ter of public importance. According
to reporis available so far, the entire
Manipur valley area has been declared
4 disturbed and dangerous area under
the Armed Forces (Manipur and Naga-
land) Act, and the army and para.
military forces have been called out
to assist the civil administration in
dealing with the law and order situa-
tion in the whole area. For the first
time, the powers under the Act are re-
ported to have been invoked to quell
violence in Manipur since the enact-
ment was placed on the Statute Book.
Thig step, it is reported, has been
necessitated In the wake of deteriora-
tion of law and order, including shoot-
ing and killing of policemen by under-
ground elements in the last few days.
Preceding the declaration, there were
three violent incidents, one each on
three successive days. They were: (1)
shooting of two policemen dead: (2)
looting of a bank and (3) shooting of
two Jawans of the Manipur Rifles, all
in broad daylight. In the absence of
any mass unrest, the declaration of
the entire Manipur valley, the most
thickly populated part of the State, a
disturbed area and deployment of the

_Manipur Rifles, Central Reserve Police
and para-military forces for intemsive
combing operation throughout the
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State is certainly a drastic step that
the State Government has taken.

Underground activities in Manipur
and the neighbouring States are as
old as India’s independence and the
Union Home Ministry must have a
long story of mistakes and faflures in
the handling of complicated situations
over the years. Our serious apprehen-
sion is that the present situation
smacks of complete failure of the pre-
sent Janata Government in Manipur
to tackle the delicate issue. I am not
in any way a supporter of the under-
ground movement in Manipur or In
any part of the country. What is meant
here is that there should be proper
handling of thisg delicate situation.

It is not possible to say at this stage
whether this drastic step is justified
or not. As the hon. House is aware,
Manipur is a very sensitive State In
the mnorth-eastern border of our coun-
try. Every care has to be taken before
such a drastic step is taken. Under
such circumstances, police excesses
may take place disturbing the normal
flow of social life,

May I request the hon. Home Minis-
ter to make a statement on the sub-
ject as early as possible to keep the
hon, House well informed of the
situation?

(v) CORRESPONDENCE BETWEEN SHmx N.
G, Goray, HicH COMMISSIONER FOR
Inpza IN U.K, AND LOrRD MOUNT-
BATTEN re. DEATH oOF NETAST
SusaAas CHANDRA BosE

SHRI HARI VISHNU KAMATH
(Hoshangabad): Mr. Deputy-Speaker,
may I, Sir, request you to permit me,
undey rule 377, to mention the follow-
ing matter of urgent public import-
ance?

It Las been reported in the press
that Lord Mountbatten, the last Vice-
roy aud the last but one Governor-
Generu] of India and the Supreme of
the South East Asla Command in the
Second World War, has, in the course
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of his reply to a letter from Shri N.
G. Goiay, High Commissioner of India
in th¢ United Kingdom, regarding
the ulleged death of Shri Netaji
Subhash Chandra Bose in ap aid-crash
over Taipeh in Taiwan in August,
1945, stated that there is no record of
Netaji Subhash Chandra Bose's death
in his archives. Considering the ex-
traordinary pmtiona) and international
imporiance of this matter and in view
of the fact that the Indian people’s
minds have been greatly exercised
over the truth or otherwise of the re-
port of Netaji's death in the alleged
air-crash, it is the duty of the Gov-
ernment, in the national jinterest, to
place on the Table of the House with-
out any delay the full text of the cor-
responfience exchanged between Shri
N. G. Goray and Lord Mountbatten
on this subject.

May I ask you, Sir, whether a copy
of this statement will go to the Gov-
ernment?

MR. DEPUTY-SPEAKER: It will be
sent to the Government,

1449 hrs,

PASSPORTS (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: The
House will now take up the Passports
(Amendment) Bill, Mr. Kundu,

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI SAMARENDRA
KUNDU): Sir, I have great pleasure
in moving this Passports (Amend-
ment) Bill....

SHRI KANWAR LAL GUPTA
(Delhj Sadar): Sir, I rise on a point of
order. The Minister wants to increase
the fee, if I am not wrong, by this
plece of legislation from Rs. 25 to Rs,
50. It is a Money Bill according to
the Constitution, Therefore, the per-
misgion of the President is necessary.

. May I know whether the permission
- of the Fresident has been taken for
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(Amdt) Bl  ama
moving this Bill? 1¢ the permission
has not been taken, then it cannot be

moved and it cannot be taken up for
consideration.

MR. DEPUTY-SPEAKER: It is not
a Money Bill in the sense that it 18
not an expenditure out of the Conso-
lidated Fund of India. It is just a
fee.

“A Bill ghall pot be deemed to be
a Money Bill by reason only that
it provides for the imposition of
fines or other pecuniary penalties.
ur for the demand or payment of
fees for licences or fees for servi-
ces rendered, or by reason that it
provides for the imposition, aboli-
tion, remission, witeration or regu-
lation of any tax by any local au-
thority or body for loral purposes”.

That s what the Constitution says.
So, this is not @ money Bill in that
sense,

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Further to Mr. Gupta's
point. ...

MR. DEPUTY-SPEAKER: No, that
has been disposed of.

PROF. P. G. MAVALANKAR: I am
on another point,

Although this Bill is coming for the
first time today for consideration, my
information is that Government are
already charging Rs, 50 pending Par-
liament's approval. I want to know
whether that is in order.

MR, DEPUTY-SPEAKER: That
does not arise out of this Bill. You
can take it up with the Government
when you speak on it, if this is so.
This is not to be raised at this stage.
I? the Government is charging some-
thing illegal, other courses are open
to you: you can speak about it when
you speak on the Bill.

PROF. P. G. MAVALANKAR: We

. want to know whether this fee of Rsa.

80 is being charged or not. N
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MR, DEPUTY-SPEAKER: It does
not arise at this stage.

SHRI SAMARENDRA KUNDU: Sir,
1 beg to move:

“That the Bill {0 amend the Pass-
ports Act, 1867 be taken into consi-
deration.”

1 must thank all Members of the
House for the excellent cooperation
that we have received during the last
few months in giving the passports
tn the shortest possible time to the
people and also making it available
to a large number of people. We had
given some responsibility to the Mem-
bers and they, on their own, also took
up some responsibility—the responsi-
bility of verifying certain passport ap-
plications. I also want to thank them
because I think more thp 1,50,000
passport appiications have been veri-
fied by the Hon. Members and this
has helped the people to get passports
very quickly.

SHRI DINEN BHATTACHARYA
(Serampore): But this was very diffi-
cult for us: you must understand our
difficulty! - c

SHRI SAMARENDRA KUNDU: Sir,
during the Emergency we found the
people of India as if they were in a
big prison, that is, prison of India. One
of the first things that we took up
was to grant them freedom to move
one of the Constitutional rights—the
fundamental rights which have been
given to them. We made certain quick
changes which could be done adminis-
tratively ut that time, and one of the
changes s that we allowed free en-
dorsement to all the countries except
South Africa and Rhodesia. Since we
founq there was great rush and the
petitions for passports from people
came like a thundering shower—they
wanted to go out; they were choked
up;—we mobilised the machinery in
such a way that it could come to their
help. We immediately put in addi-
tional staff of 378 clerks and also put
in gome officers. Some of our staff—
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1 also take this opportunity to thank
them in this forum of Parliament—
worked hard and at times into the
night to dispose of some urgent and
important passports. Also, during the
Emergency, for no reason or rhyme,
many passports were impounded and
we took the first chance to undo that.
At least 200 passports which had been
impounded were released from this
sort of impoundment,

I would now like to give some
figures about the passports that were
issued during the last two and a half
years. In 1875, about 4.26 jakhs pass-
ports were issued; in 1978, it increas-
ed to 5.73 lakhs passports,

SHRI HARI VISHNU XAMATH
(Hoshangabad): How many passports
were refused?

SHRI SAMARENDRA KUNDU:
You must enjoy eating the fruits; you
should not count, how many are
rotten,

In 1977, the figures jumped upto
nine lakhs from 6.73 lakhs in 1876.
By the end of June this year, we have
already issued 7 lakhs passports and
by the close of this year, we hope
that the figure will reach near about
18 lakhs.

SHRI DINEN BHATTACHARYA:
Have they al] left the country, or
have simply taken the passports?

SHRI SAMARENDRA KUNDU: 1
do not know that. Some time back, I
visited Ernakulam passport office and
1 saw a youngman applying for a
passport. I asked him why he was
applying for a passport. Hig friend
said that he wanted to get married.
So, some people also want a passport
to get married.

SHRI KANWAR LAL GUPTA:
What wag your reaction?

SHRI SAMARENDRA KUNDU: I

- havle always a passport.....(Inter-
ruptions)
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"SHRI EKANWAR LAL GUPTA:
What about your senior and boss?

SHRI SAMARENDRA KUNDU: All
of you ghould join to see that my
senior colleague also gets a passport
for this purpose. Shri Kamathji
wanted to know how many applica-
tions for passports have been reject-
ed. Perhaps, he wanted to know the
arrears, the pending applications.
Even now, the arrears are quite high;
more than 2.5 lakh mpplications are
still pending.

PROF. DILIP CHAKRAVARTY
(Calcutta South): How many pass-
ports were refused during Emer-
gency?..... (Interruptions)

SHRI HARI VISHNU KAMATH:
He wants notice for that.

MR. DEPUTY-SPEAKER: Gene-
rally, passports gre not refused. Only
in a few cases, they are refused, other-
wise they are kept pending.

SHRI SAMARENDRA KUNDU:
Now, Sir, there were very few pass-
port offices al] over India and some
of these offices catered to the need of
3 to 4 States. We want to see that
every State has g passport or a sub-
regional passport office. We have
already opened two passport offices,
one in Bangalore and the other in
Calicut. In Ernakulam, there was u
very big rush of applications for pass-
ports; we, therefore, opened g sub-
regional office at Calicut. Kerala is
the only State all over India, where
we have two passport offices, one is
the full regional passport office and
the other is sub-regional passport
office. Given your support, encourage-
ment and sympathy, I am sure, in the
shortest possible time, we wil] be able
to open passport offices or sub-
regional passport offices at least in
each State headgquarters or wherever
the State Governmenty will desire
that the passport offices should be
located, or after g discussion with
them.
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AN HON. MEMBER: Will there
be one in Assam?

SHRI SAMARENDRA KUNDU:
Yes, why not?

me[m;ﬁ:
T ¥ it grIw A qwie fiear ot fE
qwra ¥ areiwT a1 sfegEr § aer
W |
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Lok & 3
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SHRI SAMARENDRA KUNDU:
Bome hon. Members said that this
Bil] is mainly intended to see that the
present fee of Rs. 25 ig increased to
Rs. 50. It ig true. Otherwise, the
rest are nominal amendments. There
was no other way than to increase
this fee. Rs. 25 for a period of §
years—that js, at the rate of Rs. 5
per year. This was there for 17 years.
Now the cost of al] equipment, wages,
rental for bulldings and everything
hes gone up....

SHR! K. GOPAL (Karur); It was
for 8 years....

SHRI SAMARENDRA KUNDU:
No, no. .
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SHRI K. GOPAL: I am helping
you,

SHRI SAMARENDRA KUNDU:
No, no. You are misleading me.

SHRI K. GOPAL: I want to cor-
rect you. When I got the passport, it
was Rs. 15 for 3 years. Subsequently
it was increased to Rs. 25 for 5 years.

MR. DEPUTY-SPEAKER: Please

do not try to divert him from his
track.

SHRI SAMARENDRA KUNDU:
Mr. Gopsl is a good friend of mine.
He wants to go out of his way to
mislead me.

It was then for 3 years and the fee
wag Rs. 15. Then it was raised to
Rs. 25 gnd the period was 5 years.

This was the position. Now we want
to increase it to Rs. 50.

PROF. P. G. MAVALANKAR: You
want to, or you have already
increased?

SHRI SAMARENDRA KUNDU:

Unless you pass this Bill, how can we
increase?

PROF. P. G. MAVALANKAR: But
you are already charging Rs. 50.

SHR] SAMARENDRA KUNDU:
We are greatful to those people in-
cluding you who are paying it.

MR. DEPUTY-SPEAKER; Paying
in advance.

SHRI SAMARENDRA KUNDU:
Therefore, there ig a clause here
which we have introduced, we are
receiving it by departmental orders
and that we want to regularise it so
that it will be effective after the Bill
is passed. . That is there in the clause.
We can do it by sdministrative or-
lers. For receiving extra fees we
need not come here. We have al-
ready done it. You will be giving it
a legel sanction. Now -that it was
illegal but we come to you, you get a

(Amdt) Bill 278

chance to discuss, we take your
opinion and support and till there is
another jncrease, Rs. 50 is going to
be the fee.

Why are we incressing the fee to
Rs. 507 The reasons are these. There
was a calculation about the cost of
preparing one passport and it came to
between Rs. 40 and 45. From the
Rs. 50 we get, we will be paying
Rs. 3.60 for sending the passport by
registered post. Earlier when the fee
was Rs. 25, the applicant had to pay
Rs. 3.50 towards postal charges for
sending the passport by registered
post. So, actually, if you deduct
Rs. 3.50 from Rs. 50, it comes to
Rs. 46.50 per passport. The cost is
now Rs. 45. Rs 1.50 only is the mar-
gin. Ag the cost of this is increasing,
may be, by the time we come to you
next year, thig limit must have been
crossed and it could be Rs. 55. For
some time we should not vex you
for increasing it and I fing that the
people are ready to pay a little more
fee, but they want very quick and
every efficient service. For that we
need some sort of modern gadgets.
In a year if you issue about 8 lakhs
passports as we did last year, you
have to take the help of modern
gadgets,

Some time you do not get the
printed passport booklet. These are
printed in g particular style and
design at a particular press, that is,
at Nasik Press.

We need to improve the efficiency
of entire establishment. We need
electronic gadgets and tabulators. We
need at least an office where it should
not be completely cramped and
huddled into heaps. I have gone to
varipus offices. Files are being
heaped like mountains. Clerks and
other people are working there
breathlessly, Therefore, we have
taken a small step ahead hoping that
generously, as you have always been,
particularly in this matter also will

. grant us this liberty.

There is nothing else in this Bill.
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We have some minor or wusual
amendments. Ag the House is aware
the Code of Criminal Procedure 1808
has been repealed and replaced by
the Code of Criminal Procedure 1873
and Foreign Exchange Regulations
Act 1947 has been repealed and sub-
stituted by Foreign Exchange Regu-
lations Act of 1973. This Bill, there-
fore, makes this substitution in the
form of amendment in this Bill
While bringing this Bill, we have also
taken the liberty to modify the rule
to bring it in conformity with the
recommendation of the Committee on
subordinate Legislation,

With this I commend this Bill for
discussion.

Once agein 1 thank all the Mem-
bers for giving their co-operation and
sympathy and ] assure you that
everything possible will be done to
see, as far as possible the passport is
delivereg to the people quickly.

I have already made an announce-
ment that within 35 days from the
date of application, we will give
passport. We will still try to shorten
this period.

Whenever there bhas been some
grievance anywhere, we have gone,
we have made opn the spot inspection.
We have made gurprise visits. I had
gone to Ernakulam and also to Cali-
cut when the passport office was
opened. I know how the people there
appreciated thig act of the Govern-
ment. I hope we will keep it up with
all your co-operation.

MR. DEPUTY-SPEAKER:
maved:

“That the Bill to amend the
Passports Act, 1967, be taken into
consideration.”

There are some motions for circula-
tion and one for referring it to the
Joint Committee.

Shri Kanwar Lal Gupta mn‘ted it

to be sent to the Joint Select
Committee.

Motion

JULY 27, 1978
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BHRI KANWAR LAL QUPTA: 1
am not moving. ]

SHRI B. RACHAIAH (Chamaraja-
negar): I rise to make a few observa-
tions on the Passport Amendment
Bill 1978. In the preliminary re-
muarks, the Minister Incharge of the
Bill has explained the scope of the
Bill and the necessity for increasing
the fee for issue of passport. It is
clear also from the statement of
Objects and Reasons of the Bill
The reason given in the Statement of
Objects of the Bill is that the cost of
issue of passport has increased and
therefore to meet that expenditure
this change was necessitated. My
objection Is only this: Al those
passport applicants whose passports
are pending in the passport office after
the introduction of this Bill, and be-
fore the finalisation of thig Bill, have
got to pay this enhanced fee. How
can this enhapced fee be levied re-
trospectively? We are only now dis-
cussing the Bill and how can you
levy this retrospectively? That is my
question,

Foreign travel is no longer a mono-
pely of a few individuals, who may

‘make pleasure trips. There are peo-

ple who gre going in for cultural ex-
changes and for economic and trade
business and for higher studles
There are those who want to seek
jobs elsewhere. I am particular about
this last class. There are skilled
workerg and drivers and cooks. They
seek jobs in the Gulf countries. About
those people I am worried, If you
levy a fee of Rs. 50 then it will be
dificult for them to pay it. You
have increased this period from 3
years to 5 years. This ig good, What-
ever change you make, it has te be
effective only after the President has
given his assent to thig Bill, for this
increased rate, Otherwise it wil' pnt
be a correct Monetary BIll

Members of Parliament have been
authorised to give certificates to those
applicants who seek passports. The
MPs. represent nearly 8 Assembly
Constituencies. They may not be able
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"o know  every person . pegsonally,
Btill, ‘we will have to certify that w
know them personally to the best of
our ‘knowledge and belief’ and so on.
Unless an oath is taken by the appli-
cant before a magistrate, it will be
difficult for the Members to certify
that there are no cases against them
or that they are not involved in any
objectionable activities and 50 on. I
wish to make it clear that thig will be
too much of a burden on the Mem-
bers of Parliament. If we ask those
people to bring this afidavit from the
magistrate, then, they wil] feel that
we are not obliging them at all. So,
if we include it here in the rules in
respect of issue of passports, then,
the responsibility wil] be there on the
Government. M. Ps. will not be
blamed for that. So, we will be sav-
ing the Member from this embar-
rassment.

Therefore, I wish to suggest this.
Before approaching the MP, for
getting this certificate, the applicant
should obtain the affidavit from the
magistrate.

Otherwise, he will be put into diff-
culty. He will refer back the applica-
tion to the officer or the police to veri-
fy their antecedents. So, we do not
know each one of them. And on what
reason are they going out?

My third point is with regard to the
issue of a diplomatic passports to
Members of Parliament. The Minis-
ter of Externgl Affairs has made ®
statement in the other House that he
will try to issue diplomatic passports
to all Members of Parliament who
wish to go out. Now, the M.Ps who are
irfeluded in the Parliamentary Delega-
tion are given the diplomatic passports.
But, all the M.Ps are not getting. 8o,
this assurance of the Minister for Ex-
ternal Affairs has not yet materialised.
I would, therefore, request the Minis-
ter to see that it is dome

The fourth point is that in the Gulf
countries and other countries the un-
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skilled and skilled labourers are being
registered by the agents and the firms.
According to 1922 immigration Act, the
Labour Department has got the power
to issue licences to the agents and the
firms. I have read in the press that
nearly 2,000 agents have been arrested
and about 30,000 passports have been
selzed. It is good some action is
taken.

These agents and the firms which
have been issued the licences and some
unscrupulous people have swindled
these unforunate people; there are
unskilled people, farm laborures, who
want to go to  Australia. The other
day the Australian Embassy officials
have issued a statement that nearly
40,000 people from Punjab have been
decided by these agents and their
names have been registered and a good
many have been swindled by these
people. So, this kind of unserupulous
agents misleading the people who want
to seek jobs outside has to be stopped.

‘The fifth point I want to lay stress
on is with regard to starting of some
more passoprt offices in all the States
and, particularly, in those States where
the skilled people are trying to go out
of this country for seeking jobs. Al-
ready you have made a statement in
the Press that all the States will at
least have one passport office. Now,
you have been pleased to open ome
passport office in Bangalote and one
in Jalpur and one sub-office in Calcut-
ta. 1 wanted to press for that. Be-
fore that, you have done it so far as
Karnataka iz concerned. I think you
for the gsame. As regards the
delay in the issue of passports, you
have said that within 35 days the
papers will be processed and the pass-
ports will be issued. There are seve-
ral columns in the rules wherein the
applicants have to  furnish certain
certificates. So many restrictions are
also there. You have abolished P
form. It is good. But some other
restrictions are still there. I want you
to go through the rules and stream-
line the same. This will reduce the
burden on the applicant. About 6,000



283 Pagsports

[Shri B. Rachaiah]

Indians who have gone abroad got
stranded there for want of immigra-
tion certificates. We should not put
our people in a difficult position.
Though it is a separate thing, 1 wish
lo draw the attention of the Minister
to this important human  aspect.
These facts have to be taken into con-
slderation while we supply our techno-
crats, doctors, engineers and techni-
cians. Some of them are finding difi-
culty in other countries and they feel
they are not properly treated. They
have to take care of. I hope the en-
thusiastic Minister who wants to re-
move the boitlenecks in the way of
getting passports will look into this
aspect as well

Lastly, I want a clarification from
+he Minister. The Minister has said
that every individual has g funds-
mental right to go abroad. I want to
know how many  applications, parti-
cularly of politicians. belonging to
different groups have not been given
passports. I want to know the num.
ber of applications pending as well as
disposed of. In the Delhi passport
office at Shastri Bhavan we find a long
queue of people including women and
children. There is lot of rush. You
have to open more offices, 1 am not
objecting to your levying of Rs. 50 &s
fee but what I am objecting to is that
you want to recover from retrospective
effect. This is the only strong point
on which I urge the Minister not to
recover the enhanced fee with retros-
pective effect.

In the passport offices there are
good officers hut there are officers whe
connive with the agents and collect
lot of money. So, there is corruption.

MR. DEPUTY-SPEAKER: Please
conclude. .

SHRI B, RACHAIAH: I gm conclud-
ing. I am only trying to draw the
attention of the hon'ble Minister to the
prevalent of corruption in the passport
offices. With these few remarks I
qualitatively support this Bill

JULY 27, 1078
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SHRI P. VENKATASUBBAIAH
(Nundyal): He is  your supporters.
He is a supporter of your Government
That is why you allowed him to go.

SHRI KANWAR LAL GUPTA: Whe-
ther he is our gupporter or your sup-
porter, | know one thing. It is that
the two sons of Indira Gandhi used
to live with him in London and they
took educalion when they were living
at his residence and they were sup-~
ported by him .....

(Interruptions)

Nt AT AT O IYTSUR TG,
gafay, o do & it ¥ W g
¥ wifgw « & W@ wERw B o
T § fr Sy wger weer v far g
oTe & wrwr w3 g fr o w o
foq & st @y qU G

¥ w1 % o & vu faw w7 awdw
Ll | .

SHRI VAYALAR RAVI (Chirayin-
kil): Mr, Deputy-Speaker, Sir, I
oppose thiz Bill. Even though I oppose
the Bill, I take this opportunity to
congratulate the Minister and the
Ministry for the relaxations they
have made in the lssuing of passport.

(Amds.) Bill 290

A special consideration has ben shown
to Kerala where there iz huge rush
for passport. Definitely they deserve
our congratulations for their expedi-
tious action. The passport is a funde-
mental right and even the Supreme
Court Judge, Mr. Justice Subba Rao
has held in early 1967 that it is the
fundamental right of every citizen to
held a passport. After that this Pass-
port Act, 1967 came.

15.40 hrs.

[SHraMaT: PARVATHI KRISHNAN in the
Chair].

The judgement came in March 1967
and the Act was passed in June, 1967.
This Bill which has been brought fer-
ward by the Janata Government has
Pul some more restrictions on the jssue
of passport. You are making an
amendment to increase the charges in-
stead of making some basic amend-
ments to this Act. This is my objec-
tion. Even you agree with the Bup-
reme Court judgment. Even in the
latest case when some people moved
the court, a Division Bench upheld the
old ruling of the Supreme Court that
passport is a fundamental right of every
citizen. Even then, the Minister has
failed to bring forward a new Act.
You are still keeping the old Aect of
1967 which had been brought before
the House to defeat the purpose of the
Supreme Court judgment.

The number of applications for pas-
ports has increased from 3.5 lakhs to 1
millon in 1978, which shows people are
more in need of passport. It means
your incom&_ has incressed, When
your income has increased, why do
you want to charge more? Last year,
the minister announced with good in-
tentions that they may issue about 8
lakhs passport every year. Please re-
member that in the United States, with
a population of about 23 crores, they
are issuing 3 million passports a year.
This shows their efficiency. Of course,
I know you visited the passport offices
in Kerala and told the employees
there to issue passports quickly. Yet,
2 lakhs applications are pending In
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Cochin office. You must have addi-
tional staff on temporary basis to
clear off the arrears. Instead of the
arrears getting cleared, they are
accumulating,. You opened an office
in Calicut with all good intentions.
But it has not golved the problem of
arrears. So, I plead with the minister
to please do something to clear off the
arrears pending in Cochin as well as
Calicut.

What is the purpose of a passport?
It is for going abroad. But here is the
Emigration Act, 1822, passed before I
was born. It was enacted by the
British when India was a colony.
When you are thinking of relaxing the
rules, why can't you apply your mind
to change this Act? Clause 11 of this
Act says:

“Where the Central Government
has reason to believe that in any
country to which emigration for the
purpose of unskilled work is lawful,
plague or any other epidemic disease
dangerous to human life has broken
out, and that emigrants if allowed
to emigrate to that country would be
exposed to serious risk to life on
arrival there, it may, by notification
in the OMcial Gazette"—I would like
to underline that—*“declare that emi-
gration to that country for the pur-
pose of unskilled work ghall cease to
be lawful.”

So, it has to be done by notification in
the official gazette and you have to
place all such orders before Parlia-
ment. But you made some rules mak-
ing the emigration rules very strict
and you did not allow many people
paiting in Bombay and Cochin to go to
Muscat and some other countries. It
1s a violation of this law. You never
made 8Dy notification. You only gent
out a government circular against the
law. You are expected to place the
notification on the Table of the House,
Without doing it, you issued a circular
saying, “we hereby stop emigration to
Muscat and some other Gulf coun-
tries,” I know personally that many
poor people from my constituency and
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other places alsp - went to the alrpert
with the ficket. But they were told,
“You pay Rs, 3000 and I will do it".
The LDCs and others working there
made millions of rupees by just affix-
ing a seal!

And they completely harass the peo-
ple and sometimes the people are
thrown out of the plane, ithey aore
checked out and thrown out. You
could have made some arrangement
before issuing a ticket. So, without
placing the Notification before this
House according to the Immigration
Act, 1922, which is amended later,
you made some kind of rules and
made the poor people come all the
way—you know the story, I don't
want to repeat it—selling all their
properties and everything and paying
some money and when they come
with a ticket, they are thrown out of
the airport and they are wandering in
the Bombay streets. Who made the
money? Many of the people in the
Passport office.

I went to the Passport office one
day. I had geen the people working
and ] appreciate that people are work-
ing up to 8 o'clock. I have no com-
plaints against them. There are some
good people in the office, but there
are many who are corrupt. Many of
them are corrupt and they are delay-
ing things like anything. And if you
go there, Madam Chairman, you can
see that from early morning till night
people are waiting there to get into
the queue in the Bombey passport
office because you imposeq mhny
restrictions by way of immigration
laws and made the people in the Pass-
port office more powerful. I would
appeal to you that whenever you
make some change, you prépare a no-
tification and place it before  the
House, but do not impose unnecessary
and unwarranted restrictions which
only harm the interests of the Indan
people abroad. In this connectiom, I
may ull you that you have made
ruleg restricting the people
from udn: abroad whether they are
skilled or un gskilled, There are
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many bogus agencies. People have
been cheated. 1 agree. But why
can't you set up one agency? The
present procedure is that you have
first {0 go to the Labour Ministry and
then your Ministry and then go to
the Home Ministry, This is hell of a
problem. Why can't you coordinate
everything and make it one Ministry
to deal with it? Then, the authoris-
ed legal agents can recruit people
and they can be sent Because of
different rules and different interpre-
tationg und different Ministries, things
are becoming more complicated, So,
I appeal to vou to look into this mat-
ter.

MR. CHAIRMAN: Mr. Ravi, I
would request you to try to conclude.

SHRI VAYALAR RAVI: Madam, I
am speaking on the relevant points.

MR. CHAIRMAN: I am not saying
you are irrelevant. I say this because
of the limiteq time allotted to the Bill
and the number of speakers includ-
ing those from our Party. You are
using up your Party's time. If you
are using up your Party’s time, I
have ng objection.

SHRI VAYALAR RAVI: You can
extend the time for discussion on this
Bill, if necessary.

MR, CHAIRMAN: That does not
mean that your Party gets more time.
I request you to be brief. I know it
ig difficult, buy kindly be brief.

SHRI VAYALAR RAVI: In a few
minutes ] will finish.

So, I appeal to the hon. Minister to
change the Immigration Act by mak-
ing the necessary amendment.

There are many Passports of
Indian which are impounded during
emergencies in forelgn countries.
Sometimes these Passports are im-
nnunded due to some official's

personal vengeance also. I would
appesl to the Minister to please exa-
mine how many passports of the peo-
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ple Indiens living in foreign coun-
trieg are impounded. I can tell you
the specific cases in which it has hap-
pened in Kuwait angd Gulf countries.
The passports of many people who
have gone from Kerala are impoun-
ded because of the personal vengeance
of some officials in Kuwait.

Madam, there is a point made by
Mr. Racheiah. 1 have no complaint
about that. It ig a very good opportu-
nity to meet the people, we appre-
ciate it. You will also agree that it
is a good opportunity for MPs. to
meet the people. But there is no pro-
vision in the LP.C. or Cr.P.C. to im-
pound a Passport for a criminal act
If there is no guch provision in the
IPC or Cr. P.C. to impound a pass-
port, what i the need to say whe-
ther so and go is involved in any cri-
minal case? After getting the pass-
port he can only communicate, There
is np provision to impound his pass-
port. Then why do you put that
clause in this? Please Jook intp this
also.

The last point I make is, so far as
the Gulf countries are concerned,
there are millions gnd millions of
Indian people working in the Gulf
countries, you are not taking any gse-
rious view of posting important dip-
lomatg in those countries. There are
complaints that our Ambassadors are
sleeping and they are not taking any
interest. Even I have got one
specific complaint against one Am-
bassador about whom I have written
to the Minister. There are many
complaintg against the Ambassadors
and I would appeal to the hon, Minis-
ter to look at the importance of the
Gulf countries where millions and
millions of qur people are working,
especially the people from the south-
ern part of the country and they can
only be strengthened by putting there
people who speak Tamil, Telugu,
Malayalam and Kannada, I appeal to
¥you to see that the people who work
in those embassies know somg South
Secondly, senior
and important diplomats shouly be
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appointed there, to protect the inter-
ests of our people who are gmployed
in those countries,

I cannot support thig bill, in view
of the reasons I have given,

MR. CHAIRMAN: 1 would like to
draw the attention of the Members to
the fact that 2 hourg have been allot-
ted to this Bill; and out of the 2
hours allotted, 1 hour has already
been consumed. At the risk of being
told by people who talk a lot, that I
talk a lot, 1 draw your attention to
this. Now Shri Durga Chand.

SHRI VAYALAR RAVI: Msy |

move a Motion that the time be ex-
tended upto 6 o'clock?

MR. CHAIRMAN: You can move it
at the appropriate time.
stgnt ww  (FhmET) 0 AW
Sy arfear, € qrade faer w1
ZW W AN AV 7T G 8 W F
EurL A

MR. CHAIRMAN: That is differ-
ent, because many have opposed it.

ft gt wx @ 3w faw F avey
& g9 WA FEAT WP E 1 wwH
F1E orx 481 & fs w7 & Zardy aret amr
§ ot & aw & fadw fawrr & qradd
¥ AT § a2 e wen 93 § fami
fF 1T w9 AT A ATET ATH F AT
Afewee wrY df & 77 g€ & 1 Al
=7 qrarE wiede fawm 7wy S
F1 Trga faerft

UT AR W OF 99w ad
wAY 1 waE wrE v w9 ¢ Proaga-
# N ¥ aw 75 ™ § W i 8y
T & FIHTLHT I Hrw agwT IR
T ey & OF ara wgar qgar
g fr e o arfeiie & 9 a e
TradE & fae <t owdt §, oad e
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qiedor ¥7 Wt ¥ a9y § | gETY g
afcfeiem & faq foeft & woitg
¥z ook § o g v Ao
srEaw seT AT i g v & fw
€wE TH A9 & e s oty frear
& ¥fer g5 T W w1 WiT W q@T
FTAT AT ¢ | QIO @ 0 faw w AT
qredtE @ G qgrdt ¢ /7 o=re woh
v fr &, ag F a1 o Y, I
farer & v g § TR § Y Wor 1 @
&1 W w1 o9 #F T w3 ¢
@ 7vavg § o5 (2w ¥ ww gy
wifge 47 1| (wwR)

ur ad gl 7Y arq ag # O Aoy
qrre sifefasr &7 gam @ A &
s gAY qifset & ot Az w2 g fr
gw gow w2z # {roms qrdr wifes
g & fraras wzw T faw o oo
fagr?} arodt %1 ox qa fomr ar f
fenarae w¥o ox (09w 9w 8, W@
Sr dgTe 8, agt & AW &1 oY THET
gfear Pl wnfew 1 fgmrem saw
% o ar & qumie  fam awing
ard & ar (g7 faeelt w17 2 | BT ™
#7 qgR AL g oo fr oo &
gxdradt wEET fTAT W T E 1 AR
# ag wara fzar f% fyet 7 GrA9IE
wifen %1 e A A g
T g fge | femrae w1
& fom =iy w1 fr At ¥ =07 g
ey ey § | afee § AR FE
g g o s ag 3 s fran
fgererer & (7% g QRATEWA AT E
agt & s ST g feeelt w1 o fora
% § ot Tty w1 i g e 2
£ g & I dwT oW g1 oy )
wafore 4 T o ¥ whw wew fr
gt w19 9 o &Y forerey st
v < & a1 & Qe arvfefer de
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qE wgt ferraw wAw #§ oY wrowr
qr qrad¥ wifss Ewar wifgg
agt wEwY oy wrwEwar ¥ |

& s f T wTT W qrEy wel
wErew ¥ aga @ gOEE WY qX AT
Y Hifrr 7 & 1 v & | AT
£\ & o1 hawn fean & e g =z
& qa-fraTa arAgE wifs F AW S
99 97 FHE wHA FAT A0Eq, I 9
I oEoA grar Gifgd, o & +wgAr
rgar g

st v T (feewty) 0 #
tq fam 1 faing w9  forg arer g
71 ¥ faw ¥1 3997 Oy @ fF qrwid
THIRVA AT BH 25 T 7 T9T X
50 T 7 47 41T | 1961 § 1971
A% g2 15 57 41 97 A7 qrAgE A
A % faq &fwe Fwr ar 1 1971
Wogg T2F 0 A% 7 owae 3f Ak
qrAGE T A F A dfae gar
qr | %5 fzavg & Bar S AT 97 09
w7 A Aa w7 7R § e
go e 7q A % fag & g
aited 1 A AT ady & 1 fafame
Arga ¥ 71 FTHar @8, ouw
WA § | IR A 7@ AAIR FT
fear &1 3741 wg qar & 1 IEH
qaTar & fir 1976 ¥ 17 @ TEOE €1
fgg o 1977 & 9 s fFg T
97 78 A% 7 ATE AR AT E AE |
W AN ¥ U A% 18 A@ A6
) € T o I wrfex
W & | za60 Aar qaew a8 §ar
fn WTe qAT ¥ vaTRr EAST AR 8
Tk & | YT ST waww T8 fAwwar §
fip s oY FrCALAT & wfEs Ao T§
Tk 1 gafay s eey HE wfaw
T & fr qmad gary & 9 awid
wuwtiﬁ‘ﬂ!m-if“"‘f'
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g g Tew wifws @R S
T fi & et ay T

s e agr & A gafrg a3 @ fy
areate awd & afr gaefedd §
e AN W q welr gy
frazra & 1 g 7ga & foad zq
ma g A0 SRR § ar ¥ oy
ARr @ T § § WR T v
FiaEAmm A E AT fy gy
Y "I AW F AT qragre
foar & 1 #% Ag & frerad 2o mpq
A At B | B FEITAT 2 vy 2
fr ot 91 § 77 T Y 7 2, wefr Ay
wan & OF Ara agi 77 Fier 96 5y
& &, T 9 PR oy o a2
i afwifer 78t faar 78T &, FAT AT
¥ Forg &1 faar T &, wft T frar
FET P o ad N & Forg 3 7oy e
% IqT FAEANT A v 3 ) A0y
ATE % AL FAT ¥ IT AN F R
T A=A waqr Tt & | Aorrar w
forswrad o weft 2271 & 1 w1 20 A
g @t JonT F XA fgaI 20 7
77 aTdl #T THST T AMY ATES
AT g ArATA I E 1 TEIT A
gagee & fs wgt wFEi 1 ar 2 frar
&t i Fape woir Fear e wraTE wedy
f &1 fgar 74T | TIATIE TIAL K
1 FuAar o1 7gr frar ag AT Ao ag
stre & fr & e 7@ o &0 E LIRT
AFTH FT AT AEF T Wt afFF gak
ot F Frq A A0 AT E )

g7 w7 §fF galt I § @
qeiz @ Wt w4 W fedwl & §T q0E
¥ o oy & 1 STETATHATT Frv Ay
s e Aaa gy & e gt 3w &
w1 ady faaard | afy §F KT AW
& age w7 § | frof atsm o
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|/ ¥ WYY WY wTH A ¥ e ) g o
af gorre § ag W Iud a7 el 93
T ot & ariarlgeierh Afa
a7 5« oy & | ag W W 6 e
X i ¥ W A W oA
#1427 & forq o aT AR Y |
T3 arge ey Ay s oy §
T @ gz Ot @ 1 qrEeE nEe
2 gt T fr forret wremar 4T g% 2
AEIT § 9HF WY TAFT TESTHA
& WY T2 e ®TH FT @ € Wi i
¥ 7,000%0 & AFY 10,000%0 aF 57
& W T wwrd S W X W 75 e
&0 W W Ag 9T §, A T H
w® w1w § 1 #f Wi # a1 a8 e A
derpr afaer w0 3 § foad g
FuR o oy § 1 T Wit ®)
sfoad guk Awi w XA § ArAT X
¢ slx gon<i i faltwi & QA &
faer w7 o W & ToRfEE W
7 @E | 9@ o go @o wrdo F
warT § ofesw e o e e et
# 1200 W afeq & 800 Wi A
Taffas w o, W o e ak i
sooWMi A M oY § | WHAW &
T qiie ATET AT W A AT FY
§ ¥, g qw st AGITT Y W e ¢
Wit ot gaTR dwst v felail i
# § T i fkw swma w OF fogdt
foraft o fiss gy vt & Tl
Fii<g 22 sff T M aEi v §
T T AT W AR N AW rerw
Wt wri § WS &

16 hrs.

HaT oY & qreNe wited AT o
T & &, W ¥ amy w@ 4
T W FIWTR F gt e« fad
w i § "t o Wi -l
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e wifew Wy ¥ ¥ § ot fis
wedt It & 1 ¥feT & oF geTr e
AT wrgAT § fF o F oft et ww-
wTe fo WYo AT WT @7 § A7 Awt
9 &% gar g & FarAr YIwew § 1
¥ wTTaTT ¥ WTHTT 9T AEF afew e
FTHER AT FE WE | FEC 1977
¥ 30T 779% 61,265 7 ¥ 56,260
qraYE FAw dovy ¥ o el 1w Wik
fwvar § Hifregy, SeeET AT
Fqcawt fad v § 17 foet & 37,803
wTauE Al fRl wd W T
TerEye fasi w1 5 faer faar o
a1 43,321 qT84TE @7 w04 § 1 gAfAw
% widw wET fF FaET B qradE
wifew &ET W )

AT 8§ AT iR qwT A gAgfefndu
1 aen fiFa s W v & w9 1wl
# qrade fear ww @Y fie st
w1 % o @ wifs amer iy s
& off F7r wgar & 1 W wiafrraery
& fog qraa¥E fear arm ot Odifadedt

" st Wi 3faer qiivet % AT fadnft

w0 w5 garer feqr ama Wi faT &
%Y Efawr QA= & ST § IT Gy AT
FOAT AT 1., .

MR. CHAIRMAN: Will you kindly
conclude now because this is beyond
the ambit of the Bill? Please con-
clude now.

A waqrear ft arw forwd Arew i
FT & AW WY qgT WoT o 1wl
ooy & fedwt o Q= & o gRTR AT



et

MR, CHAIRMAN: I think you are
repeating yoursef. Bo, I am calling
the next speaker. Mr. Anant Dave.
There is so much of repetition. I re-
quest Members to cooperate.

sty @ (%99) : FwwRr
v, s T O qrEE wiede
fer @@t &, Smwr * wwdw v
¥fe o v ¥ 3, 4 R (@ AT
gt

et g & o e i §
i 7 ¥ ¥ st sfea @ @ g,
gar wwt ag T & eRfed gw e
w7 vy &, & Wt wgy ¥ fer
qotr @zt § fF f for wdeid &
Y g @, a1 WYt 9T F9-
wifedw & frar &t g ? oY
7 ATR TEGIE SO O aF T9E
W o F oAwr 9% 18 W@ TEGRE
TR w7 7§, A LAY wrawt fraHr
TN grfy 7 oY IART weaTe §), 99
yafas wrowT Gra T ITRT | 77 WY
25 TR ¥ FYTHT 50 T FF § Er
¥ 7g wrar & 1 9 A oy @ &, 9
3w & AW Wy § o fe
7o & o &, w0 § A% arw dar
o ¥ 1 o qre N qrAry § o s
T & F1 gy W @ 1 W aw
welt o %t ot Sredt e

gt ot qaee wTa wT Y §, IR Al
s & & ot G g & & 1 s
wrer fr faer wr @y 4, T S
25 T § 50 O ¥ @ & O Ty
oY frg a7 7€ 1 w{H so T § W
AT § ww 200 WH AT § W wR
i wie g Td @ 250
g WY S|
MR, CHAIRMAN: Thig point has
slready been spoken in detail by
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others. I would request you to be
brief.

SHRI DINEN BHATTACHARYA
(Serampore): He iz not as competent
as you.

MR. CHAIRMAN: It is not a ques-
tion of competence, i; is a question
of cooperation. Now that you have
woken up, you can understand that.

ot e w® ¢ A Y A v
™7 # E g oW gR ot OFar
wTfed 1+ 9 50 TE By ¥ I = E,
¥ av wafed Qe 72 § v ot ofee
T ¥ gAh o wey duy dAr N
T ft arfr wrfed, Afew ot T
T, 7 5 3 P ee ¥ ary
& wfed | zfeez A 25, 30 91 50
BATT T9d a% ¥gt &y w7 § Afrw oy
T 2w ATy § ITH wA Aar vy
ma’rarﬁﬂmf‘stmﬁﬁq
FATH ATH IAY AT G AT AT )
#farer ot 9 25 7 TR 50 TOR Ay
8, ug faspw &% afi )

WIS I ¥ A OBRA EHET If
=T AT T 40T AW ¥ wrov £y
@ WR AT, 4, 5 AT FUT
BT UFGHAT AW 4 A7 W@T & 1 WO
wgar 48 & fw foav 08 & ¥ sqrgy
v g & 96 fod ermr qmEr §
FamTie av w0 .1, QAT o g
g

 WEl ¥ 919 & 3 @R
AT TE, I I WA AR Frar v 4
HrE aUw a1 FEEE FO, v F
MW T § |
SHR] A, BALA PAJANOR (Pondi-
cherry);: Madam, I thank you feor
giving me this opportunity to parti-
cipate in the discussion on the Pass-
port Bill
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MR. CHAIRMAN: There was no

other alternative; name was

there.

your

SHRI A. BALA PAJANOR: I know
Mr. Kundu and Mr. Vajpayee are
‘very good diplomats in this matter
“and, therefore, I congratulate them
* for their diplomacy. I congratulate
these two ministers because they are
very good in diplomacy, because they
are able to win'over many friends and
because they are trying to. avoid
enemies as far as possible, Similarly,
they wanted to be very diplomatic
with the people of thig country also.

1 remember how Mr. Vajyapee
came and made a statement here, of
course, with the help of Mr. Kundu,
that the issue of passport will be
made more easier. In the process,
they wanteg to be very diplomatic,
When they were trying to be diplo-
matie, they found difficult in manag-
ing the affairs. That is the reason
why they have increased the amount
from Rs. 26 to Rs. 50. I appreciate

that. I do not think that any person
who is claiming a  Passport has any,
grouse against that. Previously,

everyone knows and I have had ex-
perience also that some of the pass-
port- officers—I dg not say officers—
some of the agents in connivance with
the officerg used to get Rs. 5000 for
an endorsement for Saudi Arabia.
That has gone gown to g very great
extent. It has come down to Rs. 250
or Rs. 300. ' ’

In this connection, I say, they have
done a good job. But while doing so,
they have concentrated only on the
simple aspect of money. They have
not considered other aspects of the
difficulties, as correctly pointed wout
by my hon friend, Mr Vayalar Ravi.
They could have taken some more
time, burnt the mid-night o0il, and
spent the time in 5 useful manner and
come out with a comprehensive Bill
as far as the passport is
taking into consideration all the.anti-
quated laws of 1922, 1939 and all that.
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Even .‘n-CIW, your .l'-lom'e work is not
goad. I can point out only certain
mistakeg that I can point out to you.

You say here that Madras office ig in-

charge of two places, Karnataka and
Tamil Nadu. You forget about Pon-
dicherry. That is also included in
that. You have not done the home
work properly. Pondicherry is also
included in the Madras office. Why I
refer to this ig that you have not taken-
the trouble of going into the details
upto the last point. ] do no{ accuse
you. It is a question of going into the
details. I point it out to every Minis-
try when they come up with their
Bills before the House. You must
take proper care to gee all the details.
It cannot be taken for granted that
Pondicherry is also included in that.
I need not mention agbout it. You
must know it. '

For example take a man who ig in
Mahi or a man who is in Yaman. He
has to come down 750 miles to pre-
sent an application for passport. The
same thing ig with a man in Mahi
who has to come tp Ernakulam be-
cause Pondicherry ig included in the
Madrag office. So, I request the hon.
Minister, as a member  from that
area, to have a small office a Pondi-
cherry also to cater to the needs of
the people there. Many people go
to foreign countries, specially to
France and other countries 'and our
ties are much better with them than
with many other people outside. I
would request you to consider that.

Then, in the process of being very

diplomatic, you are caught in the
trouble, as many members pointed
out. For example, you said that

Members of Parliament can gign the
passport to make it easier and to get
out of the cultcheg of those bureau-
crats who are very often condemned
—I will not condemn them like that.
Now, before you sign it, a caution or
a warning is given saying that it is
a very important document—you
must take note of it—and that when
you sign for a particular person, as
per the legal terminology, you must
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see that a particular person is econo-
mically sound and is capable of mana-
ging himself not only here but out-
gide also and when he comes back
also. You have also to certify about
his character also. We politicians
can certify anybody for that. That
is no problem. But it is a  question
of certifying whether a person is
economically sound. Is it possible
for a Member of Parliament to know
about 8-} lakhs of people, in my cons-
stituency? Some of the memberg are
representing 10 lakhs of people. Is it
practicable and possible to assess all
the 10 lakhs of people and certify like
that? It is not possible. We simp-
ply sign it and leave it at that.
What will be the consequences later
on? It was not g0 with those officers
when they signed it earlier. I will
not accuse the officers as some of the
members said that they were in the
habit of receiving Rs. 5000/- or what-
ever it. 1 have no knowledge about
it. Some intermediaries or agents
could have done that as they are
doing now.

1 have no personal experience
about it. Personally speaking, I have
not signed even 20 passports after
you permitted to sign it because I
strictly follow all the rules and regu-
lations—they have to give me an
exira copy; they have to give me a
photograph and I number it. In this
connection, I would like to bring to
your notice that some officers either
in Ernagulam or in Bombay ask some
of the members to confirm by writing
‘a letter that he has signed a varti-
cular passport.

1t ig an jnsult to a Member of Par-
lisment. We are signing it and put-
ting g stamp and all that. I do not
know why they are asking for my
confirmation letter, So far, I have
not given it, Practically, 80 Members
of Parliament whgo have no knowled-
Ee about these passport rules, conces-
sleny and other considerations that
you bave given, you have not taken
note of these things. I just signed it.
I told the Passport Officer about It.
He ig a nice man and lives in Madras
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Hig name is Mr. Das. He jg doing a
lot of good work. I told him over the
phone that this was not the parctice
with e, because he was not going to
beiieve in my signatures. [ told him
that since he was noy going to be-
lieve 1n my gignatureg how was Le
going to take note of my letter head
and signatures. It is a funny thing.
So the idea is to elevate the trouble
that people are facing in this connec-
tion. While doing so, you have creat-
ed a problem. 1 thing Mr. Kundu
sahib will take note of this suggestion.

People are applyving in serial order.
Some people come with the help of
ageaty and other influential people.
Sometimes Members of Parliament
are al!so there, Then the Ministers
ulso telephone us saying please issue
thiz passport. He wants priority over
n‘hers. So, there is 5 backlog in
every office. The people who had ap-
plied day before yesterday take priori-
ty over those people who had alreadv
anplie | three months back.

I can understand that there may
be some urgency. I would like to
send my sister or sumebody who has
married in Singapore earlier or some
such thing. You musy also give pre-
ference. I do not  say everyhody s
equal before these things. I think
you must have two systems of pass-
port in the country. You put certain
passport in the urgent category and
for that you collect some more
money; and for that you must us2
also your discretion. If a person has
to join his duty before 30 davs, unless
a passport is made available to him
within 15 days, he cannot go and join
his duty. Many people have develop-
ed a fashion to have a passport. I
will come to that later on, because 1
think every citizen in this country
should possesg a passport. It will be
a good identification mark alse for
you for future verification. We can
also wave time during elections gnd
on many such occasions. And natu-
rally we will also make good money
because if you multiply 60 crores into
50, automatically you will get a good
figure. You have made a very good
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figure. Just now I was calculating it.
When hon. Member from Bhopal
issues 10 lakh passports per year—
1 am not going into a small number
of nine lakhs or odd—and if he multi-
plies into 50, he gets five crores; and
if it of five years, it is 25 crores, Be-
fore the Janata Government gives it
to some other government, 1 wish to
come back again. So, I say, about this
kind of calculations, you must be
careful also.

Then you must make some distine-
tion between passports—ordinary
passport and other passports. For
ordinary passports. many peop'e are
applying. You make it 25 or 30. As
far as urgent passports are concerned,
you make it 60 or 100. If I want to
join my family or if I have a friend
in some foreign country or if I have
got diplomatic assignment, I can pay
Rs. 100 and get out of this. Do not
make everything equal because that
will serve the purpose of your mak-
ing rules and other things in a very
easy form. That is one of the me-
thodg I wanted to consider also,

Secondly, many people are going
out, labourers are going out. You
must allow sympathetic consideration
for these people. These are the peo-
ple who have been looted; and these
are the people who have been cheat-
ed in many manners by the agents;
these are the people who are given
very bad treatment in the passport
office. Mr. Chairman, you may know
it very well that in many of the offl-
ces because these people are all illite-
rate or poor colliees or workers who
go out to Saudia Arbian countries and

" many other gulf countrieg to work
there and earn money,—they are
given a very bad treatment. You
must remember that these people are
making remittances to this country
when they are working abroad. If a
person is getting Ra, 2000 per month
ag a Carpenter in Abu Dhabi or in a
gulf country, he is sending practical-
1y Rs. 2000 to this country to make
some saving and lve for g better
future later on. But these people are
not given good treatment, Whereas
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persons like doctors and others, when
they go abroad,. they buy cars and
have big bulldings and enjoy like
anything. They are given a proper
and better treatment. The Janata
Government should not have such kind
of partiality. So, you must see that
these people are alsg given passports
in a very easy fashion and they must
get priority over others.

I do not want to name the agents
or persons in our gide. There is one
person who sent 200 people abroad
last time. I am told, this person is
collecting Rs. 2000 from these people.
That is what Mr. Ravi hag alsg said.
They sell away their property; the
sell away everything; even their clo-
thes they sell away and save Rs, 2000
and get into the clutches of these peo-
ple and they are treated like slaves.
But they come back with good money.

The other day, the Minister of Fi-
nance was speaking that our foreign
exchanges remittanceg have gone up.
By whom? 8o, it is not a one man's
job; it is a coordinated thing. It is
not only a question of foreign exchan-
ge but other things also. You try to
help them in geiting this passport in
an easy fashion for which your office
people can give you a better golution.

MR. CHAIRMAN: Please try to
help the House by concluding as ear-
ly as possible.

SHRI A. BALA PAJANOR: I do
understand your position, But please
allow me to make some contribution
which will help the Ministry and
House. .

MR. CHAIRMAN: I am not stand-
ing in your way. You are a mem.
ber of the Business Advisory Com-
mittee that has allotted the time far
this Bill. Therefore, I expect more
cooperation from you than from
others.

SHRI A. BALA PAJANOR: ] am
trying my best. It is not g question
of cooperation; it iy a question of
helping our people outside for which
Wwe are here,
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MR. CHAIRMAN: Please try to
conclude as early as possible, Other-
wise, I will have to call the mnext
speaker. .

SHRI A. BALA PAJANOR: I re-
quest the hon. Minister to consider
what I have said.

Here, he has been dealing, through-
out, with the question of money only.
Of course, ] welcome this measure
because something is  better than
nothing, It is good he has come for-
ward with this. But I hope that, dur-
ing hig tenure of office, he will come
forward with a comprehensive Bill so
that things will be better for the fu-
ture.

MR. CHAIRMAN: Please try to
conclude.

SHRI A. BALA PAJANOR: Yes,
I am concluding. Mr, Kawar Lal
Gupla was saying about the position
of Passport officers....

MR. CHAIRMAN: I have pulled
him up already.

SHR; A. BALA PAJANOR:.... in
varioug places. But I do not say that.
My submission is this. 1 hope the
Minister will take note of it. I want
to congratulate and praise those offi-
cers who are doing thig job. It has
become a very bad practice with us
to condemn always the bureaucrats.
By this what happens is that, ultima-
tely, even the people who are doing
good work get discouraged, get frus-
trated and do not do their job pro-
perly. Therefore, let us praise these
officers. These officers are working
very well. I want to bring to your
notice that the offices are understaff-
ed, and those places are very bad.
You must find out good accommoda-
tion for them and alsy increase emp-
loyment
Rs. § crores. You should make a good
plan. Let this income not be a quid
pro quo as you have said in public
finance. You are already maintaining
the office, This extra amount of Rs.5
crores must be utilised for employ-
ing more people. You can gay that

there. You are getting
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the Janata Government is giving more
employment. Therefore, employ more
staff. Make a two tler system .....

MR CHAIRMAN: Please conclude:
I will be calling the next speaker:

SHRI A. BALA PAJANOR: I
hope the Minister will take note of
all the suggestions that I have made.
1 wanted to suggest some more points.

MR. CHAIRMAN: You can send
them in writing.
Mr. Nirmal Chandra Jalin,

st fadw s W (fardl)

awfy T, AT FT FH 50
g & o Y, oaHRar g—aw
TE W O WG H M| e
¥\ ¥ far ot  srovr fed o g—F
foie &= ¥ 37 & A0y FOO
SEEl wWASH TR fF 50
wmwmfr Ry afrm &
T wogr  ¥av faw w1 &
¥ & faar srogt ¥ agY Feer gl
7 EhamagsQ e fs so
iy fadt @1 wfes @t arao
wifpfew &N WER--T ¥T FIO
27 W ®) ag WTerTET ) a9 9EY
fear mar a1 f wfas omed Faiaw
@ MY AT B, TF KT GW F AT
T E |

A R qET BY I 4§ /O
e T § v agi o arE 9w
T | oW e 6 WAy
s §Y T &, afer & W R W
AT T B~ ¥ qy wiv S W g
& s s g fe ww awre wwd
afir wge # a5 7 24, afew orw
Tt TrENE wiva &R | F 3w gww
oY ¥ g g e ag oo ey
§ wwr wry, wiife Sege dur  ow
& ot wrew siw & oft ¥ ¥ Feqr § e
wwkW Al «
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Fadr wra-—gw frdgs ¥ e
w2w'’ Fve-rw &t forw e &
7 wfum wiw frow & oo ao &6,
o ¥ fadw w1 aga ar faer wmar &,
THEO-OR N R AATIN TG W
& 1 arfae w3w" mew oEe 7 A 47,
¥ ¥ o7 gt W §, § oW g
T W w1 g fear w3

fredt ara—i o I A
® @ A FT qAGw T o w
A F AT A EE WA A E, F A
A9 Wi | & 3 AT AAT WY AT
@Y <A, #fET 99 § 3% 51 wAeA
Far g, @t eowfas § fr 9y @ oaww
TG AT Y ) T AT HIT A HqIEW
& & fr FepAwa & O EUTS ATH 7 HqO |
MR, CHAIRMAN: If [ may interruut
you, [ think that confirmation is asked
for because, very often, in the pass-
port forms the signatures are forged.
SHRI NIRMAL CHANDRA JAIN:
There iz a seal also.

MR. CHAIRMAN: Even if there is a
seal, such malpractices are there,

SHRI NIRMAL CHANDRA JAIN:
Then one thing can be done. Samples
of our signature; may be kept there
because, what is the guarantee that
even in the confirmation letter they
will be deemed to be genuine signa-
tures? So, this may be considered oy
the Minister.

Wy v S & wgm e F
Tg T T v g A f e s
TN B Y S AT, wmd & v
T Wy Y, I & Ave ¥ wgw we-
WHPE 1 A Frged wm
Haam & 1 & 4 @ & aww
urs gfem (k) ¥ ot v e
fraer &, ST IE T W W g
g § SR 9 H Am wgAr vrer
AT FT A |
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“A simple Bombay woman work-
ing as a nanny in one of the Gulf
countries got the beiter of the emi-
gration officers who off-loaded her
from g flight at Santa Cruze airport
recently.

The woman was returning to the
Gulf after a briet holiday here.
She had the necessary papers to
prove this. But officerg from the
office of the protector of emigrants
would not allow her jo resume her
job, for reasons best known to them.

There has been several reports of
a ginister racket at the airport in-
volving thMése officers. Gulf-bound
passengers have been prevented from
leaving wunless a “consideration”
which wvaries. from Rs. 600 to
Rs. 1,400/- is paid to them through
certajn people operaf™g in the™air-

port premises,

On some days, it is reported. the
emigration authorities lie low and
leave the field free for the benefit of
the embarkation police. The ‘latter
it is alleged, refuse to stamp papers
permitling, passengers to board -
plane untill they are also paid 2
“considerafion.” ’ ’

The wily emigration authorities
tried the same game with the nanny.
Little did they know that she wu:
working for a high European @:m-
bassy official. The woman simply
went to a telephone and called her
employer's wife to tell her why she
was ynable to resume work on time.
The embassy official’s wife telephon-
ed her couniry's diplomatic office in
Bombay and explaineq the gituation,

The following day the emibration
officerg at the airport, who had off-
loaded the nanny, were flabbergasted
to see her arrive with an officer of
the 1local consulate. There were
mumbled gpologies and the woman
was cleared within minutey and
whisked to the aircraft.”

gt wgvwar, 7g faww @
Tl § WY W T W g §
BATL 00 ¥ svest 1wy g w7
¥ s ww aRTRAT w1 v o Y fear
™l | W & AT ag § fe aw
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wearEet g 1 & wawr ¢ frqiat
ot sy & amoeft

S8HRI C. K. CHANDRAPPAN
(Cannanore): Madam Chajrman, this
is a Bill mainly to seek enhancement
of the fee for passport I agree with
thosg Members who have said that it
is necessary for us to think in terms
of bringing forwarq a comprchensive
Pasgsport Bill. ] agree with them and
I do hope that the Minister will consi-
der that.

About this enhancement of the fee
for passport, 1 do mot support this be-
cause I am not convinced by your
argument that the money which you
are receiving is just enough to give
the passports. An argument was placed
the passports. An argument of peoplc
seeking passports will increase, the
revenue #Mo will increase and you will
not find it difficult to meet the situa-
tion with the money that you are
receiving.

It is even more objectionable that
even before adoting this Bill you start
collecting money in anticipation ‘hat
thy Parliament would put the seal a#
You want,

Now, I come to another aspect of the
problem. The Minister sald that every
citizen has a right to have a passport.
But it should be remembered that even
after geiting a passport, there are 80
many legislations in our country which
make travel almost impossible for
common people. There i the P form.
about which a decision has been taken
to abolish it, There are immigration
laws, about which a mention has been
made by more than one speaker, and
there iz the Foreign Contributions Re-
gulationg Act. In view of this, I think
you should have a fresh look into all
these legislations to see to what extent
these are in the interest of the people.

Then, when you charge more money.
You should provide better facilities for
the people at the passport offices
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Even in Delhi, there is hardly any
place for people to sit there, (There
is hardly any place for people to con-
veniently wait for getting a passport.
These are some of the things which
you must consider.

I do not know whether you have
received a deputation from Mahi about
which & mention was made by the
hon, Member from Pondicherry that it
would be convenient for the people of
Mahi fo go to Calicut which is just
acrosg their border angd to get a pass-
port instead of going all the way io
Madras, 700 kms. away and spending
money for that. Yoy may kindly con-
sider this proposal.

Then, I am not against giving the
facility for the people to get their ap-
plicationg for passports signed Ly
Members of Parliament. I do pot
think, there is any big risk involved
for the Memberg of Parllament in
signing a passport application, I
would like that the M.L.As. should also
be given that authority, At least 1n
Kerala, all the Members of Parlia-
ment are signing thousandg of appli-
cations for passporis and we do not
care much about that risk whether
finencially he is sound or not We
take it that he is sound, that he is an
hones{ man,

MR. CHAIRMAN: All the people
from Kerala agre honest.

SHRI C. K. CHANDRAPPAN: Most
of the people are honest,

If you are prepared to consider this,
I would suggest that the Panchayat
President; are the best people for this
verification because they know the
people concerned,

Then, there are certain sectiong of
people about whom you need not make
a fresh enquiry for example Govern-
ment servants. Everybody knows that
police verification is done before his
appointment is made. If the head of
the department feely that this person
is good enough and sound enough to go
abroad, give him a passport angd let
him go outside the country.
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I hope that some of thege observa-
tiony wil] find favour with the Minis-
ter., With these words, I conclude.

=Y FgATT wrweteg T (78)

w fam ot S1=h go & Ol A
TEAT AZAE | Al A7 g€ § FF
aradte wifee # oY gw ArE CeAFew
adt g€ ¥, 34% fere feoglorer v ¥
facwmd w1 éram PR d 1 =™
art & fafres qgy 7ad | IFE
3% W=Dt 7 fesqrwar & foq wv
gaam fear § ¢ zus fag oo
wifeg? g3¢7 g Ffen 1 gwd A
7% & o orgE dmaq wifex giw
weHgafed ) Adarge g @
HW w1 Xl wEAT 9¥NT, FEeAr
AT BT | R WfTaE @ G
IS L T aga e gy 15 fam
¥ qraqre faerr &7 5w gq =vgr A
ST TATH ETAT G T ¢ & § gaqar
Z fr @ % orf aofe w5 T
¢ 1 afEw groE gady smregr o
FAT AfEy ff O A weTwwa o
G % faq 2 39F T weg fam
# arvs gg & maw g1 I Jifga
AT IHAT wAW & 9w faer SET
Ffgm | WAL GA TG gAT § AT A
wra7 g9 feudiz 2w 7 ¥ fag
faenare gt 3g% f@=re wUTE UEOA
ECIEUCCHIE CR L AL T i
A mwreaT ag «4v Zar wifgn oA
#1 gfaar g1 w7 It AAT 9T MR-
b fom @or

wre faTs wifew &9 W@ 2 )

T A AT F AW T qgT ;AT grar

g 1 @ S w g @ Fuer

T AT 7R WY WY Gy DX F gaw
DT ARG AT E | 19T AT
ITE! NG AT BT AHAT WY T
qET & ' ¥ TR W @A WY
WTTRY §T 8T F srweqr 5 wilgd |
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9T T A AT 9C W 9T T
T WY aay § o v & oww
meqr @t srasx & foafv i or
2 for 2t oo &7 TS Wy T A
¥ QORI ¥ FT ITET TENE oy
AT FCE | THY TARI G WA AR
FY W THATER FHAT & TgY T AW 4R |
ITH T TVE T ATEEAY Y awdr

qudtE ¥F ¥ w1 eweE g T
o0 THET W W SjEer ave
wfed | o W g ot & F s
fg g7 a1 wAF €1 § "wsr ww
AN WL FATFCAA § | WA 2o Y
FFEASANH WIE | TH IR qME
a ArET & ey H fY ge oWy
wrrae @dy qgt Y o sfgr

& faarédiz w7 3y wrdae faamr -
t 3o ama wifew & @y g=z
fear wmr arfzgd | Tme T@r AT
wifed | e &1 G &, |1 T
JEF 97 I 9 AV E0 9 ®F I 3
ITRIAAFAS 1 w7 AT Framr
T T & EAR A8 nEAT A 2
24T frqur oF wrg 97 ER A AW
TR AT § ITHT A qraeeAr g

#T TRIE ¥ H I s Ay
a1 I8 wEnT Fzw B 1 wAe
OF M AT AN A1 THFT &nGr OHr
qART HeITHT F7 AFET AAT E O
TR qEA CACTRT 1 % 7 & fAg
Wt gz wedr & fr swer ¥ v nw
FER T AN Wy TrrdTE 2R Y ey
FT & @Y |

fadwr it & wgr ur fn oy garc
¥ wa g T TR T ¥ arane gEh,
gt o fovaw qrade wifee Aff
AT wrgar 1+ & wowar § fvoag o
fafive <ot of & goet ¥ ot e
aff ) wIT AT RS ¥R W
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wsd § ogt o wrairkeiy € e w
N I oF e afag fadie
t 1 of argrew SAET WY woer
¥ fog goey ww woAT wfET

A wradY mEv W ¥ AEr WY
Far war § fr 9a T v aga s
B &1 ami T IRy Avee Y
fomreft & Wt &> w1 9ff fer 2
Fq IAE AZT X 0w F Ay wE
g T & qrar AT PR wewn o
sty w7 |t fror owmew g owdvr
ey A7 wToat 1 Afes TR al
T FaEAE wq Aff fedT & A1 =Aw
A TE ¥ AGEAT o1 7 A ET
AT R I wr o 2 Ty 72
o s 3% arg fmrsgagr Frezw f,
Fara g ET B

Iq UR Y & qeaeT W1y ¥ Ay #
a1 ga% Tz ghaw foe Fam wr
wEw T AT wifar 0 & a7 o
wigar § s 7w oo @ A1 WY gema
s # wfaiy faar amr afe
wF dF @1 /1T AT KT HEET § G
s gar & wfer ag oA 0 & 98 T3q
0 WraHY g & WYY IF VAT AT R
AT AT E | IH AT I AT TF
sfasre frar wro =rigd

SHRI G. M. BANATWALLA iFon-
nani): Madam Chairman, the Bill seeky
to increase the passport fee and the
Statement of Objects and Reasons

for the past 17 1/2 years while the
cost nf providing passport services has

I would like to draw the attention of
this House to this particular fact that
during the past several years, o sur-
plus, & huge surplus i, being obtained
from thy Reglonal Passport Offices.
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The revenue earned by the Regional
Passport Office during 1875 amounten
fo Rs. 162 lakhs, while the expenditure
was only Rs, 58 lakhs, glving a sur.
plus of Rs, 104 lakhs. Then again in
1978, the revenue was Rs. 213 lakhs.
The expenditure was Rs. 61 lakhs. The
surplus was Rs. 152 lakhs,

I can understand that the number of
passport applications have increased,
But of this bheap of surplus that is
available, should the benefit not pass
on to the people? I am afraid that
this ‘Government has the curse of
Midas on it and the Iust for money in
order t¢  providle a fundamental
right of the poor citizen. With zreat
fanfare the so-called policy of heing
liberal in the issue of passports was
launched. But there gre several ros-
trictiong that come, apart from the
inordinate delays in the issue of the
passports, In severa] offices there are
piles and pileg of applications. There
is also inadequacy of staff in offices. I
am happy that the hon, Minister is
taking a keen and personal inierest in
thig wholg matter for which he deser-
ves due credit. However, it is not
merely being liberal i the issue of
passports which is the only factor to
be taken into actount. There ave
several restrictions and to-day these
restrictions are being observed most
rigorously also. To point out the
rigours of immigration laws muy be a
little irrelevant here, bul hecause a
claim is made of heing lileral in the
issue of the passpor{ in order to im-
plement the fundamental right or grant
fundamental  rieht  of fravelling, T
have to point out these rigours of im-
migration laws, For example, the
agreement paper contalning the terma
under which a person ig employed, is
reguired to be attested by the Indian
Embassy abroad. No forelgn employer
wants to go through all this procedure.
The result is that India is suffering
ond the forelgn employer is turning to
other countries because of all these
rigours, ’

I need not npeaf'ﬂ_ae harassment
and the corruption that is there when
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these pecple atter having obtained the
necessary passport and visas want to
leave the country and go in search of
job abroad, On the slightest pretext
there js harassment. If the passport
mentions one occupation and another
occupation iz mentioned in the visa,
there is prevention of the person from
proceeding abroad,

Similarly, there are several pestric-
tions, harassment, corruplion and there
it a lot of loading of the people both
at the airports and the docks. All
these ghoulq receive due consideration
at the hands of {he Government.

Now | must also join in protest
aguinst Clause 7 of the Bill. It has
introduced a very undemocratic innc-
vation gaying that the payment of f{he
fee will start with the introduction of
the Bill, in anticipation of the aporo-
val of the Bill by both the Houses.
This is a very undemocratic innova-
tion. | must raisc strong prolest again-
st and take strong exception to it. 1
hope that such a clause, clause 7, will
not be pressed by the Government,

Madam, I once again draw the attel-
tion ol the Government to the great
harassment of those emigrants who
want to go in search of jobs. There
ir also n lot of corruption which Iis
rampant. All these need immediate
atlention. Similarly, the Emigration
Tawg require thorough revision to he
in cenformity with modern regnire-
menis and in order to see Lhat while
our own people are not barassed, the
forelg® opportunities and avenues
which are open to them do not dry up.
With these words I conclude.

Y ey feerrt (AT
JrAAIT ey WA, A TTEAYE JWl-
ga fadmr faryr faerr smsreor-at
£ ot 7Ty mrent ¥ TAnT AT fra
2. & fw faogrr 7o F fr 0z fadre
ndsenfr Wine &1 g |

MR, GJAIRMAN: Please rosume
maur seat. This Bill was allotled 7
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hours. We have already reached this
limit. I it the pleasure of the House
that the time for this Bill be extended
by half an hour?

AN HON, MEMBER: One hour.
(Interruptions).

MR. CHAIRMAN: 1 would ke to
remind hon, Members that there is a
very heavy agenda and other wrgent
matters also. I request Members to
cooperate. We extend it by half-an-
hour.

1 think, we have had a fairly goxd
debate, So, it will be extended by
malf an bour. I request Members t0O
be brief and not to repeat the points
already made. Now, Mr. Tiwary,

ot woquer  frardy - & a7 frdn
w7 727 41 f ¥8 Frdas ¥ 37 e
9 #1 Era 1 ag0 fFar aar  SeET
FraTT WY AH H AT A fadw
HeAT X ATA HATAT AT ATZTA ¥ 77T IAL
%z a7 FAT 9T R R AR T
i § sqrEr 33T SiE. AW TREAr
& fx grvre A AvE ¥ A1 TR ITO0
vt & 77 Fr g wni 97 9RE
orfeer & ot g w1 A ¥, i
FOfEForT 1 A FEY gL A f7ar
aa7 & ot mry & g da fe e
qrAda et 7w O o ey 9
nsre whrwifay g sfefras
prfEad 1 € TW 9 QTR 5
#T AiCFTT o1 907 AT ¥H GO
g1 dwa-weedi w1 Ay 9z wEwe
¥ fgar war & forgd® wreor o S
w1 e Foarma v wre freftd 1 34t
w1 Aty ag & f= wgr 1975 % 4.75
ara waferat & wed # fog aries-
qa fais, ot W g ST A W O
ary & w0 fiwk § o s W



331 Posports - BRAVANA 6, 1900 (SAKA)

ot & 18 wrw & wlw ow oy oot
1 mavover v h T
dur s gwr fear war 8, farawt
fear ot wifisg W gfire dfcRedwe
& ¥eftore wY wre Y s T sy |
WY k& fie @ wwa o WY fe
Xt gt 8, whx 35 e w1 ot g
Fraifier firar war 8, wod e ot
w et ot #we o orew¥E o faw
qaTg

mﬁnmrﬁ#wwﬁa‘am
!ﬁl{iﬁmiﬁrsgwﬁ{w w7 &gt wf
gr IR T WY wgE § oW afeg

MR. CHAIRMAN; That point has
already been covered by the other
speakers,

WY XawEer  feardt © gafeg &
g e o gvaw # gorre w1 Wk
9 &Y T BT FHATL FAY AT |

T oqEm & e ogw grbama
wiwT A1¥ w1 1w fisar an wfen
WY g warw, fdw garaw, i
v, zfow sk g fada
wify qure waremt ¥ wfafefy e
Feea gY 1 fadwit F gard S wY oy
et bubde
Y Lo+
W, fawl & degwrdr gt &
TER WY ST fear o Wi v wwre
FrdwiY % gard @Y ®) ot o T
T , SR N W Frard, s
W o fear wrar & sEwr Owr @
weqr € WL | wgaE ¥ oA g
T ®TT B AET F g Wy Wt
ey wh wrfirars w) 39 oy §
mﬁiﬁ't‘fﬁnﬁmg}%wﬁm
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s fraaif & oft e gV wifygy
afir g oF st ) w¥fas wfawre
FEr A ufrrcara g, sod waTT
¥ OF wreAt w1 fadw wrw, agt @y
w1 g5 FT gF grfaw g

™ W) ¥ grg & v faw w7 93-
fewr & gadw weav

*SHR] A. V. P. ASAITHAMBI
(Madras North): Madam Chairman,
I rise to say a few words on the Pass-
ports Amendment Bill. In 1976 there
were 5 lakh applications for Pass-
ports and in 1977 this galloped to 9
lakh applications. This is mainly due
to the liberalisation of rules, regula-
tions and procedures for obtaining
Passports by the Janata Government.
The moment that the Government of
India declareq that the M.Ps can sign
the Passport application forms, the
number of applicants swelled to
double. This ghows that the number
of applicants for Passports would in-
crease further if the facilities are
expanded, It is the birth-right of a
citizen to move wherever he likes, The
Government must dp everything en-
abling the citizens to enjoy this birth-
right.

If you analyse why our people in
greater numbers are seeking Pass-
ports, you will find that they are
mainly motivated by the desire to get
jobs oustide, which they are unable to
get within the country. In the country
they are not getting enough to quench
their hunger and thirst, do not have
shelter and clothing to cover them-
selves from sun, showers and shame.
They do not go for sight-seeing. If
unnecessary hurdles are put in their
way of getting Passport, it means
that they are denied job opportunities
abroad and they are not enabled to
get jobs within the country. Previous-
ly only bureaucrats were eligible to
sign the application forms for Pass-
ports. By empowering the M.Ps to

*The original speech was delivered in Tamil,

10 L8-11
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[Shri A. A, P. Asaithambi)

sign these application forms, the
Government have opened up fresh
avenueg for the job-seekers, I want
that the MULAs and MUL.Cs also
should be authorised to sign the
Passport application forms. The peo-
Ple of a Lok Sabha constituency do
not get a chance even once in a year
to see their Member, as he spends
half the year here in Delhi. ] demand,
along with my hon. friend Shri Chan-
drappan who also stressed the need
for doing this....

MR. CHAIRMAN: You want this
right to be withdrawn or what? You
come to the point and be brief.

SHRI A. V. P. ASAITHAMBEI: I
want that the ML.As and MLCs
should be authorised to sign the
Passport  application forms. There
are six Assembly constituencies in &
Lok Sabha Constituency. The M.L.A.
is more closely acquainted with his
constituency than a Member of Lok
Sabha because of the compactness of
his constituency. If this facility is
given to them, then, I am sure that
the number of applicants for Passports
will go up manifold. More and more
unemployed youths will be able to
seek their livelihood abroad.

The increase of application fee from
Rs. 2§ to Rs. 50 does not redound to
the credit of the Janata Government
which swears by the name of the peo-
ple of the country As pointed out by
my hon, friend, S8hri Bala Pajanor, the
application fee can be increased for
those who want to go for pleasure
trips abroad, who go to foreign count-
ries for getting technical know-how
for their industries in the country and
such other exigencies. But the fees
for application forms of those seeking
jobs outside, just because they do
not get jobs in the country, should
not be increased. In fact, such employ-
ment Passports should be separated
for this purpose.

I demand that there should be more
regional offices in the Southern States.
1 can substantiate my demand for
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more regional
Southern States by referring to
fact that 56 per cent of the total
employed in the country live in
States of Andhra Pradesh, Karnataks.
Kerala and Tamil Nadu. In Kerala
Yyou have already two Offices. If there
are more offices, naturally it will
greatly facilitate quick disposal of
applications and issuance of more
Passports for the job-seekers. Mr.
Chandrappan narrated the problems
of people of Mahe coming to Madras
to get Passports. Similarly, it is more
expensive for the people of Kanyaku-
mari to come to Madras for getting
passports. I demand that a sub-office
should be opened at Madurai in Ta-
mil Nadu so that the hardships of
people living in southern districts of
Tamil Nadu are minimised if not eli-
minated, They would be able to get
their Passports with minimum of time
and money.

334
hnpm&ﬂealin the
th
un
the

MR. CHAIRMAN: I hope that you
are making your final point.

SHRI A. V. P, ASAITHAMBI: I am
giving a new' suggestion. You are
aware of the fact that there are so
many private agencies which are ex-
ploiting the situation. They swindle
the gullible people of the country by
promising a rosy future for them
abroad. 1 have heard that they fleece
to the extent of Rs. 5000 to Rs. 6000
per person. It is time that the Central
Government steps in to prevent these
rapacious people from cheating and
decelving the unfortunate job-seekers.
The Central Government should issue
directives to the State Governments
that they should be ultimately respon-
siblg for sending the people outside
the country for jobs. If Arab count-
ries want Doctors or Engineers, they
can go outside only through the Cen-
tral Government, Why should not the
industrial workers and labourers g0
through the State Governments? Why
should they be left to the tender
mercies of mercenaries? The Central
Government should stress that the
State Governments do this job ° of
sending people outside for jobs. The
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‘M.L.As and the MLCs should be
authorised to sign the application
farmg for the Passports. The hon.
Member belonging to Muslim League
pointed out that the Government of
India does not suffer from paucity of
resources even from the existing sum
of Rs. 25 per application form. There
is adequate revenue from the existing
rate,. There is no need to increase
it to Rs. 50. This proposal should
be dropped instantly, If that cannot
be done, at least Employment Pass-
ports should be exempted from this
incresse, It should be bifurcated
from the Passports for luxury trips
abroad whose aprlicants can afford to
pay more for getting their Passports.

With these words I conclude my
speech. -
<t agrem (froriR) : Awmafr

wEvear, gxg qgw A & wqny g

MR. CHAIRMAN: No repetition.
You should make only new points.
The same points are being repeated.
1 think they have been covered al-
ready.

% ww & gy stefy oft & a Wy weT

fs  wr A¥-ad, fE-ER Ageew
ol o T v d w1 ¥ e
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giRlr ¥ T 9T wek W W
we ds oy £ 9 ¥ qeeid o Ay
§ I ¥ qhv-s: gae war o ¥
E—3F Wi ¥ g ¥ W 4w fey
T wfgd | oy ¥ qrend wrfew &
Wil aT% T TwTw qwy wy §—
% wgen ¢ v wrod  wfewrfal Wi
wwifEt #r ovs § Od sqaeqT wAY
wifgd foed ¥ & W g oA o
¥, 9% a9 S squgre firar oy,
IR oy aedy & o

17 hrm,

[SER: DEMENDRANATE BAsUu IN THE
CHAIR]

AT delt o & o% frwrae &
qg FTn wig § fe ge e O
T oy GWRIT AT §, o vy & fad Ay
s §, AfeT dare i A & qad s
qUETT | Ay ATRT HTH OF GIHIC
& daal & famfeRr H awcser o &
w1 3d atg & W qrENE & ST
Hvraeees i1 STORT W
wEt ave 11 &0 §, @A &
wrardt & fa? e g T wifew
savs X & | w@w Tforag 8
g § e A AR fa', agreTgR,
ar AOEA ® @A AN f—aw IW &
qrEaré &) 3} g 4 are § ey § o
IAEY WIT W FGAE oA AT § o
WY ST ST WS AT & wof
firay feeil Y T ST W Wl
qeet & WK agh X RO WO
qm & 1 dw oo § fFoww
Tax N3w & ofedy foelf o qF @=-
wifer et aw ffadr | afs
W W 7 oW g, 8 w7 § w7
7T Qifod s ofreft forst Wt
fawit & 1w Ny Ofed, fed ol
ot ot WX Wz @ @ g |

qw wrwfie weew : qfeeft faet
¥ firr ez % wor ar T §
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o wtwre : 7y feogw gy
g | scAm

TAW st 11 w3 §, ot Aqw oY
wTarY ¥t 631 fygear fardr da1 §, foreer

fastor vt wrare mar g st
guata wWat (o frware wer) @ gET
B & BT W AE R E
ot aftary  IuE Al off wET —
ST GATEY ETEMTE ¥ /i ) @AY
F a BTeE ¥ warar S A
EATL a1 g TE ATANT | ST THL NaW
ST 7t F TR H AT GAT Y g
grr g, a1 fax wgm g ¥ aeany
v oft wE el g o T w4
afy g7 g & eur? wF A6 Ay
§ A sy ¥ fergrer & o fford,
mfaw aer ffed, goafe gfaag
dfordr, e fore gam<t g Wi o @,
W T i G Afew afe o
w1 FduT A wTh W, a9 e ay
qiw AT gH A wAr @i
¥rfy fis wrT Y 77 qde

s # & ag frdww s wigm
& wlw gy & gra o o S gy
BRI T LR GE ww
| = ¥ wary ) sEear Hifar
Y W 50 T ¥ Ay wl ¥
TR s A wRaT, IEW ey
o} 7 AT Afew soreh W@ W
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iy au o § o w
qraeé Y fawer gAY R ey oy
§ ¥ qifrat o & s, dug, frady
WA ST N T ¥l Wl ouk
e ot & gew A gy T ¥ o

SHRI M. RAM GOPAL REDDY
(Nizamabad): At the outset I con-
gratulate the hon. Minister for having
made the work very easy and for
giving the responsibility to Members
of Parliament to in sign passport
forms, By making Members of Par-
liament to sign the passport applica-
tions perhaps the hon. Minister want-
ed to make them popular in  their
constituencies, Wherever 25 persong in
a village want that I should sign their
passport, forms they invite me to the
village and I go and sign their forms
and complete other formalities like
signing photographs. Like that I have
covered many villages, That is how
we can approach people directly.
There is no hanky-panky in this. I
congratulate the Minister for having
made this work very easy, The Mi-
nister may be surprised. In Hydera-
bad. in Andhra Pradesh the passport
office has issued passports in 15 days
after the 15th day of my signature,
the men came to me with their pass-
ports, So, I was surprised. The
same is the case in Bombay, Mahara-
tra, where about 10-15 lakhs of An-
dhras live; there also it is easy t{o
get the pass-port. In Delhi also the
work is easy. There is a lot of change
in the regional passport offices after
the introduction of this system. Un-
necessarily we should not go on con-
demning the officers in season and out
of season. They are doing very good
work, We should not talk of the past
things now. Those days are gone. Be-
cause the Ministers are strict and
earnest the officers are also doing &
good job. I can tell you my owm
experience during the last Lok Sabhe.
1 was an effective Member and I triad
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for 100 passports; for six months I
could not get them In the end I
wrote to the External Affairs Minis-
ter—Mr, Kundu can see the
pondence—if you do not issue those
Ppassports in eight days, I am going to
withdraw my request. The passports
were issued. Now

5
1

§
8
:

©of India is earning a lot of foreign
exchange and a day may come when
the invisible amounts and external
remittances that are coming from
outside may be equal to the budget
of this country. Then our country will
be very prosperous, 1 congratulate
Mr. Kundu, Mr. Vajpayee and this
government for the excellent work
that they have done,

SHRI G. 8. REDDY (Miryalguda):
Members have made several points
and there is not much to be said. In
the statement of objects and reasons
It is said that at the rate of Rs. 5 per
year they were collecting Rs. 15 for
three years, Later on it was changed
to Rs. 25 and they said that it will
be for five years, at the rate of Rs. §
per year. Now that you are going to
charge Rs, 50, are you going to
change the period also for the validi-
ty of the passport?

The second point ig this, The rea-
son for the introduction of Rs. 50 is
that you want to legalise what is be-
ing done. What is being done is col-
lection of Rs, 50. If what we Tave
been collecting is illegal and if you
are trying to legalise ft, you must ac-
cept that what was collected was il-
legal. If it was illegal you should
be able to remit the amount. There-
fore, please let us know what is the
legal position in this matter before
we give our consent to this Bill,
There is another reason. The number
of applications have increased so
much that it should be sufficient to
relmburse the expenditure Incurred
by the department. As several hon,
Members have made out, the number
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of applications have been increasing
by lakhs and lakhs. From five lakhs,
it hag comg to 9 lakhs and it will go
18 lakhs, This should give suffi-
revenue. There js also the ques-

foreign exchange that we are
The forelgn exchange earn-
been increasing and that is
reason why we shoulq not
the rate from Rs. 25 to Rs. 30.

=

lon

:

h

i

There is another reason, There are
80 many States where the work has
increased and as the work increases,
you should be able to increase the
number of offices, in order to achieve
the object of liberalisation and to
give passport to  everybody. Now
for example, our Kerala nationals
are increasing in such a great way
that there is a direct gervice from
Gulf countries to Kerala. That means
in Trivandrum also, you should open
an office for issuing passport, They
are making the greatest contribution
by earning foreign exchange to our
country. Therefore, more facilities
should be given in Kerala as well as
in other places wherever there is in-
crease in the number of applications.

There are certain complaints of
our nationalg being ill-treated; they
are being subjected to some immora-
lity pollution also. Just as in Shri
Lanka, we should be able to appoint
a Committee to go over to those
places and examine the situation and
take some remedial steps so that there
is no ill-treatment,

My next point is, in the granting of
passport there should be no political
colour. There was a news that Mrs.
Gandhi was not given passport for
sometime, But, later on, I heard that
it is being given. If that is so, it
should not be repeated in future and
no political colour should be given
unless there is a criminal case.

With these words, I conclude.
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oft wedt wroraw wiae (qopog) ):
arefe awafy wgew, aRdy fadw
Wy o gy AW A M qrwdd s
faitos <y &, saer & awdw s
¥ ot et dod ¥ wger s f B
¥ fawr ¥ 9 qfen swr o mit §
fir vag weew ot grnET wT AR §, IO
avft st a1 vew fadr § | ot aw
wreiww ¥y ara &, & ot g §
s & fag seem gt O
T wifgd 1 xad ot Wil ey
fadely 1 A€Y oY T® W gEwT AW
IYAWT T &% § | Wy gy rav § fw 33
for & qreR wTe s femn snow
qw T af 79 wwr & 1 & wrow) @
avat § 5 H e o gdr—
e 4, ot o & FAedma & fag AR
are @@} Wi § 1 safed 9w MmOt
& g awar § f& g7 ov wTAR €
Ty ot o T g€ g A fe mw aw
g ar wfge ot 1 gafae & s
£ % e T § sy ¥y g forady
i w1 fawew T 81

WG GTENIE WY AT & ) AR
o wig wfa af § afs o s
AR WIAT WIgH § 97 wa: 79 &1 qAv
& 1 =TT & fAw age AT & ) wg
& 4y TE oy s, 8 gwiT Wy
WA arar {1 gEU At ag g o
arar &71 & faq ar dvea ¥ fav
wrar &1 ¥ A W wETEr e R
g § 1 AfFw on wi dmT Y R,
formd = I8¢ § ot § arge A
TR & fMuamr vy &) 39 =f
& forg 50 o9 Wy waeT 1 xefEg
7 geTy § 5 919 1o amw W) yeT
X | WITHT GE TEGIE EE www
2vm ¥ ) A1 qAEN 2w A A wiwt
¥ form wory weer Toeft wifge | Wit
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wial ot gft Wl &Y woae @
¥ ¥ e wfig | @ o
€, dwic §, ITe ¥ wEew ¥ wrowy
wgferr ¥ wifge

ety arer & Quw anfsfen &wd
¥ ar ¥ g wignt § ) FY W X
wer & fa et Tl § qreeiE & qeav
o wdd | ¥ e H iR sfar 87
ary fogr &fas 7 X Toy SBW SAE
¥ gz mar |

T RT SATA F gw A awm ¥
g 7 wrad) o wfie § 1 ofasae
w7 gat Wil & gwwr werw 0§
g Ayl & wreAT I 0T F wrd o
¥ § 1wt wew AW § faw wew
¥ zoa § 1 TEY ¥ fawww gl &0
% s s g9 § og® Wy w2W & Al
Wi ¥ A iEr w1 wfgd o
agt wY vak Ty ¥ wgw qwsw A o
araeT ¥ IAEY S8 WHT F1 @ ot
&< forar war a7 | & amgan § fa e
¥ Wy qgd T T WY g ey
oo gET gy |

T =zl ¥ qra ¥ vo faw &1 iy
wT@f |
Wt wwaie fog (Gifrmrge)

w9 ¥ og® A urowy gegATy T wTEAT
# fo v qf A fear @)

AT W Wy WY A G & ey
&Y arare wga saver § 1 wnondy W
wyit ¥ FEIGTAATE SPIT qPT AV
t 1 3T fgeam ¥ wond) # ang
¥ wgw Qo war fear ar 1 S&H gwd
& @, gifargy, Twey, wRaEt
¥ Swit ¥ o T fegar o awd A
ww ¥ oy firean forar s wrge & et
¥ ghrare & we fyrgana ) ghoardy
¥ aw 9T gy wTAry o wifaw ¥



‘833 Passports SRAVANA 5, 1000 (SAKA)

- ¢ ST e % AT ¥ o e
. W ot swaeny ot § 3ud frg & wToey
TR g EY WY ¥ W TS w
oyt 97 | o % o) gwrE uroey ¥
WT OV § I TT WY OHW K4 a1 H4A
w ww W oY s g oY § § g7
&Y wdlt | ww qragE ¥ wfwat ewt
£ 3t wvr wnT W foar @ fe ®
Afeaw & o ot Wi Sl v IR
qwfens w0 faan s A agw wraT
gy woa s iy O
7R & are qg fow AW £ f6  wrowY
R A & T §E wTE Wy w0
W qg Al § T oo %
ara farzdy wait adft § fe gamor aceamer
T o 1 o dYer oY g€ & Iwer oy &
arere ey & G faq ord § Wit sTw e
AT | ST TTATTE %Y Soff wrdr Y Il
TRT TEW! UET &7 ATAT W wvEdy
ARSI CERE R E e iR Ui
Ia¥ art § I avq e HT T A
TgA wTAT Y AR § o AT o sl
§ xg oY 7 & AY Y MR R
W o agrar T fadem

& Wi waw B amat § 1 afe
fetra & garer wrrw o fag o §
Affrbwm gw Aw 2 § dfew feo WY
qurr &verere W feg o &1 ¥ ey
qoAt gr wmmar g o ¥ sy
qx g ¥ ¥ wrar ) fom sy W
¥ &7 qrar A% ard # g\t qara
aF & ot | € W A By foorw
qragre sifee F7 ¥8 art ¥ syt WY
arsfea fear | & sgar wigan § fw
g e qWw a0wT § 1 W W
Mo dor 2 § o fav g s
At wmaT § )

gFulcamT § ) g ¥
¥ W wrfe ot T ¥ ardr §

44
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WA Yy ww ¥
@t W & §u g ¥ faw w7 af
wow s | K1 e q e oo
wAWNE oy R W
oy wafy gurar g & T ITwr qur
vt & fv oy afew o €
Q& a1 R agt F g gicgEt qu Ay

N o e EF qETAA § o Y

ug % e § Fx oy qremnz § ag s
sy w1 farvey 3, fow WY wor
wTT § 389 g Far ot A feat snoa
oo . (vomww )

MR, CHAIRMAN: Please conclude
now,

W@t wefic fog : @ & v
frargr o F sl o 1 e
& wriY ¥ g ol ow W fgrgema
Y w1 gredor waT 7 frar § i
gt faar § 1 ww ST S Y Y
awae § 37 ¥ wmow Aifew ¥ wr
g | & falt Sy W) fodle Y w
TE | A A § oy f aon Wi g
WL WIT TAEY qF LA oY &40 AY
FTIET AEE T |

ow g few qwgw § ¥
W gg wR" FH A W g%
o X oqwm oo § M w wrw
g gRT 1 B AT TE a9 ¥ WO
sRAEMwm 2 sl AT AW §
W ag ot ATy Y qar A g fw
IARI SFEAAATATE § | g
W guwt ok ¥ oy § Wi wead

........

wnafir wgtea : s g Wi

et wware fag : o & wger
W 2 &, grotfe 9@ wgy § fe gy
o, wuraw ar s Wl e @ Ko
afer o § wgT W IEWT WA
Rw g ...,
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W wone fig < gory 3 oY % wroft
T W KT AT | A AATT WA
¥ o1 e fx g) wren § i R Oy
rar agt &t A Oar &, wafad aw
FArA W Ay wrAT qEAT Y 1 WY
WY = gwry B R § @ oA
waw &% fogg a8 wrae
Wi Iaw T A Ar AW 1 HT EY qre-
¥ wifew wrr wegT ar qigarar §
aft ¥ osdY @ 1 TEF  weTar
ofariie & TR s fewnifes
qEvE ¥ )

=t ang o faet (amR) : a-
7T, THEGTT § AT HT qIHIE 70y
¥ fieds feeelt wrar qear & 1 Torewr
¥ graaT ¥ 1t faw vt grmaw &
foreit & godi 0T APy avgT W §
ST A FTEA § | MOFHT AT qg T4
g fr 2, 3 %Y ¥ TaIR 7 AW
ey fagua adig ) ALEE ¥ e
fer gz ¥ T & MY arest’ 9,
10 77 a5 7Y wri § 1 ¥ wwednr
&5 efaiaTgem A § 1 wa
® a7 qiamdz qraaR & fag
A S T § Te qrEard & oy
wrx w1 &, ¥ g o f 4, o
WY o st woAr qrEae WA ¥ fad
feeet armr g AT w7 AraT} 1 wafay
g ¥ WETAR § 4% A@ OF |
SYiY ®Y T o W e @ T o
s gt ot foma 7 9% 1 W 4
w6 w1 qwa T Hifwd g w1 qaraw
7@ §, Te i fafie st wifegy
forgd gL qTEIE T FT WRAT B
foer o o '

WITH WY ¥y &1 eror fear §
f5 w5t v QT 1 @Y woregTA
¥remd 1 wa oy ol aw ifarir
T 50 W YT qEOw aff s ¥
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wiffe Fard alre wrge wdk § Y gaa
dar 7qw ) wrar § ¥70F ITRY T
faar wrt & 1 Pew foraw) oresyd
Fax ary & are WY wrge oy w7 ey
= fagar, ar qrai o waq & aft
faaar 3761 A 50 T3T W wrdr qEA
B srwamwagd s o ame
o ¥ I7H Qv fraar § gt dw
FeTqmirgar e | N ex ¥
wq QAT sraeqr s fHfws fr T
aeed qd=ira g #10F ¥y arge Ay
w1 157 FET W IHF) gy f Qo
wrdg ? Afag afs i § o ga-
WIFRIETs A1 T W et 3 & IT0Y
qz FRA§TE AT G A7 1 Wy Foeed
gi=dra xar {ifwd, adw A g
afaT, frad wige) srg o @i W
wrq Y wraEt 7T Wt @ fr w9
R TR E ) wwcder s oA
graarft aft grit 1 ag a v
A 1 AN wAT TTAT FY vrar ¥
IAF T, AT faw war § for oA
IAEY ATGT AT FT WY Ag) frmar 2
oY Tus) WATIR wO@ § a7 feawa
t 7 xguw O W shaea & Py
1T WEAT ¥ g H gaA § ) Foed
qi=ftr N agdy 7w AR
HYT Y AT F) qET AAy w7 oFTH B
v st wredy aamt &% at ag
T W17 W WIq IR wedY g b
e w7 TI%

0wt fag (wmrAge)
gwrafy wgka, e fow o gw
il & gy Sofear 8, cod ey
% ag aro oY fafesa & § e ww fader
ar & ford g whiF o7 aga g QY
we

1973-74 ¥ wgF 41 garT oo
o qraaE & ford wrd) ot 8 37 gare
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vt WY el w0, 107475 % 71 PATT
e arft Wi 54 < W are-
9% fay wy, 1975~79 ¥ 78 TATT
gofiie wrft w1 8 1 g Y arw
. 9 T wi, waife dvemr @ wAT
T AR 1976~77 ¥ | W@ B EATT
gt gt €)X 87 gATT HY qTE-
aE fedr w3 -

vl # gua ¥wr § fw oraqE
faawree dwd | wwAT FeeT W
R forg wwTT U A< AM ¥ e wamaaT
ﬁm:t.arcrrum&mm * fd
W

T A e ot § w1 9 iy T
T A gt T & 7y g
Fmfgg afusr ﬂ’ & G ¥
o U0 wre & gfrade fesdroduq
U §I97 TEIE A 28T gro R
TaT Fe § ot AGT TR w G
AT T AT FTAAFTC AT AATE
verwas  ®dmT g gfee
7 ot o1 & f5 qmE &1 wiwwe
forerar wifgd 1 gfeaw wredtzgma
g ¥ Wt g a@ w5 a § w
i w7 7 G qraeE & wfawx
w1 gag7 firar qr frad arr /1967
% a9 gF w1 S v e,
TEE AR 1 AP gt A, a8 Wa
g gu o gart fx o wrw ) 3y v
gy yw fis @z Aadfrx wd et
ot 1+ g gy Wt w7 qraqr faw
1920 ¥ wega frar war a7 ay agi &
wHixfao T & Far 97—~

“It was at first hoped that after

the War, it would be possible to
do away with the system.”

AMag A ogy Ay anr o s qream
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€ &1 gur wrk dw aff §, wwi o
Hew 7t vk i1 qg Ste &, s
AR IW YAT ¥ T HAT oY

SHRI VAYALAR RAVI: Mr. Chair-
man, Sir, I am least bothered about
our foreign masters, We are living in
a free country. I am sorry that the
Member from the Janata Party still
wants to follow the footsteps of our
earlier foreign masters.

MR, CHAIRMAN: Is it the pleasure
of the House that time be extended
by half-an-hour?

SEVERAL HON, MEMBERS: We
agree.

Tro T AY fag : gak dx ot wY
T g gur & O & 7 sy =wrgar
g 57 gogdeqe ¥ WY 212 w1
#

“No passport shall be granted or
issued to or verified for any other
persong than those owing allegiance

whether citizens or not, to the
United States.”

WX g7 wgy ¥ 5 omar s #
e ¥ aga ww A § 1 & wg
wrgat § fr fafew orfeariiz & w17
* gafas o qroad & far gt weTe
wram g

& g3 §f sev WA § 5 ¥
qreqre grarave fEd o ¥, @ qAdEr
¥ ¥aw 2 g qrEeE 1 geew
frr oy 41 & e o ot ¥ &Y Y
AT gt §, AT sl o gAY WA
arqa? fadas §, woi & a4 away
T FEAT A E )

qF xra A ag § fs ogt e &

are s WY, & argor § 5 o o
T Y}, Ford o day , T @Y
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[s10 Traot fay)
100 WY S weft Wy ¥fwr N
ara-w¢ T B f, I g wY w7
fegr arrdr

Tmifer €28 ws wafoer §
10 W9 Fre ot wmd § Wi o

& fay 5w forr o &) M Ben
§ fr gz arx & o wipd § fr o
gt qade wifew & Wy, &
sy fF ozar & gy Wiy, fagre & g
iy, & o Y ) QETE AT rEAr
& g AW ¥ gsarew ¥ g TR
& &Y wfghr | o A v age de
AT | W EF AT W) oA F @
Ty, A ety wrategi ¥ foag I verey
€% &1 Y, g e g e

TR ¥ g F IO A FO
qral  SET WEAWE § )

T g5 { FgT 4T § : gwTiE
g fq sretax geetfemes ar o .
NI ATCAN qEFET A AR aw| &
w21 a1 fF e g s ‘g fa
w1 @@ U ®w, ¥z fogaw wx f7
257 q¥ U7 Uow ) iy orearE
W ¥ T FEAT WA AT
gifgy, qgNE AT fravease @
wifer 1 Tw fog a@ Wt oo Ty
frar stvar, &Y wvoor qamT =rfeg 1 WM
B9 w707 FAT 2 § A s F AR
Y TrgwrT R 3 4, A vt 9w ara)
ot sorré ameft €, A 9w wv ot wET
Ll '

TR g & @ O
fagaw w1 gadw wTw

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Chairman, Sir,
Shri Samarendra Kundu, who has
piloted this Bill, is a sweet and ami-
able person, and I accept most of his
point of view. I do not think this

JULY 27, 1978

(Amdt) BID 340

Passport Amendment.Bill contains any
particular clause, which is either con-

‘troversial or objectiomable. Al that

it says is two things—Airst, increase
the fee from Rs. 25 to Rs. 50, and
secondly efficiency and expeditions
disposal should be emphasized; I
hope it will be implemented. This is
what the Passport Bill says, and if
that iz so, it is to be welcomed.

Having said that, I would oppose
strongly the whole idea of bringing this

 Bill with this kind of an anticipatory

provision. The fee has been increased
from Rs. 25 to 50 from the time of
introduction of this Bill. Thousands
or lakhs of citizens have already ap-
plied on the basis that the fee is
Rs. 25 but have paid Rs. 50, since you
have raised it to Rs. 50. Of course,
you say that if the Parliament will not
approve of it, you will not do it. But
you know jolly well that Parliament
will approve of it. Actually parlia-
mentary democracy perhaps means that
the Cabinet dictates and the Parlia-
ment registers or okays! That ig the
actual principle and practice. Now you
are making it a more practical reality!
You should at least be ashamed of it.
You should not take our approval for
granted. Next time, do not anticipate
our approval. Even if the House will
support you in this matter, anticipat-
ing the approval is not a proper thing.
Suppose, for the sake of argument, we
say “no”, will you give a refund of
Rs. 25 to all those people? How will
you do it? What about the interest
on the money that you have taken?
All these questions come in. Apar!
from all that, it is basically antk
democratic and very wrong.

People who are wanting to go abroad
do not mind an increase from Rs. 2!
to 50, even though it is an increase
of 100 per cent, provided there is 8
corresponding increase in  efficiency
But in terms of efficlency the rise wil
not be more than 25 per cent.

So far as passport offices are com
cerned, what we want is that there
should be sclentific orgahisation anc
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streamlining .of . procedures.. Help,
assistance and guidance should be
given, particularly to the poor and
{lliterate applicants," who ave in need
of guidance, who are largely exploited
by spurious kind of travel agents.
There are good and bad travel agents.
Many of them are good, but many
more are bad, Since a large number
of poor and illiterate applicants flock
the passport offices, they must make
arrangements for guidance and assis-
tance. The suggestion that there
should be an increased number of

passport offices and specially in all.

State capitals is good.

In passport offices there should be
four things. Firstly, there should be
adequate staff. Secondly, .there should
be adequate office accommeodation.
Thirdly, there should be necessary
equipment and © gadgets. Fourthly.
there should be sufficient number of
officers, particularly clerks, knowing
the local language. It is equally im-
portant. It is no use appointing peo-
ple who do not know the local langu-
age it will create difficulties.

Lastly, 1 come to corruption. My
point is that corruption in every Gov-
ernment department is largely because
of delays. In passport offices, b
there is more delay, so there is more
corruption. In some cases, there 18
deliberate delay and that gives scope
for more corruption.

Now, Sir, I want to make this point
in great seriousness. Here is the Gov-
ernment of India. the Janata Party
Government, who from their policy of
15th August, 1977, of last year, asked
us MPs. to sign the forms, which we
are doing. It has added to our work
in a tremendous way. I do not mind,
we will do it; but the point is they
are asking us to know all people. How
do we know all people? If 1 know &
person for more than two years, and
I know thousands, I sign. If I do not
know, I still sign after verification,
but I strike off the two-year linme. I
suggest for the consideration of the
Government that when a Member of
Parliament signs, they should remove
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that clause -of -two-year acquaintance.
If you do that we will be able to sign
correctly. Otherwise, the Government
of India wants me to sign a false
statement, No law in this country or
in the world can make Members of
Parliament, or at least me, to sign
something which is false and totally
wrong. Therefore, if you make this
law, remove that line of two years
since the M.P’'s signature is there.

About wverification, I am sorry Mr.
Bala Pajanor is perhaps not right. We
must insist on  verification reports
signed by MPs. to be sent back to the
passport office, because they should
know that an M.P. has signed. I ap-
preciate that, we will sign the verifica-
tion, but please remove the two.year
line, do not make me sign a false state-
ment by your law. ' If you make, I
will not sign, and if I do not sign, I
cannot serve my people. That is why
I say it is very important.

Moreover, if you make any rules or
change any guidelines, please inform
us. You will be surprised that the
Government of India do not inform
the M.Ps. whether they have to sign
on two or three photographs. BSo
many applicants come and argue with
me that three photographs are requir-
ed. I gay Government of India wants
only two, If you want us to sign three
five ten or fifteen, tell us, we must be
informed.

Finally, I can only say that getting
a passport is not only a right, it is an
obligation on the Government to give
these passports to people because we
have already come to a stage where
holding the passport of a particular
country, as of this country, the Indian
Republic, is only a legal right, but we
are already in a situation, in a time,
where we are having a passport of a
world order, international relations
and international order, both in our
hearts and heads. We are world citi-
zens mentally, intellectually and ideo-
logically. We are only citizens of a
country nationally. Therefore, do not
restrict people from going abroad. This
is my request.
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st T firomer qreey (#TRR)
gurfs  wgem, ¥ wd gew
gear W g @ g e
X4 & @ §rq AT OF gETT B uF
g arn i fE asm w ama &
fag 1% 7 §1 AT whasy § qoHrC
o g8 ax sur Ay wifgg 1 wrer frde
Ffre oA & g dw wdr &7
& aF Ty AL §, 7@ @ GEehr
g faa oT arer argdy & fis O &,
37 & I 0% agi ¥ wrr forad
Wt 31 ew qefrige § ¥ o v
¢ fadw wx o ¥ e % few
¥z 10w @ IR A
& fag Q9 FF ¥ fog
ey ey wrgam 1 W wagd F
% farg, waR SifawtaTem & fog fadw
AT ArEaT § I8 ¥ I AT L ) B9
awm g3 @ & wgar § e afe @t

fdwii & I & FI01  AfeT A

ogy § f5 for & 70 q@T  SEEAT
vor § for & S g @ W B
ag T &< Fakor S 7 8, I F F
% o &1 O ey & s e
dur frgy agar w@r §? W g
¥ o & wogdy w3 &, oy W) W
Al Lok §, AT At 2 A R,
wa ag feRw ot gy & ey & frg,
gt wor & wwre fadw ST TwR
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W § o wTw g% & ST ey
fe qu.g@.q. ¥ qgt aneY, qRodte
¥ ogi W, qredd wifew ¥ o,
@ W 9@ €, 3@ A AT | gy AT
7 vz § fe goere w foe & e
&1 wifee fr adwarm qraaid w1 frrr
Qar i @, a1 e aredd & ot e
w9 g7 &% A7 ag o Wiy a1 o
Tgt w1 ¥ F Wy wTgAT w0 ! qF
@ grr ag )

F90 qWTR 7% § Fr—dtur Tl
a1q 7 ¥g p—uw A Afr g |@R
g wifeg, e gr edm e efora—
fear Zza ¢, s & fownw W
aeqiE wifee @ fifog . gRIR
i Fagre & w€ araar wifew T §,
uv qraT § o wiiew efad
fagre & o s @ 8, TT TR
& WY TRy s 3 ke Y o
18 fad wm fagre 37 waar & o7
qzar ¥ qF qradrer  wifew e
gifad |

€7 meRi ¥ g & w7 WY g
Lo d N
SHRI A. BALA PAJANOR (Pondi-
cherry): Sir, I want to make only one
point, which I forgot to make because
of Mrs. Parvathi Krishnan's interrup-
tions,

Last time, I was going to Australia,
Singapore and other places on a study
tour. What happened was that I was
detained in Singapore, There I asked
the Embassy people to make an en-
dorsement in my passport. I surrend-
ered my passport to them. They de-
tained me for 7 days and finally they
told me that I had to go back to Delhl
for getting this endorsement. I had
to come back here and after getting
that endorsement, 1 again went on tour.
That is the treatment that was meted
out to Member of Parliament.
came with a feeling that the treatment
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of the Embassy people was not upio
the mark,

SHRI VAYALAR RAVI: 1 endorse
these views. Proper treatment must
be given to the Members of Parlia-
ment., This is a serious charge—a
Member of Parliament had been in-
sulted by the Embassy people.

MR. CHAIRMAN: Mr. Kundu will
take note of it.

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AF-
FAIRS (SHRI SAMARENDRA KUN-
DU): I must thank everybody herel
never imagined that thig small Bill
will arouse so much of discussion, s0
much of support and sy much of sy-
mpathy..

Many of the Members who parti-
cipated in this debate, gave very many
valuable suggestions. Some of them
gave me rose garlands and some also
threw a few brick-bats but those brick-
bats just touched me like flowers be-
cause only through criticism, construc-
tive criticism, suggestions, exchange
of views democratic form of Govern-
ment would live and survive. That is
the view we cherish so far as the
parliamentary form of Governments
are concerned.

Before [ go into the details, 1 would
again congratulate all of you for hav-
ing participated in the debate and for
giving valuable suggestions. The scope
of the Bill is very limited. But most
of the Members concenirated their
thought to corruption, increase in the
cost of fees amendment of the Passport
Bill, MP's signatures and particularly
the difficulties faced by the poor peo-
ple. With a lot of affection and sin-
cerity Mr. Vayalar Ravi and many
others both on this side and that side,
have sald how these poor people are
really troubled when they go for a
passport for going to foreign countries
for seeking some job, I am personally
aware of it. I can assure this House
that any news of corruption that
comes to us, we deal it with a firm
hand. In spite of our pre-occupation
inside India snd outside India, when-
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ever we come back, whenever we are
here, we go to the passport offices and
make. surprise checks. We go from
counter to counter; I stay in the queue.
1 inform Members of Parliament and
also start discussion in the presence
of them and of officers, as to how we
can improve the functioning of the
office. Therefore, 1 can assure you
that so far as corruption is concerned,
we will be ruthless. We will not gpare
anybody on this score. At the same
time, somebody said that this entire
passport organisation is a den of cor-
ruption. This is also not fair. I have
seen, there are many dedicated officers
who' work very hard. They resist
allurement. They work with devotion
and dedication. They work beyond
the office hours also cheerfully just to
help the people. To those officers and
also to other employees, I convey my
sincere thanks.....

SOME HON. MEMBERS; Our thanks
also,

SHRI SAMARENDRA KUNDU: Be-
cause it is they who will implement
our desires.

Coming to the question of an increase
in fee, I do not want to repeat what
I have already said. Mr., Banatwalla
is not here. I do not know from where
he got those figures. While I made
my initial speech, 1 gave & rough
break-up of all the expenditure. Mr.
Banatwalla, perhaps, in order to have
a dig against the Government, did not
take those things into consideration.
The question is, whether you want
efficiency or whether you go on stickl-
ing with an increase in fee as it has
to be dome due to the rise in prices,
rentals etc..... .

SHR] EDUARDO FALEIRO (Mor-
mugao): It is double.

SHRI SAMARENDRA KUNDU: It
was Rs. 5; it was raised to Rs. 15 and
again to Rs 25. It was increased
from Rs. 5 to Rs. 25....

SHRI EDUARDO FALEIRO: An in-
crease from Rs. 25 to Rs. 50 is mo¥t



347 Passports

(Shri Eduardo Faleiro]

Justifed. It is double. In 1871, con-
sidering all the expenditure, it was in-
creased to Rs. 25. Now, within a short
time, it is & hundred per cent increase.
The peaple who apply for passport are
much poorer now than those who were
in 1971 because they are job seekers,
unemployed people and all that.

SHRI SAMARENDRA KUNDU: There
has been an increase in expenditure
on administration and staff. It is not
for the first time that the passport fee
has been increased. It was increased
from Rs. 5 to Rs. 25. Suddenly, with-
in two years, the load on the Passport
department has increased from 4.5
lakhs to § lakh passports. Last year,
we issued about 9 lakh passport. Con-
sequently, all sort of work has in-
creased, If you want to cut down the
delay in giving passports, if you want
to make the machinery more efficient,
certain amenities have to be provided.
Had there been Mr. Banatwalla here, I
would have told him one thing. He was
there in the R.P. office in Bombay.
Does he know what rent we are pay-
ing? We are now paying more than
Rs. | lakh per month. I cannot give
you now the detailed list of all the
expenditure. We had calculated that
the cost per passport will come to
about Rs. 45/-. If we add Rs. 3.50 as
registration charges, postal charges,
it comes to Rs. 48.50. We are left with
only Rs. 1.50. But by the time one year
elapses, there wiil be further hike
in prices and the prices will go up.
We do not want to fleece the poor peo-
ple. There is no way out. If you want
to have some sort of efficlency, if you
want to lend some efficiency to the
whole machinery, if you want the
machinery to work efficlently a certain
amount of increase in fee has to be
there. It is with a lot of hesitation that
1 have come up with this proposal. We
know that thig is the only rubbing
point on which you will pull our legs.
But I am sure, you will not succeed in
that. ’

Coming to the other point about
having a comprehensive Bill, I entirely
agree with you. It is necessary and
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1 also feel that some portions of the
Passport Act need to be amended. The
suggestions given by Mr. Bala Pajanor
and Mr. Vayalar Ravi are most wel-
come. We will look into them.

At the same time, a reference was
made about the Emigration Act of
1922, As I said outside the House, it
is almost outmoded....

SHRI V. M. SUDHEERAN (Alleppy):
Are you aware of the corruption pre-
vailing in the Bombay office?

SHRI SAMARENDRA KUNDU: Cor-
ruption Is everywhere. We have to
tackle it with your cooperation,

SHR! V. M. SUDHEERAN: We have
brounght up the matter several times.
It is still there.

SHRI SAMARENDRA KUNDU: We
are tackling it.

SHRI V. M. SUDHEERAN: This Bill
is not intended for that.

SHRI SAMARENDRA KUNDU:
Though this immigration matter is not
connected with this, since some hon.
Members have referred to it, I
thought T should say something about
it here.

SHRI V. M. SUDHEERAN (Allep-
(pey): I request you to make on the
spot study along with some Members
of Parliament.

{Interruptions)

SHRI SAMARENDRA KUNDU: My
dear friend, within a month, T have
gone twice there and I have made on
the spot study. I also paid a surprise
visit and 1 know some of the prob-
lems which I do not want to disclose
herein the national interest. We
are seized of the problems, We have
teken some action mgainst some peo-
ple. Feme people have already been
punished and much more is coming.

SHRI VAYALAR RAVI: We are
fully aware that you are doing  all
your efforts and we are grateful to
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yout; because I am feeling that you
are trying to curb the corruption.
Hig only request is to do some thing
;more. But we want to know about
the Act. What are you going to do
about it? .

SHRI SAUGATA ROY (Barrack-
pore): Before the Minister continues,
you have to extend the time of the
House,

SHR] SAMARENDRA KUNDU: He
has extended it. About the immigra-
tion Act of 1928, that Act we are
going to amend. We are going to bring
about an amendment some time pos-
sibly during the year in the House;
and already a draft amendment is
ready. A committee of the officers are
going into it. During the period that
we have come over here, for the last
14 months or s0, we have really libe-
ralised it. We do not want that the
genuine people who go abroad for get-
ting jobs in West Asia should be, in
any way, harassed. Therefore, we have
introduced many liberal procedures.
And even those people who do not
have job vouchers, who do not have
job permits, we allow them to go
abroad if they can bring a ‘No Ob-
jection Certificate’ which will entitle
them to remain with some of their
relativeg there,

(Interruptions)

SHRI V. M. SUDHEERAN: Are you
considering of giving this power to
the Members of the Assemblies also
to sign them?

SHRI SAMARENDRA KUNDU: As
you must have heard, Mr. Balbir SBingh
and many other MPg also had said
that these people are being harassed
by unscrupulous people, by touts and
by some other agents; and they are
in trouble. What we are going to do
is that we have to mdopt such a policy
so that genuine job holders can go.

SHRI M. RAM GOPAL REDDY
(Nizamabad): That is why you have
introduced this system for Members
of Parliament.

(Interruptions)
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MR. CHAIRMAN; Let him conclude.

SHRI SAMARENDRA
Therefore, in short, we have to
streamline the entire organisation so
that the real people who have jobs,
who go there, ghould not be hurassed.
Coming to the difficulties, as far as
Members of Parliament are concern-
ed, when they verify these applications
we have still to find out how {hese
difficulties would be less and Jess.
There i3 8 proposal already if we can
authorise MLAs to verify this appli-
cation and we are seriously consider-
ing all these things.

1f sometimes somebody telephones
you or gome of our officers write to
some MPs. saying whether the signa-
tureg are genuine or not, I hope you
will kindly oblige them and 1 will gee
that they should not disturb you fre-
quently by telephoning you.

(Interruptions)

SHR]I VAYALAR RAVI: There is
nothing wrong. People can forge the
signatures of the Members of Parlia-
ment. They must pe verified. There
is nothing wrong. They are doing a
right thing.

(Interruptions)

MR. CHAIRMAN: You
note of it.

SHRI SAMARENDRA KUNDU:
Mr. Mavalankar has also suggested
very forcefully that we should not
ask Members of Parliament to certify
that they know somebody for two

years.

make a

(Interruptions)

PROF. P. G. MAVALANKAR: Why
should you by law force us to tell a
lie in this matter?

(Interruptions)

AN HON. MEMBER: He hag al-
ready made it clear,

SHRI SAMARENDRA KUNDU:
What I guid wag that you had made

KUNDU: -
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a suggestion and we wil] very gym-
pathetically consider this suggestion.
That is what I have told you.

(Interruptions)

Some Members have raised a point
about Diplomatic Passports. They
have gaid that Members of Parliement
should be given Diplomatic Passports.
Members of Parliament when they go
out on official duty, are given Diplo-
metic  Pagsports. (Interruptions)
The whole list of Diplomatic Pass-
ports which was drawn up earlier is
under review; we are re.thinking on
it, we are re-thinking how to make
this list uptodate. There have been
various suggestions from varlous
quarters. Keeping all these in view
and the discussion in this House, we
will try to draw up that list again
and see how far we can accommodate
the desire of the Members of Parlia-
ment. i

1 do not think that there is any-
thing more to be said on this. I think,
I have covered almost all the points..

PROF. P. G. MAVALANKAR: How
did you anticipate Parliamentary ap-
proval for the increase in fees?

SHRI SAMARENDRA KUNDU:
Prof. Mavalankar made a point
forcefully that we should not have
anticipated Parliamentary approval.
He knows this—he is an intelligent
man—that we will never anticipate
anything. The Bil] says that the
difference between the fee as approved
in the legislation and the fee already
paid is payable, So, they will pay
only the difference after the RBill re-
comes law. If anybody does not want
to pay the increased fee now, we can
not compel him, He is free to pay
only Rs. 25. But we will be collect-
ing the difference when this Bill be-
comes law. (Interruptions)

SHRI VAYALAR RAVI: The Minis-
ter has not answered one question.
During 1975-76, during the Emaer-
gency, some passports wer impound-
ed in foreign countries especially in
Kuwait and some other wmress. Be-
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cause of the prejudice of some officers
=1 do not want to name those offi-
cers—especially in Kuwait, the pass-
ports of innocent people, the passports
of many Keralites, were impounded
without any valid reason. Their ap-
plications are pending in the Minis-
try. Will you consider them favour-
ably and return the passports to
them?

MR. CHAIRMAN: Please make &
note of it.

it mq T fraf : & oF aw
AT AT F | A W g
wrest gt e § 1 T AR A
f& JO9T & Ry F=x W @ ?
(weww), ot 2wi =t g=r B
W W19 g & i 4w faer § g o
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SHRI SAMARENDRA KUNDU:
You come from Rajasthan—] now feel
that you really come from Rajasthan.
Jaipur is in Rajasthan. We have al-
ready decided to open an office in
Jaipur. (Interruptions)
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MR. CHAIRMAN: You have al-
ready made your points.

18.00 hrs.

SHRI NATHU RAM MIRDHA: 1
never stand in this House to disturb
anybody. But I wan{ an answer on
one point, I want another mnswer.
He iz a liberal Minister and a good
Minister and I am therefore asking
another question.
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MR CHAIRMAN: All right, please
take your seat mow.

SHRI SAMARENDRA KUNDU:
As 1 have said, you know very well
that we have taken a decision to open
an office at Jaipur. Sinece you want
it in  August—September we will

open it. e

So far ag other Stateg are concern-
ed, there algo wWe are taking very
quick steps %o open it. (Inter.
Tuptions).

" MR, CHAIRMAN: Please take your
seal: you have spoken in detwil and
have made so many points, (Inter-
ruptions). Pleage don't interrupt. Mr.
Minister, please carry on. (Interrup-
tions). The Minister may carry on.

SHRI SAMARENDRA KUNDU:
I have concluded,

MR. CHAIRMAN: Now I will put
the motion for consideration to the
vote of the House, The question is:

"That the Bill to amend the Pass-

ports Act, 1987, be taken into consi-
deration”,

The motion was adopted,

Clause Z— (Amendment of section 5)

MR, CHAIRMAN: Now, there are
several amendments. In regard to
amendments Nos. 1 and 2 Shri
Anant Dave is not here. Shri Banat.
walla is also absent. Then, Shri
Vayalar Ravi.

SHRI VAYALAR RAVI: I move:

Page 1, line 12—

for “rupees AMy" substitute—
“rupees twenty-five” (7)
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Page 3—
after line 15, inserti—

{c) after sub-gection (8), the
following sub-section shall be inserted,
nameiy:—

“(4) Any application for the
issue of passport ghall be dispos~
ed of within a period of six
weeks from the date of its
receipt”. (8)

Sir, I want  to make

a few obser-
vations,

MR. CHAIRMAN: You wil] speak
afterwards, You have to move them
first, Now, Shri Eduard, Faleiro,

SHRI EDUARDO FALEIRO: [
move:

Page 2—
after line 15, ingert—
‘(c) after sub.section (3), the
following sub-section shall be

inserted, namely: —

“(4) Any application for ths
issue of passport shall be disposea,
of within a period of two months.
from the date of its receipt”.' (10)

SHRI V. M. SUDHEERAN: I move: -
Page 1, line 12—
for “rupees fifty” substitute—
“rupees fifteen” (13)
Page 2—
after line 15, insert_

‘(c) after sub-sectiop (3), the
following sub.section shall be inserted,
namely:—

“(4) Any application for the
issue of passport ghall

posed of within g period

weeks from the dete of its
E_ej’tl".' (l‘)

4
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PROF. P, G. MAVALANKAR: I
move:
-Page 1, line 12—

fOI' "HI.D“' m’,u
“rupees forty”(19)

substitute

Puge 2,—
after line 15, insert—

*(e) after sub-section
following sub-section
inserted, namely:—

(3), the
shall be

“(4) An application for &

passport shall be disposed of
within a period of forty days of
its receipt”.’ (20)

SHRI LAXMI NARAIN NAYAK: |
move:

Page 1, line 12—
for “rupees fifty” substitute—
“rupees thirty”. (21)
MR. CHAIRMAN: Shri Vayalar
Ravi, you wanted to speak on your
amendments.

SHRI VAYALAR RAVI: Mr.
Chairman, Sir, I have already made
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issued by the department has gone
up from 3.5 lakhy to one million. The
‘ncome of the department has, there-

Secondly, we may also fix a timo
limit for disposing of these applica-
tiuns. . ..

SHRI RAVINDRA VARMA: Sir, it
may be taken up tomorrow.

SOME HON. MEMBERS: Yes.

MR. CHAIRMAN: Is it the pleasure
of the Housg that further discussion
on this Bill may be continued to-

Morrow,

STME HON MEMBERS: Yes.

MR. CHAIRMAN: Shri Vayalar
Ravi, you may continue tomorrow.

18.07 hrs.

The Lok Sabla then adjourned il
Eleven of the Clock on Friday, July
28, 1978/Sravana 8, 1900 (Saka)



